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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)

Saturday, 11th March, 1950

The Houge met at a Quariter to Eleven of the Clock.

[Mz.DrpPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

TRADE AGREEMENT WITH FINLAND

*811. 8hri S8idhva: (a) Will the Minister of Oommerce be pleassed to state
whether o trade agreement has been arrived at between the Finnish Govern-
ment und the Government of India?

(b) I so, what are the terms and conditions of this agreement?

(¢) What are the articles to be exported to Finlaud and what are the articles
to be imported from that country to India?

The Minister of Commerce (8hri Neogy): (a) to (c). A trade agreement
between the Government of India and the Government of Finland was signed

at New Delhi on the 8th May 1949. Copies of the Trade Agreement are
available in the Library of Parliament.

Shri Sidhva: May I know' whether paper is ome of the articles .included
in this Trade agreement for import from Finland ?

8hri Neogy: Yes, newsprint and also printing and art paper.

8hri Sidhva: May I have an idea of the articles that are to be exported
to Finland?

Shri Neogy: There are as many as 19 items.
are ground-nuts, linseed, linseed oil, spices, ete.

Shri Sidhva: Cotton?
Shri Neogy: There is cotton here.

I think the principal ones

Shri T. N. 8ingh: May I know the amount of newsprint that we will get?

Shri Neogy: The quantity‘of newsprint provided for in this agreement is
of the order of 12,000 tons, printing and writing paper, 15,000 tong and wood
wulp 6,000 tons. :

Shri T. N. 8ingh: What is the price of newaprint?

“arf Neogy: There is no agreement as regards price.
(745)
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8hri Sidhva: May 1 know the percentage of imports and exports fixed
under the agreement?

Shri Neogy: L am uo.t; in a position to give any idea.

Shri Sidhva: Even the perccutage?

Shri Neogy: No figures are available.

Dr. Deshmukh: Are any luxury goods going to be imported from Finland?

8hri Neogy: I do not know what my friend’s standard of luxury goods is.
Pre-fabricated houses, sanitary wires are some items of import. I do not know
if he culls these luxury goods. Then we have got cigarette paper in reels.
This is an ingredient for making cigarettes.

-Dr. Deshmukh: What is the value of these pre-fabricated houses?

Shri Neogy: The hon. Member has not indicated whether he wants infor-
mation regarding the quantity or number. But I would like to take this
opportunity of olearing up some sort of impression that seems to prevail as
regards the scope of these agreements. All  that an agreement of this
oharacter iraplies is that when private contracts for the supply of goods and
commodities up to the quantities and values mentioned in the Schedule are
entered into by exporters and importers in the two countries, namely - the
contracting parties, the Governments are bound to issue the necessary export
and import licences and afford other necessary faci.ities for effecting the im-
port and export in accordance with the laws and regulations of the country
concerned and whenever applications are made in conformity with those laws
and regulations.  All these agreements indicate availabi.ities. It is for-the
trru(ile on both sides to take advantage of these agreesments {for carrying on
trade.

Shri Sidhva: Under the agreement there is percentage fixed. May I
know whether it should pot be exceeded at all?

Shri Neogy: That depends upon our necessities and the necess’ties of the
other countries.  There is no uniform rule possible to be observed in this
matter, { '

Dr. Deshmukh: May I know the total value of the exports and imports?
Shri Neogy: No value is indicated.

Shri Gautam: How many pre-fabricated houses were bought from Finland
last year?

Shri Neogy: I do nol know if pre-fabricated houses were got from that
country last year.

Shri Tyagi: May 1 know if tea-chest wood is also to be imported?

8hri Neogy: I am glad he has put the question. So far as tea-chests and
-shooks, as they call them, are concerned, we need them from Fin'and and
other countries. But in the case of Fin'and what happened was that, when
we indicated our desire to inolude this item in the Trade agreement, Finland
had already entered into an agreement with some United Kingdom organisa-
tion for the supply of the entire output of Finland in regard to thisz «rticle.
8o l';inland was not in a position to give us any assurance with regard to ite
eupply.

8hri Tyagi: Where are we getting it from?
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Shri Neogy: This time we expect to get some supplies from Russia,

Shri Kesava Rao: May I know whether any goods are imported on barter
system ?

8hri Neogy: Not from Finland.

Shri Sonavane: Are foodstuffs imported from Finland and, if so, of what
value?

Shri Neogy: We get from them hides. It is not an article of food. Then
there is-tobacco which we got from them. Some people chew it. 1 am
sorry these are exports from India. My hon. friend wants to know whether
we are getting any food articles from Finland. I do not find anything here.

Shri Barman: How does the price of tea-chest compare with the price
paid to Russia?

Shri Neogy: It is difficult to say. I have not got the figures. But I
believa the prices may not be very different; we are not getting any tea-chests
this tirne from Finland.

Shri Kamath: Have our vast jungles been explored for this kind of wood
which we are importing from other countries?

Shri Neogy: There is no dearth of wood of different varieties. The question
is one of manufacturing the type of what is called ‘chests’ that are necessary
for the purpose of packing tea. There are a number of Indian conzernx
manufacturing tea-chests and boards, but the opinion in certain sections of
the tea industry appoars to be that the Indian-munufactured tea-chests are
not up to the mark, subject to exceptions,

Shri Barman: May I know whether the price at which tea-chests that
will be muade available to India by the monopoly purchasers of the United
Kingdom will be much higher than the price of the article directly got from
Finland ?

Shri Neogy: I am afraid my hon. friend has not followed the score of this
question.  The question is as regards the Trade agreement with Finland.
It does not take into contemplation any importation of tea-chests from
Finland ;

POPULARISATION OF COTTAGE INDUSTRIRS

*312. Shri Sidhva: (n) Wil the Minister of Commerce be pleased to state
whether Indin’s Trade Commissioners in foreign countries have been asked
to popularise the cottage industries of India?

(b) If 50, what are the details of such instructions?

(¢) How many Trade Commissioners in foreign countries have, in pursuance
of such instructions, been. responsible for export of coltage industrial products?

(d) What kind of industries have thus been popularised by the Trade Com-
missioners?
The Minister of Commerce (8hri Neogy): (a) Yes.

(b) and (¢). Extracts from two circular letters written to our Trade

;;press;x':]taﬁves abroad are placed on the Table. [See Appendiz III, annexure
0. 82/
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We have asked all our Trade Commissioners as well as Kmbassies abroad
to make suitable arrangements for the display of cottage industry products
with u view to giving publicity to them. These displays are bemng made from
time to time at different offices. In addition, such displays were made at
a number of internatiorial exhibitions outside India in wh.oh this Ministry
had participated during the years 1947-48 and 1948-49.  Steps arc also being
taken to arrange for similar displays at the British Industries Fair, the Paris
International Trade Fair, and the Canadian National Exhibition, during the
course of 1850.  Permanent displays at different Show Rooms to be attached
to various Embassies or Trade Commissioners’ offices abroad are contem-
plated.  We have already started displaying our products at India House
in London, while a permanent Show Room has been organised by dur Consul
General in New York. We are also organising two nucieus Show-Rooms,
one at San Francisco and the other at Stockholm. It is also proposed to
open a similar Show Room at Bangkok during the course of this year. We
had also hoped to open such show-rooms at a number of other places such as,
Paris and Rio-dc Junerio. Our programme in this direction has, however, had
to be curtailed on account of financial stringensy. Steps have also been
takendto display samples of refugee handicrafts in 18 offices of Indian Missions
abroad.

~ While Trade Commissioners und other representatives abroad take all
possible steps to popularise these products, it is too early as yet to assess the
actual results achieved. It is not ordinarily the function of the Trade Com-
missioners to book orders on behalf of private organisations or firms. “Mors-
over, in many cases, Import restrictions prevailing in the countries concerned
have acted as © deterrent to the sale of such products in substantial quantities.
I might mention, however, that our etforts at popularising the sottage indus-
tries’ products have already met with some degree of success as evinced by
the fact that in U.K. at least, import quotas for articles like sports goods,
carpets, coir mattings, glassware, ivory work, lace-work and zari products,

have been progressively increased, and some of the items are on the 0.G.L. of
the U.K.

(d) We are popu'arising the products of all types of cottage industries, '
I might particularly mention handloom produsts, carpets, ocair mats and
mattings, glassware, ivory work, wood work and zari products.

8hri Sidhva: Will the hon. Minister tell us what is the total amount of
srticles that were exported to the United Kingdom which he mentions s
sports goods, carpets etc. during last year or even during the previous two or

three years so that we mayv have an idea as to whether the object of our pro-
paganda is fulfilled?

8hri Keogy: If my hon.-friend were to give me notice, I would supply him
with the figures relating to the past period. 8o far as the present period is
concerned, it is too early yet to judge results. As a matter of fact the
liberalisation in imports to U. K to which I have madc reference hus coeme
into operatiun comparatively recently.

8hri Karmarkar: May I know whether in some of the countries like the
UU.8.A. the heavy customs duty working as a deterrent against the export of
such articles from India to U.S.A.? TIf it is a fact, may 1 know whether the
hon. Minister will take necessarv action in this matter by way of negotintion ?

Shri Neogy: I presume in so far as the HeaVy import duties have the
effect of incrensing prices, they must have alse some adverse effect upon
the posgible expansion of our export market in that country. As regards
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iny hon, friend's suggestion, I think it is & very important question and &
detached referene on the subject is not iikely to produce any results. As
the House is aware, there are certain talks going on regarding trade and
navigation today between this country and America, If & treaty of that
kind comes to be finalized, it will be time then for us to take up such ques-
tions.

Shri T. T. Krishnamachari: May I ask the hon. Minister with reference
to his statement that the U.K. has placed certain eategories of cottage indus-
tries on O.G.L. whether that fact is not more than compensated by a very heavy
pudchase tax amounting in many cases up to 100 per cent. of the value of the
items,

Shri Neogy: That may be so.

Shri Shiva Rao: May I know what is the machinery at hig disposal for
selection of Cottage Industry products to be sent to the various Exhibitions
and Show Rooms that he hus rmentioned?

8hri Neogy: We hate a Committee here which funetions in this matter,
and it is the business of that Committee to make a seleotion of exhibits to be
ditplayed in our Bhow Rooms abroad.

8hri Shiva Re&o: Who are the members of that Committee?

Shri Weogy: They are certain offizials of the Commerce Ministry such as
Joint Socretary, Commerze Ministry, Chief Controller of Exports, Editor,
Commercial Publication, Director of Exhibitions, a Representative of the Minis-
try of Finance, a Representative of the Ministry of Industry and Supply, and
the Agricultural Marketing Adviser.

Shri Shiva Rao: May I know whether he has made any efforts to secure
non-official co-operation and support in this matter?

Shri Neogy: In so far as non-official co-operation was offered, it was, on
one or twn oc~asions, as far as T remember, utilized but I may add that eo far as
the selection of handicraft produced by the refugees was concerned, that selec-
tion was made entirely with the help of non-official organizations.

Shri Kamath: In view of the fact that ‘example is better than precept’,
how many residences and offices of our Trade Commissioners, Ambassadors
and other Diplomats abroad have been furnished with Cottage Industry pro-
ducts ?

8hri Neogy: I understand quite a lot of them utilize Indian made goods
for the purpose of furnishing their offices and residential quarters.

S8hri Kamath: Could the hon. Minister tell us of one partisular instance?

8hri Neogy: If my friend wants, T shall furnish him with the particulars
later. '

Dr. Deshmukh: May I know if the Trade Commissioners are appointed
on the recommendation of the Ministry of Commerce and if so. before these
Trade Commissioners take their offices, are they being impressed with the
desirability of publicising the cottage industry products of Indin?

Bhri Neogy: If my hon. friend wants to know the procedure for the
appointment of certain officers of Government, I think he had better give
notice of that question.
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Shrimati Ammu Swaminadhan: In view of the fact that textiles form a
very big part of these exports, inny 1 ask the Minister whether there are any
wowen on the Advisory Committee who will'advise the Government with
regard to the materials to be exported?

8hri Neogy: As I have already stated, in one particular matter we practi-
cally were guided by the advice of ladies wiz., in the matter of selection of
hand.crurt products produced by the refugees.

Shri Gautam: Is the Government aware that some of these Trade Com-
missioners do not understand wmuch of these Cottage Industries?

Shri Neogy: I do not know whether my hon. friend himself understands
much of Cottage Industries.

8hri 8idhva: The hon. Minister stated that in certain countries the import
duties are impediments for export of Cottage Industries. May I know whe-
ther he has made an enquiry as to whether this had been imposed to put &
stop to the exports of our Cottage Industry products? If so, what steps have
Government taken?

8hri Neogy: I do not suppose the policy followed by foreign czountries
abroad has been dictated by a particular desire to hit India but I may mention
one fact and that is this that the negotiations under the General Agreement
on Trade and Tariffs which is known as Gatt, g've us an opportunity of
getting the tariff policy of different countries modxﬁed for the purpose of en-
abling Indian products to find a readier market in those countries #han
otherwise.

Shri Gautam: On a poiut of order, Sir. T put that question whether the
Government is aware that some of these Commissioners understand the
Cottage Industrier or not. My friend the Minister said that T do not under-
stand anything about it. ! ’

Shrl Neogy: I wanted to know.

8hri Gautam: He wanted to know about it. If that is the wgy of snswer-
ing questions. T can assure the hon. Minister that he can be paid back in
hard coing and if ....ceceeeee ]

8hri Neogy: I do not mind.

Shri Geutam: Mr. Deputy-Speaker, if you a'low these remarks by (hese
Ministers, T tell you that the debate would deteriorate and it will be rather
not good either for Government or for this House.

Shri Santhanam: What is the point of order?

Mr. Deputy-Speaker: T do see that there is & point whetHer it is a poiut
of order or not. I do not think it is right for any Minister to say, when he is
put a question ahout his subordinates whether they know a parhcu ar thing,
to twit buck the hon. Member who put the question by saying whether he
lgnowi? f»h?i particular thing Inmsv]{ T think such kind of reply should not

e allowe

8Shri Neogy: I am entitled to know from any hon. Member what he means
when he suys that a particular gentleman does not understand cottage indus-
tries. I wanted to understand the intention of the hon. Member here.

Mr. Deputy-Speaker: It iz open to uwn hon. Member to ask if the Trade
Commissioners have been instructed in the kinds, varieties and qualities of
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the Cottage Industry and of what use they will be in foreign countries. It
is notv ag if the products of all Cottage Industries would be wuseful in foreign
countrizs. The Commissioners have to be instructed about what qualities
are to be sent eto. The hon. Minister must receive such questions sympatheti-
cally when put by hon. Members unless they are blatantly and patently
absurd or obinoxious, and try to understand their point of view. It should
not be used for the purpose of twitting the hon. Member concerned.

Shri Neogy: Well, T do maintain that to say that somebody does not
understand cottage industries is to make a proposition which 1s absolutely
uninte,ligible. ~ What is the meaning of understanding cottage industries?

. Mr, Deputy-Speaker: Whether they have been instructed in what kinds of
articles and which cottage industries can be encouraged.

8hri Neogy: If I may respectfully suggest, this is the interpretation which
the Chair is putting upon that statement.

Mr. Deputy-Speaker: If I am uable to understand it in that way, I would
appeal to the hon. Minister to understand that in that manner., Now, we
will proceed tc the next question.

REDUOTION IN OVERHEAD WORKING CosTs oF CoAL MINES

*813. Shri 8idhva: (a) Will the Minister of Industry and Supply be pleased
to state whether the attention of Government has been drawn to the Economy
Corumittee’s suggestion to bring down the overhead working costs of ooal
mineg s0 as to reduce the cost of production?

‘ (lb) If so, have Government taken any steps in this direction and with what
result?

(c) If not, ‘what are the reasons therefor?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Yes, Sir.

(b) A Committee was constituted in April 1949 to enquire into and repord
on the working of Government Railway Collieries and to recommend to Gov-
ernment the steps to be taken to overhaul the working of Reilway Collieries,
to in-rease production and to reduce the cost of production. The report of
this Committee is awaited.

(¢) Does not arise? .

Shri Khandubhai Desai: May I ask whether Government is thinking of
starting a Corporation for working the coal mines in order to work them
efficiently ? ’

Dr. 8. P. Mookerjee: There is no proposal to have a Commission for ad-
ministering the collieries.

Shri Khandubhai Desai: I say Corporation.

Dr. 8. P. Mookerjee: There is a proposal for having a National Coal Com-
mission to cover the entire coal industry.

Ll gt kB WS o JpS ol Sl S RSy 1 pilane = il g Sl
Pawy§ i Juaxad uf 5, )

Giani G. 8. Musafir: What amount of coal has been saved as a result of

-stopping the supply of coal to Pakistan and to what use that coal is being
put? . .
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Mr. Deputy-S8peaker: That does not arise out of this question. Next
question. .

The Minister of State for Transport and Railways (8hri Santhanam):
With your permission, Sir, I would like to answer questions . 316 and 820

tog%ther because the supplementaries would be more or less the same im
both.

Mr. Deputy-Speaker: Yes.

MAINTENANOE® ALLOWANCE TO DISPLAORD PERSONS

*316. Sardar Hukam 8Singh: (a) Will the Minister of Rehabilitation be
pleased to state the total number of applications received in Delhi for grant of
maintenance allowance to displaced persons including widows who were de-
pendent on rent from urban property in Pakistan?

(b) What is the total amount available for distribution?

(c) Is it intended to advance maintenance allowance only to those whe
entirely deponded on income from urban property or to others as well? :

Shri Santhanam:. (a) Total No. is 18,016.

(b) The amount available is expeoted to be between four to five lakhs &
mouth for the present. :

(0) For the present the intention is to grant maintenance allowance snly
to such persons as owned immovable urban property in Pakistan.

FINANOIAL ASSISTANCE TO DIsp § 0ED Winows AND DisasLED PEmSONs

*320. Pandit M. B. Bhargava: Will the Minister of Rehabilitation be
pleased to state:

(1) the number of applications received from displaced widows, and old

and disabled persons for financial assistance in Delhi and Ajmer and other
States;

(b) the number of the widows and old and disabled persons whose applica-
tions have been accepted and the amount of loan and grants made to them;

(c) whether the grant is given in lump sum or from month to month;

(d) whether there is uny scheme for permanent rehabilitation and settlement
of such persons and if so, what are the particulars of the scheme; and

(e) has it been implemented and if so, at which places?

Shri Santhanam: (a) Number in Delhi Province is 18,016. Informatiom
about Ajmer-Merwara and other States is being collected.

(by 817 applicants have been paid maintenance allowance ranging from
Rs. 6/8/- to Rs. 80 p.m. in the Province of Delhi.

(¢) From month to month.

(d) Yes. A number of Homes and Work Centres have been started in
various: Btates where such persons ure looked after, taught and trained in
“useful arts and crafts with a view to make them progressively self-supporting.
(¢) Yos. Vocational Training Centres and Homes are already functioning

in various important Centres in De'hi, West Bengal, Ajmer, Punjab, Bombay,
U.P., Madhya Pradesh, Rajasthan and other Btate Unions. '
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Pandit M. B. Bhargava: May I know what is the total expenditure incurred
by Government on this score up to'thig moment?

Bhri Santhanam: The scheme has been started from 1st October last. It
is too early to say anything about the total expenditure. I have slready
stated thoy it is expected that the amount available for this purpose in Delhi:
would be four or five lakh Rupees a month,

Pandit M, B. Bhargava: What is the provision made on this score in the
present Budget for all the provinces?

Shri Santhanam: The Ministry of Rehabilitation dopes to utilise a sub-
stantial part of the rents received from evacuee urban property for thie pur-
pose.

Sardar Hukam Singh: What is the total amount advanced so far to these-
persons ?

Shri Santhanam: They are being paid monthly allowances. I have said’
that 300 and odd people have been given so far.  Nearly 3,000 applications
in Delhi havo been scrutinised. In other pafts, Deputy Commissioners and
District Colle~tors are scrutinising those applications.

Sardar Hukam 8ingh: What is the expenditure incurred by these appli-
eants in the form of affixing stamps and attestation of affidavits?

Shri S8anthanam: T have not got that information.

Shri 8idhva: Arising out of part (b) of question No. 820, may I know
whether any applications have been received from widows from Rajasthan and
whether they were turned down on the ground that they resided there ori-
ginally and have had come here and therefore they were not entitled; and if
80, what is the policy of Government in this matter?

Shri Santhanam: The policy is that every one is requested to put in-
application to the Deputy Commissioner or District Collector of the area
where the applicant resides.

Shri Sidhva: My Toint is this. The applicants originally resided there-
and subsequently they have come down to Delhi and also sent the applica-
tions through the officer of the area where they resided.  Still those appli-
cations are turned down. What ie the remedy in such cases?

Shrl Santhanam: 1f the hon. Member will forward to me particular appli-
cations, T can make enquiries. I cannot be expected to fmow shout individual
applications.

8Shri 8idhva: Is it not a fact that I have sent two applications to the hon.
Minister for Rehabilitation? @ What has been done on them?

Mr. Deputy-Speaker: But, the hon. Member is addressing the question
to the Minister of State for 'l‘mnsport and Railways.

8hri Sidhva: He said, Sir, if he will enquire about individual applications.
I said T have sent them,

Shri 8anthanam: If it had been part of this question, I would have gob the
answer ready.

Shri Kesava R20: May T know the maximum and minimum maintenance
allowances given?
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Shri Santhanam: Under the scheme, the maximum is Rs. 500. At present,
the maximum is Rs. 380.

‘Shri Tyagi: Mdy I know whether the displaced widows are kept in regularly
organised Homes und Ashrams or are they scattered over the town?

Shri S8anthanam: Some of them are kept in Homes; others who have got
relatives may be living with them. .

Sardar Hukam 8ingh: Are applications still being received or has the
final date for their receipt expired?

Shri Santhanam: T have nct got that particular information. They were
expected to submit the applications before 81st October 1949,

Sardar Hukam 8ingh: 1f it was some date in October, have all of them
been scrutinised s to whom allowances should be given?

8hri Santhanam: I have olready said that 8,000 applizations in Delhi have
been scrutinised and the others ase being scrutinised.

Sardar Hukam 8ingh: So far as I understand, some allowances' have
already been decided. Regarding others; 1 want to know whether the rect
of the applications have been scrutinised.

Shri Santhanam: Only 317 applications have been paid. Some 8,000
applications have been scrutinised; others are being scrutinised. ’

Shri Kesava Rao: May I know whether thero has been any representation
from these displaced persons to the effect that the allowances are inadequate?

Shri Santhanam: T would require notice.

- Pandit M. B, Bhargava: What is the number of those fortunate persons
out of these¢ 317 who have got the maximum of Rs, 30?

Shri S8anthanam: | have not got that information.

MANUFACTURE OF HURRIOANE LANTERNS

*317. Shri B. K. Das: Will the Minister of Industry and S8upply be pleased
to state:

(a) the present numbet of factories manufacturing hurricane lanterns in
India; and

(b) the total output in the years 1948 and 1949?
The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Eight.
(b) 1048 9,78,599
1049 17,28,036
Shri B. K. Das: Are the factories producing up to their rated capacities?

Dr. 8. P. Mookerjee: The rated capacity is 18,90,000 and in 1940 they
produced 17,21,000.

Shri Sidhva: May I know what is the total consumption of these lanterns
in India? )
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Dr. 8. P. Mookerjee: Statistics have not been taken. I have not got any
figure here. It muy be as many as there are persons willing to use the
lanterns.

Dr. Deshmukh: What is the number of lanterns that have been imported
in 1848497

Dr. 8. P. Mookerjee: In 1947-48 12,292,026 were imported and in 1948-49,
ap to March, 5,88,000.

Shri B. K. Das: What steps have been taken to remove the defects in
those lanterns?

Dr. 8. P. Mookerjee: I think the quality now is comparable to the im-
ported lanterns and the light is equally bright.

Shri 8. . Samanta: Do the factories submit periodical reports and statis-
tics to the Government?

Dr. 8 P. Mookerjee: Whenever there is any difficulty, they come to us
and as 1 have explained we have been sble to help them to produce the imaxi-
mum. There are two factories in U.P. which are shortly going to start, one
in Saharsnpur and another in Modinagar and production will rise considerably.

Shri B. K. Das: Is there sny complaint that they are not having sufficient
materials for their production?

Dr. §. P. Mookerjee: Not now.

Shri 8. C. Samanta: May 1 know which factories submit the reports and
stutistics to the Government?

Dr 8. P. Mookerj2e: Statistics are supplied which are collated and published
every month out of which T have collected the information.

8hri Dwivedi: What is the difference in price between lanterns manufactured
here und those imported from outside?

Dr. 8. P. Mookerjee: The price of indigenous lanterns will be between
Rs. 27-8-0 and Rs. 83-4.0 per dozen and that of imported lanterns Rs. 48 to
Rs. 66 per dozem.

Shri M. V. Rama Rac: How many of these factories are owned by non-
Indians ard how many by Indians?

Dr. 8. P. Mookerfee: I think all are Indian firms. I do not find any non-
Indian firm in the list here.

8hri Sonavané: In view of the fact that the quality of lanterns has improved,
what restrictions Government propose to put on the import of these lanterns?

Dr. 8. P. Mookerjee: Not to import any, and that is being done now.

8hri Sidhva: The hon. Minister stated in answer to my question as to the
number of lanterns that are consumed in this country: ‘‘As many persons as
are willing to use the lanterns’’. May T know whether the Government have
any statistics as to the total number of lanterns required ?

Dr. 8. P. Mookerjee: No, Sir. There were no actual statisties.

Shri 8idhva: Is it not a fact that when the Tariff Board put that question
‘the hon. Commerce Minister gave the exact figures of the corruption and
production here? Is he conversant with that?
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My, Deputy-8peaker: The hon. Member knows it. I shall proceed to
the next question, .

INDia’S AMBASSADOR IN U.S.A.

*318. Shri Kamath: Will the Prime Minister be pleased to atate:

(a) whether our Ambassador to the United States of America is now in
India; and ’

(b) if 30, tha purpese of her visib?
The Deputy Minister of External Affalrs (Dr. Keskar): (a) No.

(b) Recently she had come on leave at her own expense for attending to-
some impcrtant personal natters requiring her presence.

Shrl Tyagi: May I know if there are any rules with regard to the leave of
Ambassadors and if there are any, what are they?

Dr. Keskar: There are certain rules with regard to leave for Ambassadors.
or for other Government servants. I would require notice and if my hon.
Friend wants, I can give the rules in detail

8hri Tyagi: How much leave per year is their privilege?

Dr. Keskar: T would require notice,

Mr. Deputy-Speaker: The rules ure there.  Possibly .Govem:np,nt ‘wilk
place a copy in the Library,

8Shri Tyagi: Am I to understand that our Ambassador to the United States
of America came here nt her own expense? I want to know if it is the
general rule for a'l the Ambassadors whenever they come home on leave that
they should spend from their own pockets. Is that the rule, Sir?

Dr. Keskar: If they like, they can.

8hrl Tyagi: I want to know what the rule is and whether .they are not
given any travelling allowance whenever they go on leave.

Mr. Deputy-Speaker: The hon. Minister has said that if the Ambassador
comes ou her own business, she spends from her own pocket.

Shri Kamath: Jf an Ambassador comes on his or her own business, does
Government yrant leave with pay for that purpose, even if not due?

Mr. Deputy-Speaker: Order, order. The answer has already been given.
Anybody is entitled to get leave and merely because a person is an Ambassador,
he does not become & prisoner.

TRANSFER OF CHANDERNAGORE

*319. Shri Kamath: Will the Prime Minister be pleased to state:

(2) whether the draft treaty for the transfer of Chandernagore to the Indian
Union received from the French Government has been finalised;

(b) if so, what the terms of the treaty are; and
(c) if not, at what stage the matter rests?
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‘The Deputy Minister of External =Aftairs (Dr. Keskar): (s) to (¢). A
draft of the proposed treaty for the transfer of Chandernagore to the Indian
Union was received from the French Government in October last year. The
olauses of the draft were not found acceptable to us in their -entirety, and
‘we, therefore, submitted a counter-draft. The French Governmeunt have
-accepted most of the suggestions made by us and have presented us with &
revised draft. It is shortly hoped to arrive at an agreed treaty to which the
French Government will seek their Parliament’s approval,

Shri Kamath: In spite of the _clearly expressed will of the people of
‘Chandernagore, what was the hitch created by the French authorities in the
matter of the transfer of Chandernagore to the Indian Union?  Why has
‘there been this inordinate delay on the part of the French authorities?

Dr. Keskar: I think most of the causes of the delay are really attributable

in & sense to the fact that the treaty has to be passed by the Fyrench Parlia-

ment and in the last month or two unstable conditions prevailed in France

and therefore the French Government was not able to give its opinion on the

proposed draft and this is really the most important reason for the delay.
Hon. Members rose—

Mr. Depnty-Speaker: The hon. Member who has tabled a question is
entitled to put supplementary questions in preference to others.

Shri Kamath: In view of the procrastinating and dilatory tactics adopted
by the French authorities in this matter, does Government propose to be more
firm and cautious in dealing with them in future?

Dr. Keskar: Certainly we have pressed most urgently the question of ex-
pediting the treaty on Chandernagore and as I said at the end of my reply,
now the French Government have accepted most of our suggestions, and I
hope that very soon the treaty will be passed by the French Parliament.

Shrl Brajeshwar Prasad: like the French Parliament will this treaty be
submitted to this House?

Dr. Keskar: No, because for the French Parliament this is a treaty ceding
a part of what was conridered to be French territory and that is why it has
to be pnssed by the French Parliament. '

Shri Kamath: T wanted to kxnow, not merely with regt;;rd to the transfer
of Chandernagore to the Indian Union, but also in our deslings with - the

Prench in reepeet of sll the sett'ements in India, whether Government propose
t0 be nmore firrn and cautioug in future?

Mr. Deputy-Speaker: I do not see how this arises.

Dr. Deshmukh: May I know the date on which the revised draft was
received fromn the French Government?

Dr. Keskar: I bave not got the exact date here, but it is about five weeks
ago. '

Pandit M. B. Bhargava: May I know whether the Tndian Government or

the French Government is in charge of the actual administration at the moment
of this area?

Dr. Keskar: At present, technically it is the French Government which is
ie charge of the administration. but the police administration has been handed
over by the French Government to what is known as the Municipal Council

of Chandernagore. 8o in that particular matter they have become auto-
nomous. .
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8hri Tyagi: What will be the future of Chandernagore after it has beem
handed over to this Government? Wil it be amalgamated with some province?
If so, with which province? Or will it be a Centrally Administered Area?

Mr. Deputy-8peaker: 1t does not arise out of this question.

8hri Tyagi: How does the Government propose to treat this territory?
Will it be aesimilated in a State or is it going to be treated......

Mr. Deputy-Speaker: 1 have said that it does not arise out of this question.

SETTLEMENT OF INDO-PAKISTAN DISPUTES
*321. Pandit M. B. Bhargava: (a) Will the Prime Minister be pleased to
state whether Government have received any concrete proposals from the
Prime Minister of Pakistan suggesting the prosedure by which the main
outsturding disputes between the Governments of Pakistan and India may be
amicably settied ?

(b) If so, what is the nature of such proposals and what decision have the
Government of India taken thereon?

The Deputy Minister of External Affairs (Dr. Keskar): (a) and (b). I
said in reply to n qeestion on the 6th February the Prime Minister said that
he had addressed @ ommunication to the Prime Minister of Pakistan and &
considerad rep!v to it had been pomised.  This fulier reply from the Prime
Minister of Pakistau reached us on the 16th February. In this reply reference
is made to a number of disputed matters between India and Pakistan., Fur-
ther ocorrespondence is taking p'ace and it would he desirable to await ‘the
conclusion of this correspondence hefore the results are published. T might
mention, however, thut, speaking before the Security Council in the debate on
the Kashmir issue, the Pakistan representative read out part of Puakistan’s
proposals, which were subsequently contained in Mr. TLiaquat Ali Khan's
lettar to the Prime Minister.

Shri 8idhva: Sir, may I know whether there is any truth in the news that
has bean published that the Prime Minister of Great Britain has invited the
Prime Minisiers of India and Pukistan for the purpose of bringing about . &
settlement of the issues, and if that is 8o, what is the present position?

Mr. Deputy-8peaker: How does this question arise? Tt does not arise.
I understand the hon. Member has already asked a question and has received
an answer. 1 go to the next question.

ExPoRT TRADE IN JUTE

322, Pandit M. B, Bhargava: (s) Will the Minister of Commerce be
plevsed to state the quantity and value of jute products exported from India
to U.8.A. in the years 1937 to 1949 from year to year?

(b) What has been the extent of decrease in Indin's export trade in jute with
U.8.A. during the last ten years?

The Minister of Oommerce (Shri Neogy): (a) and (b). A statement is
laid on the Table showing the exports of jute goods from India to the U.S.A.
during the period 1986-87 to 1948-49 and the eight months ending November,
1949. [Copy placed in the Library. Bee No. P-87/50.]

Pandit M. B. Bhup.ﬂ: 8ir, may I know whether the exports are on the
inorease or whether they are decreasing?



8hri Neogy: These figures ure considerably fluctuating. As a matter of
fact there are different kinds of products which are indicated in the statement.
My. hon, friend may study the statement first,

Mr. Deputy-Speaker: I suggested the other day that whenever questions
ars answered and if the answer takes the form of a statement, if it is not very

incunveuient to Government they may supply a copy of it to the hon. Member
who pub the question.

Shri Bidhva: Yes, Sir, we have been hoping.........

Mr. Deputy-Speaker: I am told the hon. Speaker has ocircularised the
various Minfstries to ascertain their opinions. Pending that, the status quo
will stand.

8hri Tyagi: Why status quo” Sir, we have been making repeated requests

in this matter, and it does not require any consultation with the Ministries
in this matter.

Mr. Deputy-8peaker: At this distancs we may not be able to understand
what the difficulties of each Department are. Naturally their opinions on the

matter have to bc ascertained; but I am sure the Ministrieg will view it very
sypathetically .

Dr. R. 8. Singh: Muy I know whether the devaluation of the Indian rupee
in terms of dollar created a favourable effect on our jute exports to the U.8.A.?

Bhri Neogy: I should not think so.

8hri Borooab: Is it a fact that due to the use of substitute bags there is
an appreciable decrease in the export of jute to America?

Bhrl Neogy: 1o what extent the reduction in the export of jute goods to
America has been affected exactly by the use of paper bags it is difficult to
say. This is what I have read very recently in an Economics journal, that
American production has expanded by more than 75 per cent. since 1936. Now
it is undoubtediy true that the consumption of jute goods there has not kept
pace with this inoreased production in America and much of the additional

demand for packaging material is being met by substitutes or by resort to methods
like bulk handling.

Shri Borooah: Is it a fact that the U.8.A. Government have prohibited the

use of second-hand gunny bags for carrying foodstuffs and this has resulted in
making paper bags cheaper than jute bags?

Shri Neogy: I am not aware of any such prohibition.

Shri Borooah: Will the hon. Minister make enquiries about this?
8hri Neogy: Certainly.

PropuoTION Of Biscurrs

*323. Dr. Deshmukh: (a) Will the Minister of Industry and Suliply be
pleased to state what is the value of biscuits produced in India annually?

(b) What ig the value of total annual consumption of biscuits in India?

(¢) What st;ps have been taken during the last three years towards incress-
od manufacture of biscuits in India?

(d) Is self-sufficiency in biscuits being attempted and if so, what is the
scheme ?
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The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Approxi-
mately is. 4'5 crores per annum.

{b) Approximately Rs. 5.0 crores.

(c) The target of production has been fixed at 87,600 tons per annum to
‘be attained by 1952. The present production capacity is 25,000 tons and to
reach the target licences for the importation of biscuits making mashinery have
‘been granted. '

. (d) Self-sufficiency in biscuits depends mainly upon the quantity of wheat
flour which can be made available to this Industry. At present due to limited
‘imports, 1,000 tons of wheat flour is allocated monthly to this industry. The

industry will be able to meet the entire internal consumnption if sufficient wheat
flour can be made available.

Dr. Deshmukh: What is the quantity of biscuits imported into India in
1948497 ‘

Dr. 8. P. Mookerjee: 47,878 cwts.
Dr. Deshmukh: Is there a proposal to ban the import of biscuits?
Dr. 8. P. Mookerjee: The proposal has been meade and is being implemented.

Shri Bathiuwamy: Is the Government aware that a large biscuit factory
in Madras is lying idle for want of flour?

Dr, 8. P. Mookerjee: Possibly. @We have limited quantity of wheat
flour available now. ‘

Shri Rathnaswamy: Has o representation been made by the factory to
the hon. Minister for assistance?

Dr. 8, P. Mookerjee: We are receiving representations, but we can allot
-only 1,000 tons per month. We have suggested that the quota may be increased.
"The real difticu'tv is so far as wheat flour mills in India are concerned, they
have been stoj; ¢ from producing flour, they can only produce atta and
wheat flour can be allotted to the industry out of imported stuff oply.

Shri Brajeshwar Prasad: Are the home-made biscuits as good os the
imported ones? '
Dr. 8. P. Mookerjee: Very good.

8hri 8idhva: Am I correct in understanding the hon. Minister's answer
that the number of factories at present in existence is quite sufficient for the
purpose of meeting the total demand, provided flour is made available?

Dr. 8. P. Mookerjee: Well, the present installed capacity is 25,000 tons
and if we suy the target of production has been fixed at 85,500 tons, that means
some more biscuit factories can be opened.

Dr. Deshmukh: Do Government exercise any supervision on the biscuits
manufactured here so far as their quality is concerned?

Dr. S. P. Mookerjee: The Indian Standards Institution is examining it.
Of course the real test is in eating the biscuits.

Shri Sivan Pillav: What are the othcr foodgrains oil seeds, other than
“wheat, from which biscuite are made?

Dr. 8. P. Mookerjee: I do not know.
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Shri M. V. Rama Rao: To what extent is there admixture of bran sud
cocoanut’ vil caker along with wheut flour?
Dr. 8. P. Mookerjee: [ do unot know tho quality of the biscuits that wil
be thus produced.

Shri Hossain Imam: May 1 koow what is the difference between the prices
ol the tinished produt and the raw materiuls, | mean the biscuit tlour?

Dr. S. P. Mookerjee: 1 i afraid [ cannot say.

Shri Kamath: Who are the large-scale biscuit manufacturers in  our
country?

Mr. Deputy-Speaker: The question does not arise.  And it will take time
for the hon. Minister to collect the infornation.

8hri Sivan Pillay: Ave there not biscuits made out of barley and arrow-
oot ’

Dr. 8, P. Mookerjee: Yes, I beiieve there are, but the quantity is small.

ImMporT OF MoTor CaRs

*32¢. Dr. Deshmukh: (a) Will the Minister of Oommerce be pleased to
state the present position with regard to import of motor cars? -

(b) What is the approximate number of motor cars that will be imported into
India from Ist January, 1950 to lst January, 1951?

The Minister of Oommerce (Shri Neogy): (a) Motor ecars are allowed
importation from soft currency countries only.  Licenes are granted sub-
ject to mwnetury ceiling for import of motor carg in comp.etely knocked down
condlition for assewbly in India.

(b) The import licensing poliey is formulated for six monthly period. It
15 not therefore possib e to give at this stage an indication us to the numbe:
of motor cars likely to be imported during 1950-51. I may however add for
the infcrmaiion of the hon, Member that 4,()00 cars are likely to be imported
during the January-June 1950 period,

Dr. Doshmukh: May I know 'if any quota of foreign exchange hes bren
get upart lor the importation of motor cars?

8hri: Neogy: Yes, for the number 1 have mentioned.

Shri Kamath: How many cars will be imported from the dollar aud sterling
areus ?

Shri Neogy: None froin the dollar areas.

Shri Kamath: Steriing areas?

Pandit M B. Bhargava: What was the value of the import of motor cars
into India in the year 1949-509

8hri Neogy: T have not got the full figures.

Shri Sidhva' May I know whether an automobile factory is being startec
in Madras?

Shri Neogy: Probably my friend has an assembly plant in hig mind. If
83 yos,
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Giani @. S. Musafir: How many companies hold import licences?

8hri Neogy: | think more than a dozen tirms are engaged in the cesembly
of mosor cars in India. Muy be the number ig o little more, but 1 have
recollection that the number would be about a dozen.

T Pl Sl S a8 U pilen o g -@,_,-"-04
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Giani G. S. Musafir: Have the Uovernment received any complaints that
many compunies sell motor-cars in the black-market?

Shri Neogy: \Well, 1 should nct be surprised if that is the position, but |
have not received uny comp.aint myself.

Shri Kamath: How many years of assembling experience would we need
before we could start production?

Shri Neogy: It is not a question of assembling only. There ure various
other facilities, supply of raw materials and many other things like the train-
ing of techniciuns.  As a matter of fact, some of the assembly plants are
engagad in manufacturing today, and they propose to comp etely manufactur.:
cars in the ourse of the next five or seven years by gradual stages.

Shri Tyagi: Does this number of 4,000 cars which are intended” to be

imported dliring the next gix months, include any cars for the Central or the
State Governments? ‘

8hri Neogy: These arc all commercial requirements. 1 do not know

whethor Government would not be making any purchases from the assemdbly
plants?

Pandit M. B. Bhargava: What is the policy of the Government in respect

of the import of spare purts for cars, whether it would be alowed from the
dollar area or the sterling areu? *

8hri Neogy: Spuare parts are allowed to be imported from ‘dollar areas to
A limited extent for the purpose of keeping up oars from ths dollar areas
which are already in use in the country. So far as the sterling area cr soft
eurroncy area cars are concerned, certainly an adequate supply is expected
to be ranintained out of the imports that are allowed.

Shri Sonavane: May I know what is the channel of distribution for spare

parts and also whether any control would be exercised to check a rise in the
ceiling prices?

Shri Neogy: 1t is the assembly plants that would be responsible for the
importation of the parts for assembly purposes and also for their distribution
later on.  Tmports are nlso allowed through established importers.

Babu Ramnarayan 8ingh: \WVhat nre the countries from which cars arc
being imported ?

8hri Neogy: Thev are imported from a .good number of soft ocurrency
countries. ‘

8hri Tyagl: Mayv T know whether only such parts as are not available or
are not manufastured in India would he nllowed to be imported?

Shri Neogy: That is the position.
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Dr. R. 8. 8ingh: May I know how the prices and quality of American cars
vompare with the prices and quality of English cars and the reason for not
importing American cars if they are cheaper?

Shri Neogy: 1 am afraid ] have not got the tigures befors me. 1t is due
to our doliur shortage, as the hon. Member is aware, that we have had to
complete;y ban dollar cars, '

REPRESENTATIONS FROM INDIANS IN MAUBITIUS

*825. Shri Kesava Rao: (u) Will the Prime Minister be pleased to state
whether uny representution hus been reccived from  Indians in Mauritius
regarding the disabilities they have to suffer due to Indian citizenship?

(b) }f so, what are the representations and what action has been taken on
them?

The Deputy Minister of External Affairs (Dr. Keskar): (u) and (b). We
have recsived representations from time to time about the requirements of Indians
settled in Muuritius.  These have been examined and suitable representations
made to the United Kingdom Government wherever necessary. A statement
containing the important problems of Indians in  Mauritius is placed «n the
Table of the House. [See Appendiz 111, annexure No. 58.]

Their disabilities are not due to their being Indian citizens. It has already
buean stated on another ocension that Indians gettled abroad will have to elect
whether thzy should acquire the citizenship of the country they live in or
take up Indian citizenship.

Shri Kesava Rao: What is the number of Indians in Mauritius?

Dr. Keskar: 1 have not got the exact figures, but I think it is about
1,50,000.

Prof. Ranga: Is it not a fact that the Indians in Mauritius form the
majority of the population of the island? :

Pr. Keskar: Yes.

Soo1ar. INSURANCE SOHEME

+326, Shri Kesava Rao: (n) Will the Minister of T.ahour be pleased to state
what progress has been made in the working of the National Social Insurance
Scheme ? ’ '

(b) When would the Delhi Unit begin to function and how many workers
eould come under the scope of the scheme? .

The Minister of Labour (Shri Jagjivan Ram): . (a) The hon. Member is
evidently referring to the Employecs’ State Insurance Scheme under the
Employees’ State Insurance Act, 1948. The Scheme, being the first of ite
kind in the country, will, as proposed at present, he introduced as a Pilot
Scheme in Dolhi, the East Punjab and Kanpur. Before the 8cheme 1is
implemented, accommodation has to be secured and other arrangements are
to he made for the regional and local offices and dispensaries. These are in
hand. Skeleton repioual offices have heen set up in Dethi and Kanpur
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and they are col.ecting data from the various employers regardug.the workors
to be insured. The Ruwes and Reguiatons under the dats are nearing finali-
sation.

(b) The Yilot Scheme 15 cxpested to be introduced in  Delhi by about
July 1950.  About 44,000 workers woud come uuder the scope of the
Scheme.

Shri Venkataraman: May ] know whether the hmployces State Insurance
Scheme will be extended to Mudras Stae?

Shri Jagjivan Ram: Yes. after the Piot Scheme has been working for somne
tnme

Shri Venkataraman: Is it o fact that this Scherue is being delayed for want
of sufficient medical personnel in other areas?

8Shri Jagjivan Ram: No. The main dificuty at present is want of
accommodat oin for getting up regional and lo:al offices, dispensaries and
hospituls.

8hri R. Velayudhan: May | know whether any expert hag been olbtained from
the Internationn] Labour Oflce for the purpose of this Scheme?

Bhri Jagjiven Ram: The whole Scheme in its ovigina' stage was worked by
two experts from the I.L.O.  One of them is here in Delhi, not at the
invitation of the Government but at the instance of the LL.O to advise our
officers.

8hri Tyagi: How many otficers and other stafi have already been uxgaged
in connection with this bchevne, when were they eumqed and how much is their
monthly salary Bill? .

" 8hri Jagjivan Ram: | have not got the details here, but a few officers have
already been engnged.  Thry were enguged last vear. 1 think the officers
will number about half a dozen. They have got the necessary complement of
m'nisterial stafl.

Shri Tyagi: Is it \ fact that they wer: engaged move than ue year igo and
thay have not done unI work so far?

Shri Jagjivan Ram: * do ot think that all of them were engaged more
th:m a year agn. The 1. "ucior was of eourse engaged a year ugo. The other
"staff have beon engaged ¢ ‘v recently

i . .
Shri Tyagi: May I know why these officers were engaged so much in advan~e,
though the work for them vras not ready? .

8hri Jagjivan Ram: 1 ivould request my hon. friend to go through the
Eraployess’ State Tusurance Act. T1f he will care to go through that Act,
he will find that it iv’ necessary to have some officers for doing preliminury
work before the nctual S~he ne is put into operalion. 1t is not as though
the officers can be appointed toduy and the work can start tomorrow. Tt is
Just impossible,

Shri Sonavane: May T know what is the period of probable probation for
these Pilot 8-hemes before thev could be brought into opecration in other
places permanently ? :

8hri Jagjivan Ram: There }‘r-x ho period of probation  If the Pilot Scheme
could be worked satisfactorily, \We will start it in other areas,

\
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Dr. V. Bubramamawm: How many houses are required for accommodating
officeis for the 1"lot Scheme?

Shri Jaﬁjivan Ram: It is not a question of houses for accommodating
officers.  The mauin difficuity is in finding accommodation for the regional
offi*es, the local offices, the dispensaries, hosp.tals, ete.

Bhri Tyagl: Is it not a fuct that the scheme submitted by the Director
vould not be put into operation only becnuse Government could not give their
sanction to the scheme submitted by him?

8Shri Jaglivan Ram: 1 do not think so.

WRITTEN ANSWERS TO QUESTIONS
Disrosar, or SurpPLUS STORES

#8314, Seth Govind Das: \ill the Minister of Industry and Supply be
pleased 1o state:

(2) what pn.rf of disposal goods sold during the year 1940, was given over
to wholesale dealers; and

(b) what was made availuble directly to the consumer?

The Minister of Industry and Supp’y (Dr. 8. P. Mookerjee): (a) and (b),
Surplus stores of the book value of Rs. 88.79 croreg were sold during the yeur
1Y, Of these, stores of book vnlue Re. 15.68 crores were sold to priority
indentors (including Central, Trovincial and State Government Departments,
Publie Bodies, Fducational lvstitut'ons et2.), to industrial users, and to
consumers through Disposal Netail Shops.  In all these cases sales were
direct to consvmers.  Stores of bock value Rs. 23.11  crores were sold by
public auction and ndvertised tender. It is not possible to say how much
of these stores were sold to trade and how much to actual consumars.

APPEALS TRANSFERRED FrROM Privy CouNoin

*315. Secth Govind Das: Will the Minister of Law be pleased to stateé the
number of Indian appeals and applicutions transferred from the Privy Coun-
cil to the Federal Court of India?

The Minister of Law (Dr. Ambedkar): It is understood that the total num-
ber of appeads transferred from the Pr'vy Council to the late Federal Court
of India ns a resn’'t of the abolition of tho jurisdi~tion of the Privy Council in
October last is 82, and ra pending applications were so transferrved,

Hwpo Covg

*827. Master Nand Lal: (a) Will the Minister of Law he pleasad to state
whether nny metnber of Hindu SBoeiety hus been taken on the committee which
was announced by the Prisne Minister on the floor of the House on the last day
ot discussion on the HHindn Cude Bill in the month of December. 1049, when
it was stated that members from outside would be taken?

(h) If so, what are their names and if not, why not ?

The Minister ot Law (Dr. Ambedkar): The names of persons to be invited
to the inforwe! conference which 1 propose to hold in accordance with the
anmouncement referred to by the hon. Member are not yet settled. It is
my intention to invite to that conference not only some Members of this
House, bt ahso some persons from outside, '
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FACTORIES CLOSED DOWN AND WORKRRS UNEMPLOYED

*328, 8hri D. 8. Seth: Will the Minister of Labour be pleased to state:

() the approximate nu.nber of factories closed down during the latter half
of the year 1949 in the Indian Union as a whole with the number of workers
thrown out of work; and

(b) the step or steps that Government have taken so far or that they propose
to take to meet the menace of unemployment and to enable the workers thrywn
out of work to get fresh employment?

The Minister of Labour (Shri Jagjivan Ram): (a) The available information
indicates that one hundred and forty-nine factories have :losed down totally and
28 partially affe:ting about 638,900 workers during 1949. Full information is
not yet available. An effort is being made to colleet it.

(b) Unewnployment has been main'y due to closure of factories necessitated
either by scarcily of raw materinls or accurnulation of stocks. The question
of solving these difficulties is engaging the attention of the Government of
India, The Government of India have a'so enquired of the State Governments
what action they are taking in the matter, ‘

A statement furnishing the information will be placed on the Table of ‘he
House on receipt of material from State Governments.

AGRIOULTURAL LABOUR (IMPLEMENTATION OF MINIMUM WAGES ACT)

*329. Prof. Ranga: Will the Minister of Labour be pleased to state:

(a) what preliminary procedursl steps have been taken so far i>y different
State Governments to implement the Minimum Wages Act. so far as it applied
to agricultural workers; and

(b) in what Stutes pilot enquiries into agricultural labour are being carried
on?

The Minister of Labour (8hri Jagjivan Ram): (a) As there were no 1eliable
data which could be used as a basis for the fixation of minimum wages for
agricultural workers by the State Governments, it was decided, with their
concurrence, to conduct an enquiry into the conditions of agricultural workers
in villages selected according to the principles of stratified random sampling.
For the purposes of this enquiry, the country has been divided into 20 ad-
min‘strative units cavh under the charge of a Supervisor with a number of
Investigators and Deputy Investigators under him.  So far sixteen units have
been raised and about 700 vil'ages have been sclected. The main enquiry
has commenced in most of the States.

(b) The Committee of Egonomists and Statisticians of the Cabinet Secretariat
recomnended that the enquirv should proceed by gradually expanding staces
and accordingly a preliminary enquirv was conducted in 27 selected villages
in the States of Assam, West Bengal, Bihar, Orissa, Uttar Pradesh, Madhyva
Pradcsh, Madras and Mysore. This has already been completed. ’
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Exrorr oF CorTaeE INDUSTRIAL PRODUOTS

~ %380, Prof. Ranga: Will the Minister of Industry and Supply be pleased
to state:

(n) what steps have been takeu so far (i) to ascertain the various cottage
industrial products for which there ure external markels and whose exporrs
¢an be stepped up by necessary State encouragement; and

(i) to find out what alterations have to be made in the designs, technique
of manufucture. packing ete., in the light of the tnstes und needs of foreign
mnarkets;

(b) whether any organisation has been ret up or is proposed to be set up in
order to push up our exports of cottage products; und

‘c) whether any efforts are being made to help the Indiun exporters o]
cottage products to contact foreign markets and if so, with what success?

The Minister of Industry and Supply (Dr. 8. P. Mookerjes): A statement
i placed on the Tuble of the House. [See Appendir 111, unnexure No. 54|

RA1L CoAOHES BUILT IN HINDUSTAN AIRORAFT LTD.

#3381, Shri R. O. Upadhyaya: Wil the Minister of Industry and Supply
be pleased to state: '

(a) the rumber of rail coaches built in the Hindustan Air Craft Ltd., Banga.
lore in the months of September, October, November and December, 1949
separately; and

(b) what steps Government are taking to incresse the prodnetion?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Four. ten,
four and Nil, respectively.

(b) Tho peak planned rate of production of coaches is 12 per month. The
fall in the output since November 1049 is due to delay in the receipt of undet-
frarnes in the Hindustan Aircraft Factory from the Suppiers. The supply
of underfraines to the factory has been under constant review and all possible
sters are being taken to reduce delays to the minimum. It is snticipated that
the peak planned rate of production will he achieved in the next few rmonths.

AEROPLANBS OVERHAULED IN HINDUSTAN ATRORAFT L1D.

*382. Shri R. 0. Upadhyaya: Wil the Alinister of Industry and Supgdy
be pleased to state the number of nevoplanes which were overhauled in the
Hindustan Aircraft Ltd., Bangalore during the vears 1948 and 1949?

The Minister of Industry and Supply (Dr. 8. P. Mookerfes): 186 airframes
nnd 459 aero-engines were overhauled during the vear 1948, and 112 sirframes
and 440 aero-engires were overhauled during the vear 1949.

Coar Mings CONCILIATION AWARD
*383. 8hri Jnani Ram: Will the Minister of Labour be pleased to state:
(a) when the Coal Mines Conciliation Award was given;
(b) whether it has been implemented in all the mines in Hazaribagh
District;
(c) if not, the reasons for its not being implemented; and

(d) whether it ic a fact that a demand notice was given by the I.N.T.U.C.

in Hazaribagh and hunger strike was rcsorted to by the workers for enforcing
this demand? t

i
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The Minister of Labour (8hri Jagjivan Ram): (a) The recommendations of
the Conciliation Board (Colliery Disputes) were published on 12th May 1947.

(b) and (¢). The reconmendations of the Conciliation Board have gene-
rally been implemented in ail the coal mines in the Hazaribagh Distriet. There
have, however, been n few complaints of non-implementation in the Ramgari
group of colieries which work short term 'euses ou a seasonal basis.  The
somplaints wre largelv due to differences in the interpretation of the recom-
wendations of the Board.  Where su:h differcnces have arisen, officers of the
Ceutral Industrial Relutions Muachinery have tried to conciliate the dispute
with u view to bringing sbout a settlement.  Where it is found the settle-
ment is not possib.e disputes are referred to Tribunal for adjudieation,

(4) No. That was in connection with the alleged non-implementation of
the Central Puy Commission’s recommendation in railway collieries.

GAxA CoTTON AND JUTE MILL

*334. Khwaja Inait Ullsh: (a) Will the Minister of Industry and Supply
Le pleased to state whether Government are aware that the Gaya Cotton and
Jute Mill is closed for a long time?

(b) If the answer to part (2) above be in the affirmative, what are the
reasons for it?

(¢) Do Government prepose to make arrangements to start the milld
(1) By what time is the mill likely to stuart working ugain?

The Minister of Industry and Bupply (Dr. 8. P. Mookerjee): (a) Yes. Th>
Mill closed on the 28rd October 1949. .

(b) The reasons of the ciosure were’ (1) lack of financeg and (2) accumu-
lation of sto~ks.

(¢) Tn common with other Mills which closed down, this Mill . was sllowed
to seli its cloth and varn to licensed buyers of its own choice anvwtrere in
India. Tt was also free {o export the stocks.  The Mill has not, however,
succeeded in disposing of its stocks.  When it closed it held = about 1,579
bales of ~loth end yarn.  Since its closure it has sold only 200 ba'es.

(d) Tt is impossible to say when the Mill will start working again. The
Management does not seem to be anxious to re-open the Mill,

PURCHASE AND SALE oF SURPLUS STORES

+385. 8hri B, K. Pani: Will the Minister of Industry and Supply be pleased
to stute:

(a) the amount of money for which India purchased the American war
surpluses, the payment so far made for them and tne amount, if any, which
still remains to be paid;

(b) the amount of money for which India purchased the British war
surpluses, and , .
(c) the sale proceeds so far realised under each of the above two heads?

The Minister of Industry and Supply (Dr. B. P. Mookerjee): (a) The Gov-
ernment of India acquired full title to all American surpluses in India under
the Indo-U.S. Agreemcnt signed in. Washington on 16th May, 1946. No
definite amount for which Government of India purchased all such surpluses
has Y.cen explicitly specified in the overall Agreement. :



WRITTEN ANSWERS 769

The final ussessment of sale accounts against this Agreement has not yet
beea made. However, an ‘“‘on uccount’ payment of Rs. 74,95,000 out of the
sale procecds has been made by the Government of India to the Government
of UB.A. o

(b) The Government of undivided-India ucquired full title to the surplus
property and stores on 1st April 1947 under an Agreement which was ratified
in July 1948 between the Governments of India and U.K.  Under this
Agreement, o sum of £ 100 millions was to be paid by the Government of
Indin in respect of defence stores and fixed assets. The value of the sur-
plus stores lying in depots scattered throughout undivided-India was estimated
at Rs, 877 crores.

(¢) Net sale value of sales effected up to December, 1949 has not yet
been worked out. The Balance Sheets will be prepared after the liquidation
of the entire surpluses.

INDIANS IN INDO-CHINA

*+336. Shri N. 8. Jain: Will the Prime Minister be pleased to state whether
there are any Indians in Tndo-China and if so, how many?

The Deputy Minister of External Affairs (Dr. Keskar): There are about
2,500 Indians in Indo-China.

ESTABLISHMENT OF MaoHINE TooL FacToRY

+337, Shri Biyani: (1) Will the Minister of Industry and Supply be pleased
to state whether it is a fact that some industrialists who were consulted in
regard to the machine tool project have conveyed to Government that the
project is too costly and is bound to be uneconomic ?

(b) 1f 8o, have Government given any congideration to these views?

(¢) If the reply to part (a) above be in the affirmative, what changes have
been made in the original project? ‘

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (n) to (¢). Gov-
ernment informally consulted certain leading industrialists before econcluding
the Agrcement with Messrs. Oerlikon Machine Tool Works of Switzerlund for
the estublishment of the Machine Tool Factory in Indin. They offered some
criticisms but the general opinion was that the terms were not unreasonable
and the project was sound.

MacHINE Toors AND HrAvy EvLmorRIOAl, EQUIPMENT

388, Shri Biyani: (a) Will the Minister of Industry and Supply be pleased
to state the approximate requirements of the country in the matter of machine

tools nand heavy electrical equipment?
(b) What is the data on the basis of which the requirements have been
caleulated ?

(¢) Were nny industrial interests consulted before ﬁna.lising or drawing
up schemes in regard to these projects?

The Minister of Industry and Supply (Dr. 8. P. Mookerjes): (a) to )
A statement is laid on the Table of the House. [See Appendiz III,) annez(,f,),
No. 55.]

.
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Co-OPERATIVE HEALTH CENTRE SOHEME

*839. Babu Ramnarayan Singh: Will the Minister of Rebabilitation bhe
pleased to state whether ull the health centres started in Delhi under the Co-
operative Health Centre Scheme are in existence today and if not, which of
them still exist and witk what prospect of success?

The Minister of State for Transport and Railways (Shri Santhanam):
Three Co-operative Allopathiz Health Centres were started at Gole Market,
Daryusganj and Pusa Colony; but as they did not become self-supporting, as
envisaged in the Scheme, they had to be closed down. Three Co-operative
Homoeopathic Cenires huve now been started at Subzimandi, Rajendrs Nagar
:{nd kLajpat Nagar. An Ayurvedic Centre has also been established at Gole
Market.

These Centfres are running satisfactorily and are well on the way to become
self-supporting,

HiNDUus AND SikHS IN CaMP NEAR RAWALPINDI

*340. Dr. R. 8. Singh: (a) Will the Prime Minister be pleased to state
the number of Hindus and 8ikhs who are living in the displaced persons’ camp
near Rawalpindi?

(b) Is it a fact that some of them have died of cold and starvation?

gc) What steps, if eny, do the Government of India intend to take for the
welfare of those persons?

The Deputy Minister of External Aflairs (Dr. Keskar): (a) 258 non-Muslim
Kashrniriz from Skerdu, Bunji, Gilgit, ete. are lodged in the eamp at Gurukul
bnathwar, about ten miler from Rawalpindi.

-

(b) We have received no such information.

(¢) The Government of Pakistan are being pressed through our High Com-
missioner at Karachi for the imamediate repatriation of these persons to India.

S8 Prioes or CroTm

*342, Khwaja Insit Ullah: (a) Will the Minister of Industry and Supply
be pleased to state whether it is a fact that the margin of profit which the
cloth retailers charge to the consumers over the ez-mill price has been reduced
from 20 per cent. to 11 per cent.?

(b) Has the percentage that the importers and wholesalers can add to the
ex-mill price been also reduced?

(c) If the answer to part (b) above be in thé negative, what is the. reason
for not makiug corresponding reduction of profit sll along the chain, that is
importers, whole-salers and retailers?

The Minister of Industry and Supply (Dr, 8. P. Mookerjee): (a) The total
maximum margin which is sllowed to the distribution trade including Btate
Government nominees, wholesalers, and retailers taken together, was re-
duced from 20 per cent. to 14 per cent. with effect from the 1st November
1949.

(b) Tt was for the Btate Governments to fix the rargin respectively for
their nominees, the wholesalers and the retailers within the total of 14 per
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cent. They must have reduced the margins for their nominees and whole-
salers also.

-

(e¢) Does not arise.

EastT BENGAL PrE3s NuTE oN KBULNA DISTURBANCES

*343. Shri B. K. Das: Wil the Prime Minister be pleased to state:

(a) whether the attention of Government has been drawn to a Press Note
issued by the Govermment of East Bengal on the 8rd Fehruary, 195600 explain-
ing tl;]e serious crimes and lawlessness committed against the Hindus of East
Bengal ;

(b) whether Government have any information regarding the nature aud
extent of the trouble in the Murshidabad District and the troubles alleged to
have occurred in scveral other places of West Bengal as referred to in the
Press Note; ana '

(c) whether Government have ascertained if any Muslims have left India
for Pakistan as a censcquence of these troubles as alleged?

The Deputy Minister of External Affairs (Dr. Keskar): (s) The Prime
Minister made a comprehensive statement in the House on the 23rd February
1950 on the situation in East and West Bengal.  Since then he has visited
Caleutta and consulted a large number of officials and non-officials there. He
is in correspondence with the Pakistan Government about the mensures to
be taken.

(b) Government are in possession of a great deal of information nbout
occurrences in East and West Bengal as  well us  Assam.  Much of thir is
often exuggerated und attempts nre being made to ascertnin exactly what
happened.

(¢) A considerable number of Muslims have left the Calcutta area for East
Pakistan.  Muslims in large numbers have also gone over to Enst Bangnl
from the (Goalpara District in Assam.

AvuTomMOBILE FAOTORY IN MADRAS

36. 8hri Sidhva: (a) Will the Minister of Industry and Supply be pleased
to-stngo whether it is a fact that an automobile fastory is being constructed
in Madras?

(b) If 8o, how many motor cars and other motor vehicles ac> likely to be
assembled snnually a4 this factory?

(?) What is the name of the company and what is the capital invested in
this concern? TIs it a foreign or a purely Indian concern?

~ The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) and (o).
Messrs. Standard Motor Products of India Ltd., are construeting” their factory
in Madras. The uuthoriced capital of the firm is Rupees one crore. and the
issued capital Rupees 25 lakhs.  Their Principals, Messrs. Standard Motor
Co., Ltd., of the U.K. have been permitted to contribute not more than ten
per cent. of ‘the authorised capital. '

(b) 5,000 cars and trucka,
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CoNFERRING OF TrrLEs oN INDIANS

36. Shri Sidhva: Will the Prime Minister be pleased to state:

(a) whether it is ¢ fact that among the recipients of King's New Year
Howours announced on the 1st January, 1950 Indiuns employed in the service
of the Government of India have also been included;

(h) It so, whether Government have changed their previous decision in
. the matter; and

(¢) Whether thesc titles were conlerred on the recommendation of the
Prime Minister?

The Deputly Minister of External Aftairs (Dr. Keskar): (a) Yes; some
Indian Offizers who have been awarded the King's Police and Fire Services
Medal have been inciuded.

() No. The previouy decision of the Government of Indin re discontinuance
of titles, a copy of which is laid on the Table, did not apply to the award of
the King's Police and Fire Services Medal. [See Appendiz I{I, anneure
No. 58.]

’(c) Yes; the decorations were awarded on the recommendation of the
Prime Minister. They do not come in the category of titles.

DIRBCTORATE GENERAL oF DIsposaLs

37. Shri Gopinath Singh: Will the Minister of Industry and Supply ba
pleased to state:

() the date frora which the Directorate General of Disposals was formed;

(b) the total expenditure incurred on this organisation including its
Regionul offices, year by year, since its formation to date;

(¢) the total vnlue of stores reported to Directorate General of Disposals,
year by year, to date; and ’

(d) tne total value of stores disposed of year hy year to date?

_The Minister of Industry and Suapply (Dr. 8. P. Mookerjes): (a) The
Directorate General of Sulvage and Disposa's (as it was then designated) was
created in September, 1948. .

(b) to (d). Statémenfs giving the required information are placed on the
Table of the House. [See Appendiz I11, annegure No. 57.]
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CORRIGENDA

to

the Parliamentary Debates (Part II—Other than Questions and Answers), Ist Session, 1950,~
In Volume II,—
1. No. 1, dated the 24th February, 1950,—
(1) Page 809, line 19 for “cbroadly” read “broadly”.
(ii) Page 814, line 20 for “alsod” read “also a”.
(ili) Page 826, line 24 after “have” read “got”.
(iv) Page 831, line 12 for “stile” read “still” and in line 13 for ““wonld” read- “would”.
(v) 9= ¢yy, df| < & 430" ¥ eam 9x 9B oF
(vi) 55 ¢yy, dfF ¥ & ‘=i’ ¥ agd <A’ #Y s €
(vii) Page 865, last line for “15th” read “25th”.

2, No. 2,dated the 25th February, 1950,—
(i) Page 884, line 27 from bottom for “latterly” read “laterly”.
(ii) Page 898, line 11 for “fact” rcad “feet”.
(iii) 'Page 901, line 11 omit “a” after “had”.
(iv) Page 903, line 10 from bottom for “low”’ read “law”’.

3. No. 3, dated the 27th February, 1950,—
(i) Page 950 , line § from bottom for “alternation® read “alteration”.

(ii) g5 %2, N F dfF@ Q3 & “sft wo fo fag” & s ax “sff To flo
famgr” 93
(iii) g% <%, dfad ¢ F “ar”’ & sqw )@ @1’ 93
(iv) Page 967, line 9 for “ot” read “to”.
(v) Page 970, line 9 for “Mangers” read “Managers”.

4. No. 4, dated the 28th February, 1950,—
@ l:;ge 934, line 11 for “Mr. Chairman :— The question is"’read “The motion was
opt.e n.

(ii) Page 986, for the existing last line read “T'he House then adjourned for lunch till half
past two of the clock™.

(iii) Page 994, line 27 from bottom for “onse” read ‘“‘ones”.
(iv) l;;lgg 1010, line 16 from bottom for “Mr. Gaganvinari lal” read “Mr. Gagan_vihari

s. No. s, dated the 18t March, 1950,—
@) Page 1021, line 22 for “has been callous” read “has been even callous”.
(li) Page 1033, line 25 from bottom for “on” read “or”’.
(ili) Page 1053, line 21 for “Shri Ethirajula Naidu” read “Shri Ethirajulu Naidu”,
. (iv) Page 1054, transfer lines 29 and 30 after line 31.
(v) Page 1064, line 4 for “cadamom” read “cardamom”.

6. No. 6, dated the 2nd March, 1950,— ) v
(i) Page 1090, line 17 for “Hon. Members three minutes” read “Hon. Members say
three minutes”.

(ﬁ) Page 1096, first line for “section” read “selection”.

7. No. 7, dated the 6th March, 1950,—
(i) Page 1143, line 11 from bottom for “fact” read “face”,
(ii Page 1150, line 18 for “in” read “the”,
172 PSD.



(i)

(i) Page 1060, line 13 from bottom delere “no”.
(iv) Page 1164, line 4 from bottom for “Shri Satis Chandra” read “Shri Satish Chandra”.
(v) Page 116§, line 26 for “Dr.” Mattrti” read “Dr. Mathai”.
(vi) Page 1171, line 2 for “as” read “or”.
(vii) Page 1174, last linc for “Hudget” read “Budget”.
£. No. 8, dated the 7th March, 1950,—

(i) Page 1179, line 11 for “question’ read ‘“‘questions”.

(ii) Page 1221, line 13 for “by” read “but”. .
9 WNo. 9, dated the 8th March, 1950,—

Page 1260, line 21 from bottom after “so far,” read “‘but no”.

10. No. 10, dated the 9th March, 1950,—

(i) Page 1306, line 28 from bottom for “gah” read *“Durgah”.

(ii) Page 1321, line 28 for “has ”’ read ‘‘This”.
11. No. 11, dated the 10th March, 1950,—

(i) Page 1342, line 23 from bottom for “pancl” read “penal”.

(ii) Page 1352, line 3 from bottom for “Houses’ rcad “House”.
12 No. 12, dated the 11th March, 1950,—

Page 13Bs, for the existing line 18 from bottom rcad “another thing that I wish to
submit is this. It is but fair that, when the”.

13. No. 14, dated the 14th March, 1950,— )
Page 1507, line 11 from bottom for “Shri A. P. Fain” read “Shri A. P. Jain”, .
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(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS
-Saturday, 11th March, 1950.

The House met at a Quarter to Eleven of the Clock.
[Mr. D=prTY-SPEAKER i1 the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 A M,
THE GENERAL BUDGET—LIST OF DEMANDS
SECOND STAGE

Shri Goenka (Madras): Sir, before we go to the other business I would like:
to draw your attention to a matter of very great importance, affecting the
dignity of this House. The hon. the Finance Minister made several reflections-
upon the Members of this House, and particularly a reference to Shrimati:
Durgabai, in his speech in reply to the Budget debate. Many of us feel that
the Minister’s statement scarcely concealed an innuendo against Shrimati
Durgabai, an hon. lady Member of this House. I would therefore requcst yow
that the words “Now I should like to advise Shrimati Durgabai that she should:
uot woiry to the extent that she does about the man in the street’ be expunged
from the Proceedings of this House. Sir, T feel that this step will be in con-
sonatice with the maintenance of the dignity of this House. .

Shri Joachim Alva (Bombay): May I suggest that as this took place in the
prescuces of the hon. the Speaker—the hon. the Speaker was present in the

House and he heard the speech—this matter may be discussed when he is
preserit? And also let not mere males take up the cause of females!

An Hon. Member: It is a reflection on you, Sir.
Mr. Deputy-Speaker: There is no reflection on anybody.

Shrimati Durgabai (Madras): Sir, since the point raised concerns me I
would like to submit that T do not think that the hon. Minister meant it, and
also I would like further to submit that I have taken it in a sportsmanly
spirit.

Mr. Deputy-Speaker: We need not pursue this matter any further.

The House will now discuss the Demands for Grants in respect of the
General Budget. The time-table showing the dates on which the Demands iny
respect of the various Ministries will be taken up has already been circulated to
hon. Members. Today the House will take up the Demands for Grants in
respect of Defence. .

1379)
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As regards the time-limit for speechcs, the usual practice has been to fix
@8 time-limit of fifteen minutes for all Members, including movers of cut

motions, and twenty minutes or more for the hon. Ministers replying. I trust
this will suit hon. Members.

Now there are the following Demands in respect of the Ministry of Defence,
namely, Demands Nos. 26, 36, 75, 76, 77, 78 and 107.

The Minister of Defence (Sardar Baldev Singh): May I make a suggestion,
if the House agrees, that all the cut motions in respect of these Demands may
be discussed and I will reply at the end of the debate?
~ Mr. Deputy-Speaker: \ number of cut motions have been given notice of.
Analysing them 1 find that the following refer to general policy—Nos. 7, 10, 17,
21 and 87. The following refer to compulsory military training—Nos. 8, 12,
15. 30 and 31. 1 have not been able to gather and put the other cut motions
in groups. If hon. Members want to draw particular attention to any other
they may refer to the number of the particular cut motion; they need not read
it.

First of all I shall place the Demands formally before the House and then
the zut motions may be moved. The hon. Minister may move them; why
should I take the responsibility?

The Minister of Finance (Dr. Matthai): Sir, last year I think the hon. the
Bpeaker started the practice of moving them from the Chair and I think it was

accepted as a permmment convention. But it is entirely a matter for you to
decide.

Mr. Deputy-Speaker: The Defence Minister is here and I thought he may
as weli move them.  Anyhow I will take the burden on myself.

DEMAND No. 26-—MiN1sTRY oF DEFENCE
Mr. Deputy-Speaker: Motion is:

 That a sum not exceeding R3. 31,835,000 ho granted to the President to defray the

wharges which will com» in courso of paymont during tha year ending the 31st day of March,
1031, in respect of ‘Ministry of Dofenoe’.”

DEMAND No. 36—ECCLESIASTICAL
Mr. Deputy-Speaker: Motion is:

* That & sum not exceeding Rs. 1,010 bo granted to the Prasident to dafray the charges
which will come in cours: of payment during the yetr endinz thy 31s% day of March, 1951,
in respeot of *Eeolesinstical’.”

DEMAND No. 75—DEFENCE SERVICES, EFFECTIVE—ARMY
Mr. Deputy-Speaker: Motion is:

“ That a sum not exceeding R4. 1,41,33.37,0)0 be granted to the President to defray the
charges whioh will come in courae of payment during the year ending the 31st day of March,
1981, in respeot of ‘Defence Services, Effeotive -Army'.”

DeMaxp No. 76—DEerexcr SERVICES, EFFECTIVE—NAvVY
Mr. Nsputy-Speaker: Motion is:

*That a sum not exceeding Re. 8,47.64,000 be granted to the President to defrav the
«harges which will come in course of payment during the year ending the 31st day of March,
1951, in respact of ‘D fence Services, Effeotive —Navy'.”

DrMaND No. 77—DEFENCE SERVICES, EFFECTIVE—AIR FOoRCE
Mr. Deputy-Speaker: Motion is:
“Thet a sum not exceeding Ra. 14,91,17,000 be granted to the President to defrav the

<charges which will come in course of payment during tho vear ending the 318t day of March,
1951, in rspect of ‘Defence Services, Effective-— \ir Foree'."
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DemManD No. 78 —DEFENORE SERVICES, NON-BFFEOTIVE CHARGES
Mr. Deputy-Speaker: Motion is: '

« That & sum not exceeding Rs. 15,03,50,000 be granted to the President to defray the
<harges which will come in course of payment during the year ending the 31st day of March
1951, in respect of ‘Defence Services Non-effective charges’.” .

DEMAND No. 107—DEFENCE CAPITAL OTUTTLAY
M. Deputy-Speaker: Motion is:

* That a sum not exceeding Rs. 2,15,00,000 be granted to the President to defray the
eharges which will come in course of payment during the year ending the 31st day of March
1951, in respect of ‘Defence Capital Outlay’.”

DeMAND No. 26—MINISTRY OF DEFENCE

Policy
Shri Frank Anthony (Madhya Pradesh): I beg to move:

« That the demand under the head ‘Ministry of Defenoce’ be reduced by Rs. 100.”

T have gziven notice of this cut motion in order to draw the attention of
the House to certain aspects of Defence policy which I feel is not satisfactory.
I admit that I am at a disadvantage in discussing any matters relating to
Defence, ut that is a disadvantage which is shared by every Member of the
House. for the simple reason that Government’s defence policy or lack of it,
Government execution or lack of it, in respect of Defence matters are shrouded
in complete secrecy. I recall that in pre-Independence days it was fashion-
able for politicians to rant against the British Government because the House
was then treated as a potential enemy and a Quisling and was deliberately
kept in the dark pertaining to Defence matters.

Prof. Ranga (Madras): I take exception to the use of the word ‘“‘rant”,
S8ir.

Shri Frank Anthony: I am quite prepared to withdraw it. But I should
have felt that unless my hon. friend felt that the cap suited him he should
not have taken exception to it.

Prof. Ranga: He has not withdrawn it, Sir, but is only adding insult to
injury.

Mr. Deputy-Speaker: Such caps do not fit anybody. I do not think it is
rnight to pursue the matter. I thought the hon. Member had withdrawn it.

Shri Prank Anthony: I will withdraw it
Prof. Ranga: Unconditionally.

Shri Frank Anthony: . . . . . and say it was regarded as a fashionable
thing to declaim that this House was treated, as I said, as a potential enemy
and a Quisling. But to my mind, in spite of the fact that we are a Sovereign
Legislature. there has been mo actual change in this matter. I appreciate and
everyone in this House appreciates the need for a reasonable degree of secrecy
ir. Defence matters, and particularly at a time like this when we are passing
through difficulties and dangers. But I cannot help commenting on what I
repard as an abuse of this need for legitimate secrecy by the Government and,
may [ also say, by my hon. friend, the Defence Minister, in deliberately refns-
ing what I regard as legitimate information to Members of this House. It is
my unfortunate experience and the experience of other Members that whenever
questions are asked with regard to, I believe, legitimate information, either from
mdiffeience or even from laziness the hon. Minister fobs us off with the con-
venient but not very helpful reply that in the interests of the public this in-
forniation cannot he supplied. I recall what happenéd in Britain during the

-
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war. During the darkest period of the war in Britain—even then—I believe
the House of Commons met in camera and was taken into confidence on Defence

- moatters by the Government. Today we are not at war; undoubtedly we are
guing through a difficult and dangerous period, but I see no reason why this
House should not be taken' into greater confidence by the Government and by
the Minister in matters relating to Defence and Defence policy. I say this
because there is a real danger in the continuance of this present policy of
deliberately keeping this House completely in the dark. I feel strongly—I may
pe wrong, but then that is not my fault, it is the fault of the Government for
not giving us adequate information—I feel strongly that there has been not
only indifference but incompetence, perhaps even corruption, with regard to the
Armed Forces, but unless this House is made the real custodian of Deferce and
Defence policy, we are not in a position to challenge or to criticise any tenden-
ales of negligence, slackness, corruption or incompetence growing up in the
Defence Forces. And as I have said, 1 feel very strongly that there has been
indiffercuce, I am not putting it at anything higher than that, I feel that there
has been indifference with regard to our Ordnance Factories and the- manu-
facture of arms und equipment for the Armed Forces. I know that my hon.
friend will immediately repudiate this, but let me tell him that T am not pre-
pared to accept a bland generalization, just something which may be a half-
sruth or may not be the truth at all. I want to know, Sir, categorically, how
many Ordnanee Factories we had during the war. 1 want to know how many
Ocdnance IFactories we have got today. I want to know what was the output
of our Ordnance Factories during the war. [ want to know what the output of
our Ordnance Factories today 8. I want to know whether, in fact, we are,
m the matter of munitions and military cquipment, one iota better off today
than we were during the war. 1 want to know why Ordnance Factories were
closed down during the war. Above all, I want to know what priority the
Defence Minister has got for Ordnance Factories and the manufacture of mili-
sary equipment in this country. Has he been able to insist. with success, to
his colleagues in the Cabinet that every other subject should defer to the need
tor building up our resources with regard to munitions and equipment?

Then, T want to know what is the real position with regard to our Territoriak
Ariny. T read recently a statement by the Commander-in-Chief where he de-
plored the miserable lnck of response from the young men of the country to the
appeal to them to join the Territorinl Army. [ want to know what
our turget figure was with regard to our Territorial TForce; 1 want to know
what the actual recruitmment figure today is. And, I do hope that in giving
ux tho reasons for the lack of response the Minister will not temporize or
aualify the facts, but that he will tell this House plainly what persons like the
Commander-in-Chief have assigned as the real reason for the lack of response
to join our Territorinl Force.  Ts he in a position to tell this House that people
like the Commander-in-Chief do not assign as the real and perhaps the onlv
reason the fact that our muddle-headed Provincial Governments insist on wast-
ing time, money and cnergy on ill-cquipped, sloppy, ineffective Provincial
amivs ond organisations known as Prantiya Raksha Sevak Dals, home guards
and so forth? T want to know whether, in view of the opinion of those who
lead our Armed Forces, the Defence Minister has done something really to
oentralize our Defence in this matter of the Territorial Army. What influence, if
12 Noox "V has he brought to bear on the Cabinet to see that these private

armies which are being raised by DProvincial Governments are dis-
continued so that they do not cut across the building up of our Territorial Force?
Because, it is axiomatic that unless we build up an adequate and an adequately-
¥rained Territorial Force, we cannot secure either the internal stability of the
sountry or even freedom from external aggression.
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I now come to the vexed question of salaries of our officers. I must By
straightaway that I was amazed at the attitude adopted by the Defence Miniss
ter. Yes, I feel that his attitude In th's House whenever this question has arisen
has been inexcusable, it has been unpardonable. Whenever the quesiion of
salaries of officers has arisen, the Defence Minister, for reasons best-known to
him, has always given the impression that the salaries are adequate and the
officers are satisfied. Sir, I say this without offence, but there is a very strong
feeling amcng senior officers and junior officers in the Armed Forces th:t the
Defence Minister dces not give them the benefit of his support, that he does
not convey the feelings, not only of the junior but of the senior officers, to
the highest authorities. And speaking as & Member of this House, I know
that he does not convey the real feelings and opinions of the officers to Mem-
bers of this House. I want to ask the Defence Minister whether he is in a
position to deny that every Service Chief has categorically stated that the new
Pay Code is utterly inadequate. Is he in a position to deny that?

Sardar Baldev Singh: May I know what is the source of the hon. Member’s
information ? :

Sori Frank Anthony: I will come to that. Can he tell us whether people
like the Commander-in-Chief have not underlined the fact that the salaries
are so utterly inadequate that demoralization among the officer class, if v has
not already set in, is imminent?

Shri Sidhva (Madhya Pradesh): That is not correct.

Shri Frank Anthony: My friend, Mr. Sidhva says that it is not correct. 1
conjure up a picture of Mr. Sidhva seeing himself, as a future Commander-in
Chief, leading our armies into battle with a lathi and a sling.

But 1 do wish the hon. Minister would place the real feelings and position
of, particularly the married officers, before this House. Can he genuinely tell
this House whether a Captain, whose total emoluments are about Rs. 520—after
deductions he gets Rs. 360—can live with all his commitments as an officer
and whether he knows: if he will go round these various hostels he will see,
today, men living under conditions which are progressively demoralising? I
mcet them, [ meet them by the dozen. Men who are supposed to be leaders
and cofficers, I see them cooking their food because they cannot afford a servant,
and in what is supposed to be their drawing-room. I see Half-Colonels with-
drawing their children from good schools becuuse they cannot afford it and giv-
ing their children only the cheapest and most inadequate education. Sir, last
year I made a plea, not on the grounds of extravagance but on grounds of
realism, for some kind of relief, particularly to the married officers. I have
reason te believe that a scheme was put up to the Cabinet, a scheme which
involved an additional expenditure of about Rs. 2 crores. I do not know what
the fate of that scheme 1s, but if that scheme is turned down, then I can only
say that it only represents an amazing perversion of a sense of priorities. -If
there is one thing that stands out fromn this miasma of civil maladministration,
muddle, and corruption, it is the integrity, efficiency and the discipline of our
Armed Forces. I regard the Armed Forces as the only guarantee—I do not pay
much consideration to your other alleged forces of security—that you have of
internal stability and of security from external aggression. I do not know
what kind of priority, if any, my friend has been able to wrest from: his Cabinet
colleagues in the matter of the Armed Forces. As I say, it represents an
amazing perversion if, while we have wasted not crores but tens of crores on
muddle-headed civilian development projects which have either been still-born
or serni-still-born, we are not able to raise two crores in order to maintain the
morale of our officer classes. I feel that this is one of the most vital problems
facing us today. It is not a problem which can be fobbed off easily, because
when demoralisation sets in in our officer ranks, wé will have nothing but &
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rebble and a second rate Army. I feel that in not accepting this recommenda-
tion so far—this recommendation, I believe, endorsed by all the Army Chiefs

that some relief should be given, particularly to the married officers—we are

:;riﬂing with what I regard as our last bastion of security and even of indepen-
ence.

-Mr. Deputy-Speaker: Cut motion moved:

“ That the demand under the head ‘Ministry of Defence’ be reduced by Rs. 100.”

Shri K. M. Munshi (Bombay): I rise to oppose the cut motion moved by
my friend Mr. Anthony. I am afraid he has allowed his enthusiasm to carry
bim away from the rcal point at issue. So far as the Defence Services are
concerncd, [ do feel that it is scarcely a matter which should be made the
subject of a discussion of the nature which my friend has initiated in the House.

8hri Sidhva: Particularly discipline.

8hri X. M. Munshi: I amn coming to that, if you will have patience! After
all, we must not forget that the Armed Forces are a compact organisation—an
organisation which is kept intact by its discipline—and any kind of discussion
about its discipline or complaints raised on the tloor of the House is, I submit,
a very dangerous precedent.

8hri ¥rank Anthony: Why do you not have an in camera session?

8hri K. M. Munshi: Lven in the British Parliament, so far as the Army
is concerned M. P’s exercise considerable amount of restraint. The discipline
of the Army is in charge of the Head of the Army. 1t is he who is responsible
Yo the Minister, and so long as the Minister is satisfied, any detailed discussion
of the discipline of the Army or “‘demoralization’ in it, as my friend Mr Anthony
choores to put, will be one of the most dangerous things for this country.

8hri Frank Anthony: You are like ostriches.

8hri K. M. Munshi: \Ve must realise, first, that the country as a whole, is
in a very difficult situation.  Sccondly, during the last two and a half years, our
Army has nequitted itself in a splendid manner, has maintained its discipline
and vindicated its honour in every tield where it has operated. (IHear. hear.)
I do not believe, for a moment.—in spite of my friend’s statement—that the
Army or the officers are demoralised.

Prof. Ranga: That is right.

8hri Frank Anthony: [ did not =ay that. (Imterruplion.) On a point of
explanation, Sir, my friend is deliberately misrepresenting me. T said that there
is imminent danger of demworalisation.

8hri K. M. Munshi: I just noted it down. Generally, T do not note down,
but this tin-e 1 noted it and the hon. Member said that “‘there is demoralisation
amoungst the Army oflivers.”” [ have taken down these very words—it may
be that he did not mean to say that, but that is an entirely different matter.

Sardar Sochet Singh (P.E.P.S5.U.): He said, ‘*Demoralisation, if it has not
already set in, is imminent.”

Bhri K. M. Munshi: T am only saying that there is not only no demorali-
sation, but the conversion of the Army from a British Army into a National
Army has raised the morale of its personnel very considerably. (Hear, hear.)
I know it. I meet quite a large number of officers; some of them I know very
well; and I am very glad to say that our Defence Services has become the
g:ﬁ-iotic Army overnight in a manner which I wish the other Services would

ve been ablz to do.
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I know that the Pay Code is different,—that it is lower than what it was
undar the old regime. At the same time, the- officers who have studied the
question fully realise that, after all, in the new set-up, we cannot maintain
the standard which used to prevail in the old days when the British officers
wers living on a scale very much higher than that enjoyed by men of equal
status in this country. The new change requires that we must adjust our-
selves to Indian notions of things, and I am sure that members of the Army,
particularly the officers, are as much aiive to this aspect as anybody else.

My friend said that the officers feel difficulty in providing education for
their children on the old seale. Now, there is stringency all round. So long
as my hon. iriend, the Finance Minister, is not able to control inflation, every-
body will have to remove his children from a ~ost.y school to a cheaper school.
It is not werely one class of citizens which has to do this. It applies to every
class, to every citizen. The experience of people who are running costly
schools-—on= of the schools I run myself—shows that the number of students
in costly schools is diminishing, because people are unable to pay high fees
This calamity is not restricted to one Service. DBut that is really a subsidiary
matter. What T do want to say is this: the House should exer-ise self-restraint
and should impose a self-denying ordinance upon itself in regard to internal
matters connected with the Army. Tt should not discuss them, but leave them
to the Minister and the Cabinet to deal with them the best way they can.

Prof. Ranga: There is a Defence Advisory Council.
Shri K. M. Munshi: Yes, there is the Defence Advisory Council as well.

Shri Sidhva: And also the Standing Commiittee of the Defence Department.

Shri K. M. Munshi: So, any public discussion on this matter will only
aggrevate the situation, or rather, create a situation which is not there at all.

There is another matter to which my friend Mr. Anthony referred.
He said that the actual facts are not being given by the Defence Minister.
Now, I do wish respectfully to ask the House whether, at a time when the
situation in the country is so very grave and serious as it now is, would it be
wise that all details about the Army should be placed before the public day
after day? Would it be wise that, in a crisis like this, Members should ask
for detailed information and complain about it if they are not given the same?
It only puts the Minister in a difficult position—he has only to say that it is
not in the public interest to disclose the information.

Another point to which my hon. friend made reference, to which I
Minister says that it is in the public interest that he should not disclose the
information, his bona fides <hould be accepted. The only other way is to
remove the Minister if you feel like doing it, but so long as he is there. this
House and certainly not a responsible Member of it like my friend Mr. Anthong,
has a right to question his bona fides.

Another point to which my hon. friend made refrence, to which 1
would also like to refer, is the centralisation of the Territorial Forces. It is
hizh time that in view of the cituation in the country, the different classes ot
Hsme Guards, National Guards ete. which are being rnised by the States are,
if not centraiised, brought under some kind of central control.

Prof. Ranga: You mean correlated?

Shri K. M. Munshi: Yes, they must be correlated to the Army. I am in-
formed that in Pakistan the National Guards are under the control and direstion
of the Army. I do not know how far it is correct—I have no information and
I have no right to say it—, but be that as it may, I submit that it is esseniial
that. in view of the gravity of the situation that ig facing the country, wherever
the States have raised Home Guards, such organisations should, in addition to-
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the regnlar Army, be placed urder the direction of the Army Headquarters with
regard to their discipline,” equipment and certain aspects of organisations. so
that they may be useful in a crisis. I am sure the hon. Minister will consider
this suggestion favourably when the time comes.

1 do not want to say on2 word more than is absolutely necessary for the
purposs of my reply, but I do feel that we are passing through one of the
greatest crises that this country has had to face. And in that event our
mainstay is the Army. We cannot afford to reduce it. We cannot :fford o
let its discipline or efficiency suffer. It may be that we are paying much more
than what our means would justity for the Army, but if our country is to have
freedom, if our country is to have social welfare and the numerous schemes
whi~h have been described in the Budget, we would be able to have them only
j# we ure ab’e to preserve our existence as a nation and that existence depends
on our Ariny. T do submit that no attempt should be made to make unneces-
sary retrenchments and I am sure in a proper crisis if the hon. Minister comes
up even for a further grant, T have no doubt this Parliament, in view of the
emergency will grant it. )

We cannot afford to have weak army; we cannot afford to have an ineffi-
cient »riny. We have no war-like intentions, as has been again and again de-
clared by our leaders, by the Prime Minister and by the Deputy Prime Minister.
But one thing is certain and that is that in this age and in this world we cannot
afford without that protection, without that strength and that assurance
which  only comes of a well-equipped and strong army. From that

int of view, T submit, this Budget which maintains the present
evel of the army net only ought to be nccepted. but an assurance should be
given both to the Government as well as to the hon. Minister that if need
arises and if further grants are necessary, this House will be prepared to support
bhim with all the enthusiasm and all the. unanimity which it deserves.

It may become necessary to enlarge the reservoir from which our regular
armed forces may have to be drawn.  And in that event I would like to know—
if it is permissible—whether the Government or the hon. the Minister has
got same schemes, by which a regular reservoir of supply would be available.

It is very essential, apart from anything else, that our country as a whole
must develop an outlook in which the preservation of our freedom and the
protection of our country is felt as a duty by every able-bodied voung man in
this country. It is not so felt. T know, from experience, that even the little
Cadet Corps in each college has lent a spirit, a stamina, to our voung boys.
They have become freedom-minded—if T may so put it. They know that
whatever little things they do is going to help the country in the long run.
I submit that that atmosphere should be cultivated and a larger number of
people should be brought into the fold of that group which feels that the
defence of the country is not merely the interest of an army, but is the duty
and the primary duty of every able-bodied citizen in this conntry. From that
point of view I should certainly like the hon. Minister to tell us if there is
any scheme; if not, T respectfully submit to Government that it is high time
that this sort of a scheme ought to be framed and put into practice as early
as possible.

Thal is my submission in reply to what my hon. friend Mr. Anthony sald
sbout the cut.

8hri Joachim Alva: I would like to support, in general, the contentions
raised by my hon. friend Shri Munshi. May I start by paying my humble
#ribute to the members, to the gallant officers and youngmen who eonstitute
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aur Army, Air Force and the Navy. They have overnight been transformed
from instruments of the Dnitish Raj to a body of persons who are actuated by
love and patrictism of the country and are prépared to offer their best on the
altar of their motherland. This sudden transformation has not been easy for
them—the psychological transformation of being the strong defenders of our
country on the skies, on the land and on the seas surrounding our vast country.

Sir, we have been proud of our army, the navy and the air force to which
my hon. friends referred. Our Armed Forces particularly have evoked the
highest tribute of praise on the sands and deserts of the Middle-East so much
so even our enemies like General Romel and others paid tributes of praise to
our boys in the last war. Our army which was a moderate force before the
war was almost trebled or quadrupled during the course of the war. We have
to maintain our defence forces in sufficient strength to see that our borders
are protected, that our skies are not over-cast with enemy aeroplanes and that
our seas are not infested with enemy submarines or war-ships.

_ The Defence Ministry is now run and headed by very able and senior
civilians. Aiding the Defence Minister are civilians who have had.considerable
experience of a number of important departments during the days of the war—
I particularly refer to Shri H. M. Patel. We have got a number of other 1.C.8.
men there who had no chance when the Britishers were here—of even perhaps
removing or oiling a bolt in the Department. So the Defence Ministry is run
by young men trained in the Indian Civil Service and other services and they
are doing their duty with the utmost devotion.

There is another point to which I would like to draw the attention of the
House. A time there was when every family—be he the head of the family,
or the wife, or the sons or the daughters,—made a heavy sacrifice in the shape
of going to jail, or by being lathi-charged or even mounting the gallows. That
period of our sacrifice is over today. But it shall devolve on these families
which took the front rank in the freedom fight and it shall also be incumbent
on these families—and the families are not a few or a hundred, they are thou-
sands spread all over the country—to offer one of their sons for service in the
defence forces. The time has com~ when every family shall have to give one
of their sons to the national defence corps, be it the air force, navy or land
forces. We have perhaps about two hundred Ministers in the land, of which
not even twenty-five have sent their sons to the armed forces. I deliberately
exaggerate the figure to twenty-five. Perhaps, T think it is even much less.
It is high time that the Ministers both at the Centre and in the States set an
example to the country by sending one of their sons to any one of the three
branches of the Defence forces. Unless we keep our Armed forces manned by
the best talents in the country, we cannot make our defence force a greab
national organisation.

Another point on which I want to lay particular emphasis is in regard to
propaganda, scientific propaganda by which we could attract the best material
from the universities to man the forces and the best women to run welfare
organisations in the army. A time there was when exhibitions used to be
organised and welfare centres run under the auspices of the Raj. But those
things, as I have said, are things of the past. It is time we geared up every-
thing. We have unforfunately got a neighbour, a very aggressive neighbour
whose temper and intentions we can never be sure of. We have therefore to
see that we keep our frontiers well-protected and our ‘seas and skies well-

guarded.
Incidentally I may mention that we must see thai the Defence Minister

sends out our best young men as military, air and naval’ attaches to our Ambas-
sadors abroad. After all is said and done, the Ambassadors of the foreign
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countries who are here are not the direct eyes and ears of ther Government!
It is the naval attaches and the air attaches and the military attaches that
are the power and the strength behind these Ambassadors. Therefore, in the
seme way, we mmust see that we send abroad as attaches to our Embassies in
Washington, lLondon, Moscow or Peking, picked men and officers whose duty
it will be to see a lot and not to talk. With their ears and eyes open they should
be able to study the happenings in the countries to which they are sent and
come back here to the Defence Huealquarters of the Government of India and
pool their treasure of knowledge. This will enable us to know in times of
stress and trouble, cnable our leaders to know what sort of air-craft may be
moving across the sky and what kind of navy a particular naval power possesses
and what kind of army drilled on the German model or on the Russian model
or that of the Anglo-American a particular nation has. As you know, military
science has been a closed book to us. But the knowledge we possess should
not be kept an open beok in such o way that anyore walking across from
Pakistan could ecasily study it.

The Members of this House desire to have knowledyg:s of the armed forces.
We attach great importance to it. FEvery one of us has a theoretical right to
walk up to the Defence Minister and in private ask for any information we
want remembering that we ourselves are part of the National Front in national
affairs. Wi should, however, not publish any information about the army. the
navy or the air force which will be detrimental to our interests. Tt must be
remembered that today we three hundred and odd Members are of one per-
suasion and managing our interests harmoniously. But a day will come when
we may have ten or fifty Members belonging to a different faith having their
headquarters outside our country and in close touch with it. I shall not name
them. They know to whom I am rveferring. Tf they get any information vital
to our country, they will not find any difficulty in divulging it to the country
across the border.  You remember, Sir, that in the National Assembly of
France the leader of the Communist party said: ‘1f vou go to war, it shall
be the duty of the Communists to tight for the benefit of Moscow and against
tha National Government’. When such a contingency arises it shall be our
duty to see that no Member of this Assembly acts in that manner. If per-
chance the clections take pluce early and many Members of that party are
returned, it should be our duty to see that it shall not be easy for them to
pass our national secrets to others. These are some of the observations I want
to make in this connection.

We the new-comers here wateh the army with great interest. When some
of us were in the wilderness, we did not go anywhere near the army. We kept
ourselves at a stone’s throw from it and watched it as instruments of a foreign
power. But today that instrument is in our hands and it is being handled by
our Defence Minister and competent Secretaries.  The officers in the army are
first class boys. They smile well and also face the rigours of life cheerfully
on the mountain tops of Kashmir. They are very popular there.  We are
spending thers so much mouey.  That may be the future battle-grouad when
war may come five or ten vears hence.

Another observation T want to make is that when we were fighting for the
fndependence of our country, we hoped that we would succeed at the end of
e particular period and thus take control of our defences. After attaining
fndependence we must fix a period of five or ten years within which the heads
of the air und naval forces shall be men of the same type and calibre and
sharacter as the Indian who is the Commander-in-Chief possessing great effi-
oiency—I meen General Cariappa. What I am saying may not be popular in
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some quarters. It cannot be helped. When the country is divided, when the:
representatives of another country are the heads of the forces on both sides,
a time may come, a critical stage may come, when perhaps people will ask'
that the heads of the armed forces in all branches should be men of our own
skin, oar own character and patriotism. In times of crises this factor will be
more important than any other in the world. I have said this in all humility.
I would like the Defence Minister or any one in charge of Defence to see that
we set a definite programme that at the end of five or seven or ten vears we
shall find the men who shall be able to take care of our naval forces and our
air forces with as much confidence, courage and competence and partriotism
as the armed forces which are led by our Commander-in-Chief.

Today we are facing a crisis on our border. Within our own shores we have
a crisis of the soul, of the mind and of the heart. We have to defend the
minorities with all our might and we have to protect our own kith and kin
across the border. How are we going to manage it? We have today a fine
army. The Universities are still to be tapped for defence purposes.. I have
attended the University parades. I have attended the Parade of the National
Cadet Corps. These parades should be attended by the youths from our
colleges and universities and then only the best talents of the universities.
could be drawn to the army. Then only will the army get the best recruits
for their ranks. I am told that on the National Cadet Corps we are spending
only a crore of rupeees. We should spend ten crores on it! After ail our
universities will be sending the finest type of vouths for training offering
physical, moral and practical education. We may find in our colleges the
officers for the three branches of the armed forces. Let the National Cadet
Corps be not neglected and let ten crores if necessary be spent on it.

The time has come when we shall have to tell our countrymen to contribute
one member to run the defence forces. We shall have to give the lead in this
matter. If we do this we shall have an army composed of the finest members-
of the best families in the country.

Shri A. B. Gurung (West Bengal): The first and foremost thing 1 want to-
say is that the most important concern of an independent country
ig its defence. Boundaries in  all “directions have to be strengthened and
guarded. Particular boundaries at times call for more attention than others.
On rare occasions one has to concentrate in one sector a disproportionate per-
centage of the country’'s resources, military and otherwise. These are the
rudiments of defence.

Sir. the partition of India immediately after the most devastating war has
undoubtedly created many formidable economic difficulties and brought about
the Himalayvan problem of rehabilitation. But if we look at it dispassionately,
we will see that it is not an unmixed evil. Tt must be ackrnowledged that we-
bave been rid of the colossal expenditure required for the defence of the north-
west frontier. There we used to spend enormous sums for defence and as subsi-
dies to tribals. These have now fallen on the shoulders of Pakistan.

It we have realised that we are an independent nation, if we are stirred with
the ambition of making history or participating in the Tnternational affairs on
equal footing with other powers of the World, we must not neglect the Defence
of the country. In all other countries Defence always tops the programme of
nation building. It was as important a subject to the primitive man, to the
Lords and Barons of the Feudal age, as it is to the Russians and Americans of
to-day. The methods and measures of Defence change with the times but the
importance of the subject persists.

There have been rather unpleasant rumours that the Defence Services do-
not receive as much attention as it deserves from our Prime Minister or the
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Deputy Prime Minister who are always accused of being preoccupied with their
multifarious activities: With my little experience gathered in the course of
woontacts with a number of young officers in whose future I am more interested,
I am able to say that our concern for them hardly has any effect in conveying
1o ‘them our true appreciation of their difficulties under the circumstances. 1
wonder whether our young soldiers really ‘‘march on the belly’’, if Napolean’s
observations may merit consideration in this atomic age when various forms of
controls are on the incredse without any control. At this critical juncture in our
-eountry’s history, we should feel proud to have General Cariappa as the Chief
of our Army who is very popular with all classes of people serving in our Army.
The Chief has judiciously effected cuts wherever necessary, thus preventing our
young officers from indulging in most of the soldierly vices. I understand, that
for the first time in the history of the Indian Army, officers are required to
observe a limit while drinking, dancing or entertaining. Not very long ago there
was a time when a young Indian officer's life was described by General Stillwell,
the American Commander in China, thus—'Outside his duty the Indian Officer
drinks merrily and indulges in sex life as if it was nobody’s business.” It is
rather convenient to hand our blames on a foreigner’s peg but it would be no
exaggeration to say that our officers, being encouraged to a degree also, copied
the West clavishly. Now officers are beginnins to realize their responsibilities
and to-dny when Free India needs the cream of its youth to officer its Defence
‘Bervices, the response is very poor.

I wasg informed, that much of the adulterated portion with the cream had
to be accepted now for training, because there was no other alternative.  \We
must see to it that our officers receive our most sympathetic and reasonable treat-
men:. so that they sincerely play the role of the Custodiang of the: tax-payvers’
money, instend of being tempted to sell petrol in the blackmarket, mules in
operational areas, and indulging in corruption over the Regimental or station
contracts which Free India’s Republiecan Government can never tolerate.
Therefore the only solution lies in reducing this huge standing Army to the
barest necessity and developing our second line of defence—the Territorials—to
our ratisfaction. With the integration of the State Army into ours, we are
likely to receive a good number of really able officers and men, and 1 hope they
will be usefully employed according to their abilities because of their rich martial
traditions. Certain seetions of our Army are still dominated by class conscious-
ness and I feel, Republican India should now do away with all this class com-
position existing unnccessarily and begin developing a truly citizen's Army,
where all classes should serve irrespective of their class affiliations. In the
Army of Free India two classes of officers known as the I.C.Os and the J.C.Os
should not exist. During the British regime the JCOs known as the VCOs
were considered indispensable because it was through these that our native Army
was led by the Britishers, This class has outlived its utility now and these
officers should either receive direct Commissions rising from the ranks or we
must introduce the British Army system of giving promotions. Now things
bhave completely changed, the Indianisation of the Army having been completed,
I do not think our officers require a via media to command the men under them.

Next T wish to make a few observations about the Indian Air Force. The
Indian Air Force is our youngest branch of Defence but this should receive a
Yop priority in development. We have produced a number of promising pilots,
whose distinguished services in the difficult Kashmir terrain is almost an epie.
But unpleasant rumours are cropping up to the effect that some sort of provin-
cialism is in vogue there resulting in the withdrawal of a number of promising
pupil pilots without sufficient reason and adequate warning. There have been
& pumber of deaths of promising voung instructors and their pupils, primarily
due to our ground staff having not attained the required perfection, and the
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type of old aircraft engines placed at the disposal of the cadets and their instrue-
tors. I suggest, that we still require a number of specialised foreign techni-
cians.,

With regard to the Navy, I have only a few words to say. How much pro~
gress have we made in laying down the essentials of our Naval policy so far as
questions relating to alliances or treaties with other nations likely to be useful
in times of emergency, is concerned? Are we planning the creation of our
Navy befitting India’s strategic position in the Eastern water? An important
factor which merits foremost consideration is that the composition of our modern
Navy must be wholly broadbased on the naval warfare of the future so far as
the atom bomb is concerned. It is necessary therefore that we must have fest
bigger Units immediately such as Aircraft Carriers, heavy and armed Cruisers
acvd if possible fast battleships of 80 knots speed at least since these types have
chance: of escaping the atom bomb menace. At present we do not seem
to be having any definite form ot naval policy. This issue must receive our
immediate attention since at present we have relegated the organization of our
Navy to our Commanders and concentrated merely on the acquisition of a few
old and small warships from Britain because of a prevaiing belief that the
naval policy will grow with the growth of the Navy. Since Naval policy has
essentially to be linked with foreign trade, we haye to study the inter-depen-
dence of Navy and foreign trade before framing any policy. Armed Navy im
peace time as in war time, is essentially the protector of our foreign trade.
It is most essential to take note of all these, if we are to consider India’s position:
in Southern Asia, and how we are looked upon by the Asian countries.

Industrial development cannot precede an era of naval development as his-
tory has proved that naval development has invariably ushered an era of pros-
perity in the Industries and commerce of a country.

Sir, I have only one last observation to make. During the British regime
a lot of importance used to be attached to the N.W.F.P. Though unfortunately
we have lost it, does not the House realize that equally important to-day is.
the creation of an Eastern frontier, the direction from which the worst danger-
may be apprehended? So far no heed has been paid to this indispensable sys--
tem of defence. The geography of the country, the political atmosphere of
the world. the extremely unsettled conditions in some of the neighbouring coun-:
tries, with the pressure of the unfriendly feelings in others, emphasise the-
necessity of consolidating our defences in the North-East.

With China going completely Red, with Tibet steeped in the darkness of
the feudal autocracy and thus likely te become a spring-board for our doubtful
neighbours we are sure to witness what i contemporary has said—‘‘\Vhere fron--
tiers meet, there is a drama.’” With Burma, bordering on Assam, in such a
chaotic state, with the Eastern Pakistan driving a wedge between the mainland:
of West Bengal and the distant eastern and the north-eastern tracts of India,
it is imperatively necessary, not only to create a frontier Province but also to-
garrison and equip it with uptodate armaments. If neighbouring States are
pledged to enact some scenes of Pearl Harbour, then let us not show them our
backs with ‘No War Joint Dec'aration’ placards but our indomitable will and
courage to resist aggression and to repay it in their own coins even but rather-
modestly. Without wasting any precious time our Government in consultation
with our Military strategists shou'd create the North-East Trontier Prcvince-
after ascertaining thé public opinion in those parts, because if we do. not
~heed the lessons of history, posterity shall inherit what our Mahratta, Rajput
and Sikh forefathers inherited from their predecessors—a sub-continent:
mercilessiy vivisceted, an exhibition of our nationa] characteristic—disunity.

Sardar B. S. Man (Punjab): Sir, before I proqeed ......................
_Dr. Deshmukh (Madhya Pradesh): Is it according to your list, Sir?
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Mr. Deputy-Speaker: According as I please to make the Debate full and
whoever catches my eye. ‘

Sardar B. 8. Man: Before I proceed to offer certain remarks about a depart-
ment which is usually the best and most efficient, I must pay my ungruding
tribute to the soldiers of our army who have discharged their duties so well from
the celebration of the Republic Day to the most onerous and responsible duties
in the battle fields. I can remember very well, Sir, how they carried on their
-duties in connection with evacuation while we as refugees were marching from
& very hostile part of our erstwhile country and later in the camps.

I fee! seriously that other problems, though apparently not connected with
the armny, could eaxily be entrusted to our soldiers in view of the best traditions
of the army. I feel that the much vexed problem of food production may be
entrusted to the seldiers while they are not actually employed in the field or
on active military duty and I am sure, Sir, they could contribute usefully to
the solution of this problem. At one time it was suggested by the Father
of our Nation that soldiers while not emploved elsewhere, and during peace
time, could contribute to solve this vexed problem, which is the bane of our
country today. I strongly urge on the Minister for Defence that simultaneous-
ly with other duties, he should also encourage, as is dene in some ecases, dairy

farming and agricultural farming in the waste lands attached to Cantonment
areas.

My hon. friend Mr. Anthory was reforing to a certain feeling which, I
know personally, is prevailing in the army about the inadequaey of their pay.
No doubt, T too sometimes have said when arguing with voung military officers
that they are paid for more than civilian officers. But, the fact remains that
thers are certain rules snd regulations insisting on the Military officers and
soldiers to maintain a high standard in their dress, in social entertainment and
aotherwise in their general wav of living.  Sometimes, we are apt to import
our own standards while dealing with other things. 1 may be pardoned by my
friends who are lovers of LLadi,—Llhadi has brought s indepeadence—do we
ever seriously inaist that cur soldiers alko should wear Ehadi? There arve instances
where \’nnny.f officers have heen taken to task for not wearing a tie while wearing
a suit. On the one hand we expect them to maintain a high standard in their
dress, way of life and want them to be members of clubs in the army when the
entertainment charges are high. Do we expect them to go about in the streets
dressed in a slovenly fashion?  Definiteiv, they are expected to have good suibs
from Phelps and other costly establishments.  On the other hand, when it
comes to a question of their pay. we expect them to behave in a satyagraha way.
T do feel that their pay is not adequate. or at least it is not in consonance with
the standards that we expect them to maintain.

No doubt there are certain promises now that, with the establishment of the
Planning Commission, the veeds of our army will be kept in view. A really first
class army is nothing unless it is fed well from the equipment point of view.
8o far, T fecl, that this aspect has been utterly neglected. For every little
equipment, from the little gas masks, even for our }1niforms, we are depen.dent
upon supplies from abroad. T find that the industrial development is lopsided.
It may be commercial. But. this aspect of the question, and the military needs,
ave uiterly disregarded, and T find. <o far, nothing has been done. Unless there
is industrial planning and industrial development according to the needs of .ur
army. the army in itself will be nothing but a paper army.

Thirdly. T want to refer to the inclusion of certain foreigners in our army.
1 Ao not ebiect to certain traditions simply because they afe not strietly national.
T do fee! that whervever there is knowledge. we should take that knowledge from
that verson.  Tn point of technical experience, we are lagging far behind. What
1 ohiect to is the inclusion of certain foreigners as soldiers, just as ordinary
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army soldiers. They are there. No doubt, we are very friendly with our neigh-
bouring country Nepal. There are Napali Gurkhas whom we respect and about
whose traditions we are all agreed that they are highly disciplined soldiers.

But there is another point of view. Is it not a fact that the inclusion of ‘these
Nepalese Gurkha Soldiers is working to the detriment of Gurkha soldiers in India?
The Indian Gurkha soldiers are being relegated to a second or third position and
they are forced to be darwans or chowkidars while they are quite willing to be
and are quite as good soldiers as any of the soldiers imported from Nepal. Every
year we are paying huge sums of money, nearly 20 lakhs to Nepal. Incidentally,
it may be surprising to most of my friends that these 20 lakhs are not paid
directly to the soldiers who work in the army, but they are paid to the Ranas of
Nepal. I think it is just a matter of bribe. Why should we recruit Nepalese
soldiers when there are young Nepalese recruits available in India? There are
forty lakhs of Gurkhas living in India. It we have cent per cent. cur own coun-
trymen, to that extent it would be advantageous to ourselves. Whereas these
soldiers, no doubt are very good soldiers and very good friends, they are coming
from Nepal and they are always looking to their home from political and other
points of view. We can never be sure of them. Tt is not a matter of pride and
friendship that Nepalese Gurkha soldiers have even gone to Malaya and are
shooting many of our nationals there. T think it is a purely mercenary point of
wiew to enlist soldiers there while there are admirable recruits available here.

Shri T. Husain (Bihar): There are the Sikhs.

Sardar B. S. Man: I must refer to the mode of reeruitment. I think it is
admirable that we are doing away with certain class distinctions and distinctions
between martial and non-martial classes. But, traditions should not be 1gnored

Shri J. R. Kapoor (Uttar Pradesh): But, new traditions should also be
«created.

Sardar B. S. Man: But, good tiaditions should not be decried from simply
hypothetical points of view. We should benefit fron wherever we find good
things. Too much emphasis is now being laid in the written test. These high
academical qualifications may be very ﬂood for the I.A.S. and other services in
the Sceretariat.  But, a bad student may be a very good soldier. There have
been instances in history.

Clive who ran away from the schosl was a very famous soldier. There are
many other instances. Incidentally I may say that it is always the bad students
who run away from their homes from the eyes of their father and mother, that
eniist themselves in the army. At least it is prevalent in our villages, for a boy
who could not pass his examination to run away from the house, enlist in the
ermy and return to his home with an array of medals on his breast and display
that he was such a success elsewhere.

As T was suying, good traditions should not be decried from a national point
of view or from a patriotic point of view. We should combine wherever we
can all the good things which result from such traditions. One such tradition
was that the British for verv obvious reasons used to respect the soldiers very
wuch. In civil administration the soldiers used to have a top priority but now
it is a common experience that soldiers while on leave go about from door to door
for the procurement of a petty little permit say for cement for the repair of a
well or a house and very often it is a common experience that they are refused
these permits. In this way they waste their time and in a way these disappoint-
ments cause a little amount of frustration. T do want that while military
personnel are travelling or while they are on leave in their homes, there should
be a spirit of respect shown to them and we should glve a top priority for their

various daily needs.
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One thing which has been urged so often and for which there is a proper

atmosphere now i§ the introduction of compulsory military training.. At presenf

we compiain that the funds are not so adequate; but where the security of a

oountry is at stake, funds or no funds, we have got to do it and if we do it quick-

1y, the better it will be. I think the danger abroad :is not merely theoretical or
wsoademic. or of an illusory type. It is something real; it is knocking at our doors
and now if ‘we cannot create a first-class army because the equipment or the
other thing is not available there, what will happen, I do not know. We were
assured that the Territorial Army would be the second line of defence, and I con-
sider that the Territorial Army could very well be augmented if we could intro-
auce compulsory, universal military training in our schools and colleges. I do
wish that the hon. Minister of Defence would really give us a convincing answer
a8 to what it is which is delaying such a decision, which is so very urgent now.

I feel that every young man while he is studying his books in the colleges should

oe equally acquainted with the rifle and bullet. I do want that compulsory

military training should be introduced forthwith and this will naturally relieve
the sense of anxiety which is otherwise prevalent in the country. While I pay
my tribute to the arms, I do want that the people who are governing these forces
should pay heed to these suggestions.

The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.

| MRr. Drpery-SpEAKER in the (hair)
Mr. Doputy-Speaker: Babu Ramnarayan Singh.

8hrl T. Husain: Sir, are you going according to the list with you?
Mr. Deputy-Speaker: llis name is not in the list.
8hri T, Husain: All right, Sir. My name is also, not in the list.

# A 7@ gu N AwA qAR darwd w1 aFr fan aw A S g

f& .

Babu Ramanarayan Singh (Bih-w): Sir. T an grateful to vou for giving me
an opportunity to speak nlthough my name was not included in the lst. It will
be correct to say that if . . . .

Syed Nausherali (\West Bengt): On a point of order, Sir. T kiow the prac-
tice prevailign here of seinding up the names of intending speakers and then you
eall upon Members to spenk, whether their n:mes are or are not on the list.
But. I think it must not be recorded in the proceedings that there is a list of
Members who intend to speak.  The real procedure should be that whoever
eatches the eye should be called upon to speak. The other way is not quite
proper.

Mr. Deputy-Speaker: 1 inay =ay that not only is a list given to me by one
section. but a number of chits are being sent to me from time to time by others.
In actual practice, in & House of 300 or 250 Members sometimes this may be
necessary. If T1look this side, it is just possible that some Members on the other
side mav noé catch my eve. But what makes for all ronnd justice must be-
sdopted. Let us not stick to any particular formality. T am not sticking to-
the list. T am not sticking to any particular procedure. I may call a Member
whose name is not in the list, and may not call one whose name is in it. What
I am doing is, T am trying to maintain to the best of my judzizent, the '.vel
of the debate. and also I call those who can contribnte to the debate, and I also
trv to give ns far ar nossible, opportunities to new Members bes'des trying to get
‘a8 much assigtance as possible from the veterans of tha Houce,
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Shri Kamath (Madhya Pradesh); But it has also sometimes happened that a
xﬁame is called and subsequently you discover that the Member is not in the
ouse.

Mr. Deputy-Speaker: Yes. Sometimes I feel that an hon. Member must be
given a chance, and his name may also be in the list. But I am not able to
see if he is present, because I am not yet fully familiar with the names and
faces of all Members here. Nor do I have any chart showing names of particular
Members and their particular seats so that I could immediately tell that the
name of such and such Member is so and so. It is all due to my inability to
know their names. I shall try to become familiar with their names as early as
possible. :

Yes, Babu Ramnarayan Singh.
g uRarage fag @ @wafast, 98 97 % 99 9gd aar gar
fpoma faz & & afd afa a8 9, faz & swmar W

fao fedi-ediwe : faz 7Y amx @t Afwd

arg TAaTaan fag : g3 M A s faz & gam @ Jrad q= av
mamafe &1 F1E geq N TG @ Swm ) 395X Arqwr ag adAwT
A AT & vy g fF A faz # a@rar S @ @FHT N T
439T 37 § |

~

¥ drvaT F1 9y AR s g 5 dar §7 dar fawmr @
S AT AT F A1 g N AFT@iar 1 @ fod gar  fawm
AT AN Z 1 a8 av |y 5 fedy 3w & T qW oA §
agteaq 21T 3, QTETT T T A §A7 FT q@toq 60 & | w@ Sy fF
frdY 2o # @97 & 4TS GER § @ Fo wAfR T4 | gamfas,
T a1q gz g v zm S aga feal & oA 9, (7 @ay g )
@ &g # gwaar 3 5 @l fgram § owaw anfa A ag
gfwarar gdy arfed 6 20 @1 g UF gi@ @ dga wead
A Fza a9 31 affs 98 98 @ gAY aar gfaar # fedr g
FT qFIfaat &7 7% | 3A7 rad), & agar g fF gwd @ar qd
TAtAAr A g1 Y S afs qIEE @ Qv @R @mrr § Awfaer W
a3 | &fFd a5 =7 g us affa #, g oF aefa ® g §
fF g@ 77 *Y A1 T 9 A 31 | AT GEEAT qrAT afaw Aifr g9
EN AR F WA rZar i & frodt gt aEl @ wnfed
fma ga 39 4, 08§91 § FE U AE | 78 O IO qIT
g1 afpa g% Aarfas @9 s Fag Trar I T & &)1 A€
Ar ifrga ST A g AT NG T3 @ 9137 a1 § 9= g\
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[y T fae _

vqd Y F N AgY | S @ W Tz Fo IR AW E N F AW
wEM | A I aF AIT QT L IS FAT WG §F UE H J@l
e arfed dr Al T @ 9gi aF guAAT § gWATEw § &1 WY
F=BT T4 AT Afed Tl AR N @ § )\ AT aAmar g F
&1 fatT Y AT § gAwr oA Ay 39 fawg F 3w s &)

- 2 o Jf 1l gpes gyt

A1 ARATOAY FHE : TF AT & A FA9 797 AT &) AgT V FA TS
Y 9 AT | FHY TG AT FAT A FH I Y AqT G § ARH
gaRar § 5 gaR @A agey 3@ gy § gW Sl & $z aqoTET |
I EHA FE T qT & A AT SR AT W@, SfFT g SN
G NATE fF aga @ &g q § S Ag wAy awfgg o # @
auwar § 5 agadt ard o & W gW g wifed @ A v
AT FT AR AT &Y 481 s afewd arw FOR ST @ aiw &
AN AN I AT AT FGF @I § IZ WS AG HW &, TR q@ar
NANE ) MA@arrer § 791 9379 QW £ IFF a8 4 &
IlE FaaT § f @M wEiew I A w6y F Gnmeaq fF oag sma
v FAT & arfs gwrd & ag@  wES 4T & 1 SfE
duF @ a7 FgO A 5 @i aF g AT F ag
7z § i Q@ oT9 I I JATHT GOET G ATG A TG I FT FEAT Y
WTqTT g AT G & | 3fX ATY |41 Y gEar gAY q¥ difag ) A
B wT Y€ o1 A @Y w0 | ¥ gumar g fr w7 zH wawe fyer
g A ware i afcfeafy A 3@y gz 73 sfam N g fr dfw
foar afz Y &%, alx D N A9 FfRrFEr arid A T & I,
Nt &fqs faar sfmaed @ =ifgd | o qamw 33 FA3 FR@AT,
AT AT, o™ AT G Jig, o™ Agr A FF A AT M B
AR A FTE, FATUF F AILH T4 $g WG | O I R
Ay §T FAFH AL T Fw oW A wE fod g
* f S Tz T sgiar FEM g NG AT FEH § &
ST (Primary) foram snagas § ok wiawd foar sfad @y
wfed, o8 X uxr =9 1 & I F1fed, Iq § wrq ag & faar
W w79 A, yAT TN W afrad w0 § § o wRkT Ak
ol R EUwA @ B gT U g g & FoAE @ @ )
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# Mt uF PN w0 gewd fear qn, fepzdz (recruitment)
FEPRIAAFT dfoT ) g MANF 78t ax #:3 qW § 9
qras 97 IqF SIRAT FIA F AFWSAT A QAT | TGS FAA
sy F At A qar a1 5 Mg w§ Wiy wifwge i@ (martial
race) FHAT ST Y, A faarfgal i< srwadi 31w, fogpade Il
Srfagat & Yar ar 1 aF ¥ AAA F7 ard oA, G s oA odv o
JfFTAT AN IZ FIT I5AT A & | AT IS I AT & a7 G
FY q<F A gH 9AT AT Fg fear FQ@ & fF 98 0 qw W\ dfwa
qg q1a & o 78 37 IWT U FAGIRK § IaHT 3% HF 7Ef @ @ &
qg> @ F1q A fF stqF 908 A, fpdY faaw 3ot ¥ fogeaez g, s
arfa ¥ fopede T | NAREAFPAIATTE ) AT RS T g
A FZ & AHT ¢ fF TR AW A, a7 T A, W I A a8 dfew R
Y Tifad | 3feT w7 qF a8 T A@ 2 Wrd, T aF g TaH TG
FI TFY, T qF 4 A1 w1fgq 5 i Fopedz g w@r &, g fopee
@Y (recruitment centre), WIAY FIA F ¥+F, AR W {, g fAF F |
T Tfgd N 9T F WG Q9 FT A AT § 98 FAR @ F I
F qre HY.qgFAT A0lEd |

uq foraam aag a=r g ?

fio Fe.'Q"’fPﬁEFT aF 3 ez §

arq TFEw fag: v gas ar gy e faed &1
fao feofl-vfiwT: ¢y faAz QX g |

_qrg gaFeEw fag o @wafast, A T A ST 91
¥ faaz T fra s =fgd

foo fedt-efia : ¥ faqz $8 ¥ goar §, o fawz 3q1g)

T AT fag o A W wgd v waew ag § o oaw S
ELRCEES m\rqg%rm; =rfgd fF I &yl §F F1 FuT g, AT
HGAFAT § | AR 75 Mfaez fagst 7 ag Fgrar:

“fafgqt & § I19 TS,
fasfy § F a7 TUITF,
qa § T3 mfas qw owars
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[ amg TwArTaer fagg)
g SN 1T I9R FE & O S 9 fafed W @ Smar )
Y & Aifrert &1 wzar § fr A fafzal 1 @0 Ag97 90 fw
A9 q17 H AL <13 | faeelt F1 g9 7997 90 2 F qg arel B AR
T3, 79 | 7§ Mz F713 |

M Fo Ao FI7: IU fwx &fg@

arg waarcE fag : wg qar A §, ST AfT ) s ag q
# uF arq A wzar g % ag 9z 3@ w4 war g Oy 7 fefafteq
(discipline ) gyar =nfgd |\ @Y agag7 3w g & & fefafeom v
& =ifzd | Sfwa 4% gy avg & gz w341 Tgar g fr fefafoq srag
"ot strAar fgh 0 il By fefaftsa ar watqr # araar =gy, s
FEL HY ATHAT 2T | fwT arg AT A FT F A7 Az fagE
WY AT Arfzr fF swramFAT gIF 9T 39F 9rg qty WY g | §«
T AT 73 Ja 71 fefaftza v aw w23 § gz 919 W I8 A
@ | SfFT 97 sarg 75 @, @ fefaftsg o adf @ oa@r I
quzat § ag Har @

9T H UF AT AT AN AIIT A AL 24T F 1 T A @A a0y
g oM Awar g, 5 G0 T 7 S 30w 78 Y N A3 avwws g
HAT @ Z | FET AT AT & qg AV URATHAT T4 | A2 9@ a2 2 f
sAE (promotion) |, FTIFY 4, FF TANT 14 T T4T § | Aqmfy
WEIRA, TF A3 qG A1 § % 77 frawr g7 w7 ¥ 0% A6 AT 1400
ar | SfFw g atg F 9 A T agt N 27 SN T3 @ qlws 2
STy 1 ZAT qar § f5 gA® 0F femdds sriqw fradgz (Orduance
Department) g fygd za ai= 7Y fafafega (civilian ) srwae
g1 & fafys srwaw (civil officers) 770§ ¥ 75 wat widT g
¢ 9YT 78T q3d AT Qg A 1 IAR ARY #0993z qEa
FEAR NAE 1 JTAZ X TH DA @WE F oAz R M R
e sr R A ey s N JAsd 32 0% ad 21 a1 za%
IR A X FAF FT wrrrd @rad F o33 AF A A A ag
H1AqT, 0 UIT 3NF J 3gF @ F IF BT AR ARG
W fFgiza fRrrd s A aly smm I @Y T fefafteq
3, G S @A /T FIHODAT @



THE GENERAL BUDGET—LIST OF DLEMANDS 1399
wamfa Sff, 39 ¥ 9> § wh T AT L AT E 1 @ FT AR
St onft w0t Agied § TR FagR AT aw @M A9 A 930 | @
geyo S0 & S TEAAAT T TIST S AT IEW AR @Y YA T
7z @ik WA AR AT AW wEH E 1 a7 F waw WA a@i F
ATt F faxge @ &7 forar) s@aw ¥ 3 fage & S 8
AT A A | TW AT H gmgar g fr o9 JweamTR. @Y v & @Y oF
@A =mar g 5 @ sg ¥ A Wl g, 87 g ¥ 90 GG Al
afe sfs fagie & afs a@ a< A7 aafa fen war & gafm A0
wgien } Aifed fF ag fage # axw fase e 7 Aifw agt &
ST W g o g% ¥ AT F WA £F A% 57 a%g A orv Aar & -
T IUE ST I A A FT JATFL | @ F IFNT FGT E HIT
aww faziw et frar st

gl, oF T R Atz 93 9% | gwiafa I, § uF fame ol @
G aT ag € fF JFT FT I Fgrgx A AT & gy fF owe ¥
Wagagi s | Jg aET &) Sffr g ot AT am g1 g @ F
qizar § fF Far 7 o) faerr o QAT wifgy fF e SFaT & @ee
g T, JI3F I | TG WA AT g fF Aoy S oaqm SR &
T A=BT JW@E A&l FQ |

WF AIAAIY 93T 0 AT AG AL & |

arg wRATeEs fag g, sl WY dar gar g ow At AT F
frast T S 7 o wgr € f 59 a5 33 78 gIar IT A\ AT F
fora @ g SaFY T 9U FTH FAT AOEF | -Star qvatag A 7 w7
oT fiF @ G314 g AT A TAATANCGA | €7 ARA T FAAR 98
FT g7 a1 qEY § SfHT ITF a7 FF G FT F AT AR AT FF F1w oY
¥ foa@ fr Sas a3 | afew A sgar fF §91 F a9 FW FEAT

(e fF AT A @@ ST S @ FT @¥ g a8 w99 o7 & FI
F\ TG TIT ATV QAT

va #§ AR ufuw aff #gm0 ;0 & FFw 5 ol ad 47 & §
ag 9T 92T q1E G | gAIR R @ Y a°r Js2r g1 fr gAardr v
R G d T AT £rFT W
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(English translution of the above speech)

Babu Bamnmyaa Singh: Sir, it is a matter of much satisfaction to me

to note that your decisions are actuated not by mere chits and there is some-
thing else . . . .

" Mr. Deputy-Speaker: Leave this chit affair apart.

. Babu Ramnarayan Singh: Anvway, once these chits come to hold supreme
in all our affairs the importance of the Chair may be lost. For that reason, the
method adopted by you in giving an opportunity to the Members to speak also
by looking at them in addition to these chits, is most commendable.

I am one of those who believe in hero-worship. I know it, too, that an
army is the only place where one can expect deeds of heroism as also the
truthfulness. T have, therefore, special attachment towards the Army. It is
a fact that an army alone is capable of a country’s defence. It is true that
the Govermuent of a country itself can be protected only by an army at its
back. In fact, it will be no exaggeration to say that the army is the ‘de facio’
government of a country. Sir, the reality of the situation is, however, that
we have heen slaves for long and only recently we succeeded in winning our
freedom. The present is a time when, T think. every citizen of India should,
naturally, be actuated by an uppermost desire to see the Army to be very
strong in every respect and so vast as to be capable in an emergency, to counter-
act enemy from whatever quarter of the world he may come. Not only that.
I want to see our army so powerful as to be competent to fight to a victorious
end, even if the whole of the world is arranged against it. 1, however, concede
that evervone of our citizens has to think hard as how best to marshal an army
of that tvpe. The matter under discussion in the House at the moment rclates
to the Army and our general Defence policy. Tt will, naturally, be much
desirable that nothing is said here which is likely to have an adverse effect on
the general morale of our armed forces. It is undoubtedly a very important
thing to be borne in wind by all of us. But. while keeping that in view, we
have necessarily to debate this vital issue. Tt will be quite correct to assume
that the Land Forces we possess, are sufficient for our purposes. There is
certainly no doubt about that. Despite this all, there are some aspects con-
cerning certain essential requirements of these forces which 1 propose to dilate
upon on 2 subsequent oceasion. Our Navy on the contrary, is not of the type
that a country of the size of Bharat should possess. Neither, as far as I can
gather. we are doing anything substantial towards this direction which is the

need of the hour. T hope this matter will rceeive special attention of the hon.
the Minisfer of Defence.

Shri Hoesain Imam (Bihar): An expenditure of only one anna is involved.

Bsbu Ramnarayan Singh: This matters very little. = An expenditure of
only one annn is ridienlously insignifieant; just now we are dcbating here a
need to incur a very huge expenditure  Likewise our Air Force is an inadequate
one. I may hope that the hon. Minister will enlighten us a bit in this respect.
The secrets of importance. if any. may not be divulged, but I, for one, certainly
do not subseribe to the view that so many things regarded to be as secrets,
should not be discussed at all. T, rather, feel that we should discuss all such
things which may, when revealed. terrify not only our enemies, but the whole
world. You are doing no good to the country by preserving all secrets as
such. This may, at times, prove to be an unwise act. I, therefore, entertain
a hope that the hon. the Minister will enlighten the Parliament of the country
as to the substantial steps he proposes to take which may, ultimately, be
<conducive to msake our army a really powerful one. '
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Further, I want to submit that we generally regard the marshalling of an
army consisting of two to four lacs of men, to be adequate to protect the over-
all interests of the country. Such a view is not justified by the facts. No
good can accrue to the country by an imposition of a limitation of this type
in regard to the Army. I think an opportunity has come now to declare
military training, if possible, compulsory. I do not see why it should not be
possible if we have a will to do so. The general internatiorial situation also
justifies such a course of action. Everyone of our 38 crores of citizens, with-
out regard to sex, should be inspired to become a brave fighter. I have made
this observation for men and women both. Neither can be an exception to
it and all have to infuse a sense of heroism within themselves. The day-to-
day problems of India can be solved only if everyone of its citizens becomes
& brave-souled individual. To that end we have to train them all properly.
I go further to say that side by side the primary education which we all
consider to be very necessary and hence vigorously want it to be declared
compulsory, we should take steps to impart military training to everyone of
our youngsters, irrespective of sex and as a compulsory measure. Then and
then alone, our country can be considered as strong in every respect.

I, too, have a cut motion in my name, seeking an initiation of discussion
on the recruitment issue. I may utilize the present occasion to submit my
views in that connection and this will probably leave no necessity for me to
move that motion at all. In the days of the British rule, it used to be a
practice to classify certain communities as the ‘martial races’. Accordingly,
the recruitment of men and the officers to the Army was confined to them
alone. All this could happen under the British or under any other foreign rule.
Such a practice can no longer continue in the changed set-up of our country.
Evervtime a question is raised to this effect, the hon. Minister parries it by
denying the existence of any such thing now. The fact is. however that people
are unable to sce any change.in the actual practice and they are, consequently,
unable to decide whether it is really stopped or not. Formerly the recruitment
to the Army was confined to certain well-defined areas and races. That is,
certainly, a very undesirable thing to pursue. As I have submitted already,
military training should be imparted to every person, from a child to an adult,
throughout the country. Till the time, however, work in this direction is taken
up or till we feel fit to undertake it, we should, at least, proceed to open the
recruitment centres throughout the country and in every district in order to
meet all our present requirements in this respect. Our people in the country-
side should also be made conscious of the importance of recruitment to the
Army.

May I know the time, Sir?

Mr Deputy-Speaker: One minute more is left.

Babu Ramnarayan Singh: But the time-limit in my cdse is 15 minutes.

Mr. Deputy-Speaker: 15 minutes have already been over.

Babu Ramnarayan Singh: Sir, I had another cut motion in my name. For
that reason, I sheuld be allowed four minutes more.

Mr. Deputy-Speaker: How can I allow four minutes? I can allow only
one minute more.

Babu Ramnarayan Singhi: So, the purpose of my submission is that our
people, wherever they be, should come to realise the necessity and the impor-
tance of enrolment in the Army. To quote our revered Guru Govind Singh,

Chiryon se main bas marvaur_&';
Billi s¢ main bagh marvaun,
Tab main Guru Govind nam kahaun.
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[Babu Ramnarayan Singh] ¢

We know that .a hawk devours small birds. So that was how the great
Guru aimed at encouraging the insignificant things like sparrows snd cats to
fight out their powerful enemies like the hawk and the wolf. What is more
he could not feel proud till that task was thoroughly accemplished.

8hri J. R. Kapoor: Will vou, please, repeat that?

Babu Ramnarayan Singh: No time is left at my disposal for that now.
You may please leave this topic. Alongwith I have tc submit that, not in-
frequently, we siress here the importance of a sense of discipline in the Army.
It is but quite right to do so. Maintenance of discipline within the Army is
a vital thing. Whereas this is true, we should, at the same time, tryv to
understand the trae meaning of ‘discipline’. The people must obeyx the laws
of the land as also adhere to discipline and their traditions.  Simultaneously,
everyone in the Army must be sure of justice being done to him in the times
of nced.  So long there is a surety of justice, maintenance of discipline will
remain gnaranteed. But once justice is no more the order of the day, dis-
cipline will remain an impossible thing and, c¢omsequently, the existence of so
many evils will persist.

One thing I wish to submit for the special consideration of the hon. the
Defenee Minister.  There are whispering reports, people say, to the effect that
things unheard of in the British days, ave happening in the present times.
Heaven knows how far these reports are true. Well, they are to the effect,
that of Inte, particanship is more in evidence while determining promotions for
the staff. Sir. it is very correct to submit that formerly Army used to be a place
well-known for its being free from all corruption. The matters will be much
complicated if nepotism of this sort jinds its way even there. This has come
to my knowledge that one of the departinents known as the Ordinance Depart-
ment, has 500 to 1000 civilian officers on its strenath. The officers in question
are reported to have been employed in pre-war days and among them there
are very capable persons also.  Some of them have put in as much as 14 to 18
years' service. These persons are heing discharged now and the method fol-
Jowed in dis~harging them is not at all an unobjectionable one. T do not (']ni.m
to know full facts in this conncetion. T ean only hope the hon. Minister will
throw some light on thisx issne and he will also give an assurance that justice
will be done to the emplovees there.  Tustice alone will ensure the preservance
of discipline, bring contentment as also let the whole work to bhe econducted
in a smooth manner.

Sir. before I conclude T may put forth one thing more. Tt is to press for
a special attention towards Bihar on the part of the hon. Minister. Tt was
the present State of Bihar which took a leading part in the first battle of
freedom, otherwise and commonly  known as the ‘Mutiny of 1857°. Our
country and the rest of the world knows this fact well.  Ever since the British
had decided npon a total stoppage of recruitinent from that area. In this way,
they inflicted a punishment on the pecple of Bihar. Now that our country is
free, firstly T want the reernitment to be open to people of all regions so tha
a heroic spirit may dominate our countrvmen evervwhere. Secondly. because
Bihar has been the recipient of a. particularly bad {reatment in the past, I
want the hon. Minister to pav  special attention to the interests of that
State so that the people there may have their due and full share in the services
of the Army and may utilize the opportunity to their own benefit as alzo be
of service to the country. Mayx T hope that special attention will. therefore,
be paid to that part of the country?

Just now I recollect another point for submission. T wish to speak, Sir,

only for a minute more. It is a recognised necessity that all our army men
should be so courageous as not even to fear death when opposed to an enemy.
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Along with it. they should be educated to behave in a courteous manner while
dealing with the general public. At places, there are complaints as to the
misbehaviour of the soldiers towards the general publie.

An Hon. Member: No such incidents happen now.

Babu Ramnarayan Singh: It is not true. Such things occur even now.
There is another point which has been stressed by other hon. Members also.
It is that our armymen must equally, be engaged in peace times just like at all
other times. As the hon. Sardar B. S. Man has stated, they should not be.
made habituated to sit idle. [t will be a right thing to do if, frequently, they
are asked to perform drill. But a still better thing will be to put them to
cultivation or some such work which will contribute to the increasing of our
production. I will even like the Army to put in efforts sufficient to meet by
itself the expenditure incurred in conecection with its feeding. It will be a
much desirable step to take. .

I propose to say no further. I hope the hon. Minister will bear the
mind all the points made by me. The country, on the whole must strive to
have an army—invincible by the whele world.

9feq T T@ WRTA © Far et arg awavaw fag 3 faw
foar & fr 9 FT R o AT, TAF SFRX FTRT JIEHT ALY
g€ & v @ A N F% n Afgd @ ag T4 gar, W qEr
fee gftae ox Fgr & @ Swar) § feww awr gl ¥
% & A qTE AT AEAW F eA1a frevar =ngar § faw F o
g fr wEg e .@q wo 1 9@ UGl ;W A TAST FAW gAT
AT FF A qFa gaTq TFARE ) AN, a1 Far gred AqrAt, Far 9%
TITRE ® ot &K o§ o & fa4 Far groq &, a@ & O
fegeg & WY awe I7d § S99 ¥ qgaT @AW IR AW a7
gsT |W g fF @Y £ A A aFaT § A1 gAY wAAAE
FX aFdt A, faq g AR 9@ 4, A9 fyger w@ar; ssar
ST gFAT AT, JgF AGT FHIE FET AT JAF AT AT @F QY 9%
qgITE
and Mine Latinehen, o el memien of cBecre <oty o berai Lol wh oo bed 10 thoe obors
more than 10 years of service, end of ratings, a very large yercertige of wkem had rot seen

Marine Service.”

ITT TAE qrEta &1 9% &

TaT B F aR § 7 ag foar §

“On 15th August, 1947, the Tndian Air Force consicted of & certain number of aircraft
pilots and ground personnel who were a emall ¢ection of the Royal Air Force then located in
India. The major policy for this combined Air Force was rettled by the Air Ministary in
London, and most of the perscnnel in the overhaul and repeir of aircraft and for the training:
of perzonnel and of the staflf at Headquarters in Delhi were British.”” |

Tg gEw A er @ Yo #, W4 34 fedew sedvza § A
g w @ W E A et g fFoaa fer WY F oad gw
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[ dfen s < wa )] |

TR AR €| FIANAIST qBEAT HIWAA 5 a®1 £L W I
foar & :
: #The Indian Navy consists of afloat establishmsnts such as cruiser, destroyers, sloops,
frigates, trawlers , mine-sweepers, eto., and shore establishments, such as training, dock-yard,
wstorage and other miscellaneous administrative establishments. The Indian Navy has training
@éstablishments for boys training, machanical training, gunnery, communication and anti-
submariné training, and schools for training in seamanship, physical culture, supply and
secrétariat duties.

W a0F ¥ AAEAeT . dw ot W qefgwr wwwmw faad
o &

“The Tndian Air Force is composed of (i) Squadrons and Flights of variods kinds such
a8 Fighter, Bomber, Transport, Communication, Reconnaisance, ete., (ii) Training establish-
ments for the training of officers in flying and technical and ground duties branches and of
airmen in technical and other trades, (iii) Maintenance Units for the storage, custody, supply,
maintenance, rcpair and overhaul of Air Force equipment and (iv) Command, administrative
and miscellaneous units. In addition to providing essential air defence for the country, the
LA.F. undertakes the tranaport of personnel and stores as requited by the exigencies of the
service, dropping of supplies in arers otherwise inaccossible, and aerial surveys of military
-objectives.’

X7 wqmEarmr N fagwa & 3w ag w9 gAEn § 6 a8
W™ AN oFAA 97 a1 guT g frogEa fadr feew Y w1
a9 A W § gz wTe qEeA AN § A1C WZ EE @A fao
¥ frwrs [ fzd o g frEbAw aza fefrdle § sl zad
AR ARl § % T®Y ARy 'O AT FT 8% | A @ F FEaT A
Fcagary 4 geifzar samr o fr fizga o wimes F
@l qes | famr § {5 o3 fawaa qif fas faZa adr € dtexfgaa
(Modernisation of the Navy) ¥ I&d @9 FT 13T & | ¥ IJa& AFGS
R g FArAT § N am FTW E Ag § <9 I 9T § | A7 greiaT
B, Fraw Ay T A A Ay § AN AT gH AIAY aTH & Ay
g9 ARIE qF1IS ¥ OF 39 A% X F qqac g ofwa g@
# g FqT AN 1 gy A4 Q@ € avv gw I
dr T =@, av & awmaar § fw e faeme w1 oAwT §
T F@g Nt et goy fi@y g Sw Ay gard st
9T @F gar & X§ wdar N A1 915 FAT 799 F FAq Ffges
fos gt &, w9 faqg & 7 az o s¢ asar § fs ag fasma
wrfex aff § f5 awEe A7 AF WH 1 @9 | aX @G
N E e oaw G e g ey e § W W
[ § fe g agn wma w@Er FER Aol W aga @ @ e
¥ AR A AT g, W gAR g A d@ & ar e )

™ oA § fv s R gt o I eefene awd §f 9w,



THE GENERAL BUDGET—LIST OF DEMANDS 11498

faar f& go Imy & @ a’rq;g\%fﬁm%ﬁwwqaﬁg
[ fF Azt 9 fear foem & q ) N F @ § ;@ =
T &1 TgT AR A=A T AN ¥ ST TwfEIT A @
g AR frmmrder ol fror & 5 a@ o o9 W@ aw,
™ www 7@ 5 and el #ar w7 @ A7 adfemm A
geariyt A & FEF € GRIT @ § A q@ At et
g Tl AT F AR IT BT F) WA FT AT F IZ FF GHIA
Z fo fogar qufes § gard st s w3 @ & fogar g7 a8
A Al ¥ @R quAr wlAY ¥ AT fraar AR are waEreT §, a8
FeT stadarg & s g5 qufes & ag fear s & @R
art 3 qI@ Y T IFT B §, SR AT FT W E |

AR aE W H FE wAIHeE RI AN, S F s Tgt
aTEgE (aircraft) a7 @& | gmR 9@ SFATS  (dockyard)
gl & st M frgema wE § 98 el I€W F I FwIw
T § 1 uF YFAS FA I RfFA FT AT GE 1 TGt Ay S
¥ g @t Al A AW g WY FWE@A @ & I A
gl ANITATIE AT FAE AT FHAT § HTT W H 1 HAT JAT A1
T JTE AAT F I FTH A g W, A 7z F3A7 fF w3
T g9 78 frar, arfas 781 § 1 T2g e F 9@S Anif F AR 7 TFA-
Y FTAT A a1, FF a9 fa23f gaaa o 0 a7 gw @9 wm
% ¥ 3 A foFmd w0 F K ag A5 41, dfeT sw ged
qade gy wE § A AT gAY F I A9 uF Fwaw W g w3IR
F1 R 73 § fF fSaar aag @3t Srondf F a1, WA oF ¥
W FAY A A, g9 T AR R fehT awe § AL o w7 wd
& @1 ¥mwA ¥ o7 (view) #Y aqwiA T § fF @ ¥ wgav § fo
ZH T T2 5 vl F a1} gt @ §, et s A awww 3,
IaF w7 gu et add W & w31 s At ¥ dfgaifes (patriotic)
R ¥ 937 #T TEW E, a1 g W | AT FA TEA qIA @y
93 g TEFT g qHaAT § o gard ATt 7 A A, gEqEe F o
FRNT feamd, a8 9599 gd F geAaadt F AGA A 41 AR
FTaw AT T HAET 5 et Ot A wifgd frad fis @1 (morale)
e &, a Froi & o foiw qqgd ok wafrgm &1 aga gurd
st 7 feum, a3 § T AT § X =Y AR QT w7
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# o F1 1gar § 6 o A1 e A ge<a @t at w@ srsgeet
ATEE Tt 43 § | AT @ A1 F ANATC I A | FR AR A
g gt T ggT B A qg=dar Qv e ag wRAI /I s
IR @I AN Qar | ¥ o4 FIAT Aigan g 5 ogi aF @ Frraq v
gare § fr zard qdf & s Feflzvara (Deterioration) 89 & §
S f faea< oeaT | F21A1 aF 77 Fg9 |7 90 W qreas adi g T ag
fasge Agfaaz zare Z 1wz At faer &, wgfaq gzargyd FAE
F AT F AT T H AT FEIT F AT SFIE AIFT R@T g, AT GH
qg ¥37 & 791 A1 ar= adl § fr 9g 7UAr AT (mercenary) F
wefrad facgs acw A £ 1 3% wF wE wgg@ @ g fFosw
ZATR 2 A AT § AT I|FT ART qgT FAT |

us frmraT 2z § fF Sas wiw g Y faear, g qEer ady
g\ & qu a1 s|ry A Faw [ favew vealAT Fi dwew ¥ ag
arfad 37 # Fifey w3 5 gzt 91 & faedt & 9z w9 fredy &0 F
Tq OF q 92T A% $9 (us a matter of fact) ¥ A¥9 F1 qa 74
g fayen W g mT aaw g fafzmw sfpa #v sy
AN FY fawdt &1 s gz &4 WA AW NE qovT N oAg @
qY | ¥@ W FT HFEOT 36T A F G F7 9% 9@ F gy W
qAFES A qgd 709 § A7 I W F aw@T @ g, geifs & 77 ad
arAar gjf ¥ gt agi w9 faedt § 1 9 I9F fed TR ¥ qw s
T FE@ & AV § qEY AT fF AT AR ¥ @;Er 7@ AR § A7 F)9
WU FLFAr & fe Ay gt I F o7 wwfes g ag st A
fre g | g a@ § 23 Z fF A AN ¥ W @ 3y
FREFN AN HFATAAGIA NI F9g & 32 7999 F
fod da ad % o azgreara & a3 39 @13 € 15 {1 anscious &)
e qrgw ag a7 € ¥ 3@ AoF W TEd s@iEr @9 4 fEar .
a%ar faa feag @« ST W@ E | e e " @ fedt B W
foerr ot @ &Y &g raar & f 38 woF § s faed &Y g aw@ g

TF AT A FA a7 F) f@Twa @ 0F N gewE f@fas
TG F A F qF FTAT A0EAT § 1 SR Ras w3 F foF Aq 9qes-
o W 4§ IR Yo TITL EIAT T@&T M1 a1 fow § famgse nfianz
& ¥ Qo W T @F AT | AN (T A T & T § TZ Y F1E
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TH TN E | AT ATFIE 5 a8 FI NN 1 dfer & za§ zw
TG A AFIEAT AG HT AR | § wrar § 76 39 grow 7 fRfc-
IS AT F A1 | TF IAGAT 79 FFan T avqe qgg T et
Y g2 aF F99 KM AN QAT arai F g I W R
FY 17 98 Ffg F0 & | feqeqoe @ fagrs gaR qms s S
g fF agl v =2 F AQ AR ToF & AlqarT  fexat @ F 919 F oA
FIT & 1T I TR 1 A | IAF 9@ Al gl § ) e Iy
faaT® gu a¥ ATaq AE Ay | ofeT s fegw quAr fegwar gy
W@ &) A7 aR fegeardl oA FYuF gEwA &1 @ qEw, awhm,
94 S qE ATT FV AT FST AG @ THA | 7T aZ AA AT O
& T § AR 7 geaifad & AT AT B FA AG GEAT ST qFHAT |
AT AT T &Y fEHTora & aved g< O snaer gfaar 931 awar &
W g afRT Nagaa P a7 | N 39 ay g0 §
zg ZqafRae aredt § e g AufeT @ @ fear sa 0 qEe
wH § fF AeF ol FI9F Zred § 097 TG § AAF qg W A
dF T g TR AR g W N Fiagaag § fF
R B § A femrsrar £ @Y & @uaar § & osww #E a4y
farwrae g A1 gRIR AXEIY A1Zd wifa FG1 5 ag gt 9 g % g 67
A T

Fafaw ardt F B AN wae fwar s § @ faege Sw
g fF ag zwmd afFs orga e fewm § 1 AT afax & w4l |
W a9t T3 Lon 5 w3 w7 F fou g0 rdf adf T@e
93 #ix #AAfas adt § 14 fewwa F foq mE f om
afT A wTAF AT 7w A1 & ol 7 oG G M}
g fF 3z 39 a%g F & w1 my weF N d@gra 7@ 1 Ned
gearetaz @1ga 9@ qaforr @ a1 sfEwT sl F oawy 9k
ITF 47=T A A FH ZA § A7 Y AT o A qE £ oIEF
watfre® 3T fBFad St voo F wwww § gifvw A FT wr@a
F——A I 90 7 fas a6l | a7 =% fad o3+ F A
A At afx ST T TEA ww £, TN 7 4R udwedc qavE
F, 37t to0 frgs 931 4@ ¥ 0 @ § Fifae aa@ §F fou
SAFEFT F 17 & o M EF | @Y o gW A & 5 owew
Iq FIE T AT AT JI9T 90 g T F AT J&qT W QY



08 PARLIAMENTARY m:um [11Te Mar. 1950

[ wfea sre ame wvhn |
wﬂgfﬁqaﬁmamﬁm ¥ IEw ¥ ge fr faad
I a9 ag uHR afag @ &% | ag frad wEE 9 @) ggl
wk feend foult o sl ST s anel A frm oY 5

WE awiar FREs qrff @ e ot @AY Tedt § iR T
IEW g Al g oF T AT F w7 quAr fgwwa F for dmie
Q Iz | qFw foww § fe aowe gw @ & fF qww F ana-
" A A9 EF (rattle) X @ & a1 W gw |\ & f¥
Il % ¥ qAT Twrw ag gar faed fF qww e g @ A
T aw E ol @ AW A panic AT AYE AT A QS o
wfed qedt § f sz wifaw & 53 sl s s far aa o
agt o< f e fea s famd o FEw F 6 a9d wF # oseey
@ HAW X ;P | F AF FEOU AW § 5wy aw sk ar Wk
W AR ¥ o Ag) fear mar a1 1 e w7 @@ am qwr § Ak
YW oAEd & T @Ar Jfgd | IT 9 39 A% Jgar § ey s
Qafefees 7 (realistic view) FFTF 1 AT 37 asx mfads 7 s
oY afed & Ig q@aS FT E A1fF 97 I WA ®F F) 98-
I A IEIG 9T AV I AYHT gL I GF | I@H TF A3 &
fe & fFll ®z A W @@ A5 A W § AT T Ay w2
A X NA N Ie@ ' T Al g8 JAAT § fF & N w2
MNgA (G a7 *7 3q AL FE@0 q@lEd 7 39 aqE 7 FAOF o909
o og agar § f5 @ 2@ &1 g 0F 2 FEr, W o9 &
Wt o W ffemT ¥ F am v Ear § foarwr ez odemw A
oF 0% @I Fter zE for A § fF v WmA w1 @F oW
‘ﬁm#ﬁmmﬁaﬁ$Qea'ima%f'rqoﬂtmi%sr%fmi
JTE §F AW ITW T F@A F fod daw § e @R geE
q@ | 9% ¥ TadEE ) AN ¥ I § 1 W A} WE A oA
a1} wegfyan & @z gs@ A AR @ A faferd mzdw
¥ % | ¥fT e AR @ T W o9zgE Afl wA A @
Ttz w1 HHT &, oW &7 ad

wEFgory § a@r § @ A s § frogew gfraw
M Al maAar ¥ Fr; aifest & fF afqae w& Y-
fedt o wy gfeme ad § 7 X a9 sTAT Agar § fe
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I 97 fafoed medw A ag °F A It F @ awm A
AT § IEFT BT IIE | AT qAAT 9¢ W gaqw § wied
SN FT ST BT TEAA FT GXE AT AW & | T AT I Y
T & e o @ gfHaR A § | 9 9l aXg ;W ¥ %
ged § W SAw ghrme Agt fasy | gEfey W’ aF em &
wgaT IR Wi &1 ares & a8 Q@ 9N e & 68
TR F1 §A1T § AT TAAA FT ogra gEA A OFAT E AT A
3g ¥ fou AT faed a1 da< §
(English translation of the above speech)

Pandit Thakur Das Bhargava (Punjab): Sir, I do not know on what basis:
Babu Ramnarayan Singh has remarked that sufficient progress has not been
made by the Navy and the Air Force and that all that could have been done
about them has not been doune. I wish to draw the attention of the House to
page 2 of the Defence Budget Estimates where it is shown what was the con-
dition of the Army, the Navy and the Air Force on the 15th August, 1947,
when the country achieved freedom and the transfer of power was made to-
our Government. As for the condition in which you find them today I would
read out to you from the papers relating to the defence budget. You will be
pleased to see that our Government has done whatever was humanly possible,
within the means at our disposal, and that no pains were spared to makec the

best use of whatever resources were available to us. It is mentioned on page
2:

“On the 15th August, 1947, our navy consisted of a few Sloops, Frigates, Mine-Sweepers
and Mine Launches, of a small number of officers, only a handful of whom had to their
oredit more than 10 years of service, and of 1atings, a very large percentage of whom had not
seen Marine Service.”

Then it mentions the Partition. About the Air Force it says:

“On 15th August, 1947, the Indian Air Force consisted of a certain number of aircraft:
pilots and ground personnel who were a small section of the Royal Air Force then locaten
in India. The major policy for this combined Air Force was settled by the Air Ministry in
London, and most of the personnel in the overhaul and repair of aircraft and for the training
of perronnel and of the staff at Headquarters in Delhi were British.”

This was the position in August, 1947. Now, in the Defence Estimates

supplied to us it is mentioned for what purposes we require the funds. On page
61 it is given:

“The Indian Navy consists of afloat establishments such as cruiser, destroyers, sloops-
frigates, trawlers, mine-sweepers, etc. and shore estabishments, such as training, doek-yard,
storage and other miscellaneous administrative establishments. The Indian Navy has train--
ing establishments for boys training, mechanical training, gunnery, communication and anti-
submarine training, and schools for training in seamanship, physical culture, supply and
secretariat duties.””

Similarly, you will find mentioned on page 71 that:

“The Indian Air force is composed of (i) Squsdrons and Flights of varions kinds such as
Fighter, Bomber, Transport, Communication, Reconnairance ete., {(ii) Training estabilish-
ments for the training of officers in flying and technical end ground duties branches and
of sirmen in technical and other trades, (iii) Maintenance Units for the storage, custody,
supply, maintenanc”, repair and overhaul of Air Force equipmept and (iv) Command, ad-
ministrative and miscellaneous units. In addition to providing essential air defence for the
country, the I. A. F. undertakee the transport of personnel and stores as required by the
exigencies of the service, dropping of supplies in arees otherwise inaccessible, and seris
surveys of military objectives.”
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I have read out all this to the House to show that the generally current
notion that we have not made any kind of progress is not correct and we must
banish that impression from our minds. Our resources are very much limited
and we cannot afford to incur any greater expenditure. Members may have
read on the last page of today’s Indian News Chronicle that Bnt.un is going
to spend 73 million pounds s1mply on the modernization of the Navy. Now,
what is our position in comparison to that gnd what are we doing? I leave
it to the House to judge for themselves. Every day we read news about the
hydrogen bomb and the atom bomb and if we look to ourselves we feel like a
drop of water in comparison to the ocean. But, we are not to blame for that.
Had we not developed whatever resources we possessed I might have
thought there was an  occasion for complaint.  Even now one-half of our
resources are being spent on the Army. This time too the capital bill is going
to amount to eight and a quarter crores. Tn this connection, 1 can say that
the complaint that expenditure on these services is not being incurred properly
is not just. No doubt we are really pained when we find that a good deal of
our money is spent in ordering a lot of sueh things from other countries as
could be produced in our own.  We do want that our country should also be
similarly advancwd industriallyv.  But it is not correct, today, to say that no
progress of any kind is being made bere. Most of the Members are not
familiar with these matters and have not had an opportunity to see big fae-
tories.  They do not know what onr Avmy s doing. L have scen several big
factories in the capacity of a member of the Advigory Committee and have had
an opportunity to go there and see their actual working and T ean say that our
Ay is doing as much as possible. It ean be said that evervthing possible
is being done with the help of the new machines and the old ones and all
other material in our possession ad that the Army is doing its duty properly.

We have no factory in car conntey for the manufacsure of aireralt. We
~have no dock-yard and the Hindustan Factory is not adeguate for our require-
ments.  Fidorts are being made to <t ap o dock-yard, Tt took other scuantries
years of efforts to establish <ueh factories and it e:amot be done overnight in
this  countey and if  thines wre not being done in that  sphere. today,
with  specds it wenhd vot Te proper o say o that the Govormnent
has  dore nothing. Coiticisim of  the Ay bofore the  13ith August
was all right bhecanse then the country was under alien rule. Then, we used
to complain about the exeessive expenditure memrred over it and this was right,
but the position has changed now.  Now the Ay i2 our own and not a single
person s prepared to demad a pemiy’s veduction in the proper expenditure
for the Arav. We do not want any redaction in the defencee budget. T give
expression to the general view of the Members when 1 oxay that we do nob
want any kind of rveduction to be mude in the expenditure required for the
Army or in the personiel of our forees [T any proof were to be riquirad of
the patriotism of the Aemy it is there. Who can say, today. that the exploits
of our Army in Kashmir and Hyderabad were not examples of first rate patrio-
tism?  Just now, a lewrned friend bas ch<erved that an army should fave high
morale.  Now, the gallantry and humanity shown by our Army in Kashmnir
is proof positive of its excellent morale. Sheikh Abdullah who is himself
sitting here will bear testimony to this fact, Or, vou may go to Srinagar
and see it there. Had our Ay and Nir Feree not been in Srinazar in time
Kashmir and Srinagar would not have been with us today. T wish to say
without the least hesitation that the mmpllint made by Mr. Anthony that
a tendency to doterioration is neticeable in our Army is entirely baseless. I
have had an ococasion, as a member of the Advisory Committee, to go to

3 e,
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Kashmir and other places and to see things for myself and I could say with-
out the least hesitation that that old mercenary spirit is gone for good. Every-
body feels that the Army belongs to our own country and that its morale is
very high.’ » ' S

Another complaint is that they are not adequately paid. This is not correct.
I should have been pleased if my learned friend, Mr. Anthony, had tried to
prove by facts that the emoluments paid in this country are inadequate. I
am not prepared to concede even g gematter of fact that the emoluments paid
by,us to an officer in India are lower than those paid to a British officer of
equivalent rank. Of course even if it had been less than that it would not
have been a matter for any surprise. We cannot compare this country with
other countries when our country is comparatively very poor and not as-pros-
perous as the others. But even as I say this I am not conceding that we are
paying less. And, if any advocacy were necessary I. wonder who could urge
it more strongly than the Sardar Sahib- that the Army should get the utmost
that the country could spare for it. There is a saying in the Punjab that a
man who is fairer than a Khatri must be a leper. I do not know which officers
are paid madequately. I am not prepared to concede that anybody is more
anxious than the Sardar Sahib in that behalf. At any rate, he knows that
this country cannot afford to incur any greater expenditure than is being in-

curred. Hence, even if someone is being paid inadequately he knows this
country cannot afford to pay more.

I wish also to say a few words about the territoial army. A sum of Rs. 51
lakhs and 50 thousand was set apart for the Territorial Army in 1949-50 out
of which Rs. ten lakhs have been spent according to the revised estimates.
The sum now provided is 25 lakhs. We can say this amount is insufficient. Bub
I do not want to make this a plank for criticism. I know this House passed
a resolution in regard to the Territorial Army and the Sardar Sahib accepted
it to a certain extent. No amount of effort that can be made for the Territorial
Army will be too much. Here, the example of Switzerland comes to my mind
where all the young men and women of the land could be mobilized for its
defence within 24 hours. They have no army. Their case, however, is not
quite identical with ours. But India today is no longer the India of the old
times. - All Indians now regard themselves as one. The Brahman, the
Kshatriya, the Vaish and the Shudra can no longer keep themselves isolated
from one another. The division into the four castes has been cast aside now and
man has come into his own as man. Today every man can bear arms for
the defence of his country. The restrictions erstwhile imposed on us are no
more. Hence, it is' necessary that as much expenditure should be incurred on
the Territorial Army as possible. I know through what a critical period the
country is passing at this time. I also know that the curse of untouchability
has disappeared but the so-called untouchables still complain sometimes that
they are not recruited to the Army. Hence, if any such grievance does exist
we hope our Sardar Sahib will have it redressed. '

. The idea behind the Territorial Army that it is our second line of defence
is quite correct. A time will come ultimately when we may not have to maintain
an army as a check against war and when the Territorial Army alone should
be a guarantee for full protection. Just now one of my learned friends happen-
ed to remark that it should be so provided that tge Army might help in
increasing the country’s production. When Chaudhri Mukhtar Singh visited
America he tried to procure books meant for the American army, containine
the things taught to them and the jobs done by them. He could not. get all

ose books which number about 400. These books do not deal with warfare

lone but also with other important vocations such as indystries and agriculture

nd are used in America for imparting training to the soldiers in those subjects.
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Hence, if we want that the Army should do its duty by the country in peace-
time they should be imparted the requisite instruction for that purpose. Those

books should be procured and new books got prepared and made available to
the Army.

" Another reason for the inaintenance of a Territorial Army is that every
citizen should in case of need be ready to defend himself. My complaint is
that although we are already hearing the rattling of the sword round about
the Punjab no arrangements have yet been msade whereby our fears could be
allayed. My fear is lest panic should be created in-the country. Hence,
some conscription should be done in the border province. Pecople there should
be provided with arms so that they might have a sense of security and be
able to do their duty properly. The times were different before and nothing was
done in that direction but the time has come now and it must not be lost.
Kindly do attend to it and take a realistic view of things. You should change
your policy in regard to these border provinces so that the people there might
realize their duty and be of help to vou in case of need. Nc doubt T amn not
speaking on any cut motion nor is it necessary to do so. As for myself, I am
against any cut motion being moved to the effect that a reduction be made
in this budget. T think it is the view of everybody in the country but parti-
cularly in the East Punjab that no cut motion be passed. On the other hand,
wo of the Fast Punjab are prepared to have ourselves cut down, if need be,
in the defence of that Provinee and the country. Tt is for the Government
to utilize that enthusiasmm and to make the whole country militarv-minded.
If, however, the Government does not realize this it is their fault and not of
the people.

When T go to the Punjab the people complain to me that thev are not
being provided with armns. T wonder what is the poliey in this behalf and
whv arms are not being supplied.  TTave we got no arms? T would  submit
you shonld encourage militarv-mindedness and make use of the public feeling
ag it exists  today. There is at present a state of emergency in the border
Provinces and vou should therefore help people in realizing their duty. Not
that they are afraid: but they have no arms. They ean fight very well but
thev are not getting the arme.  Sn far as the feelings of the pcople are concerned
thev are fully prepared ts follow the bhehests of the Government, to help it in
every wav and to lav down their lives for their country.

Shrl Poonacha (Conrg): Tt is very heartening to note that, in spite of the

. fact that the demands for Defence expenditure amount to ahout 50 per cent.

of the total Budget, the Honse is in a happy mood to pay tributes and eom-

riments ta our Defence Serviees and guite rightly ton. T wish also. whole-

heartedly, to add my humble voice in paving the much deserved tribute to
the Defence Services of Tndia.

Coming to the estimates as such, T would like to confine myself to the
demands on the effective side. namely, the Army, the Navy and the Air Force.
Wa have an over-all demand of Rs. 168 ecrores, of which the estimate is
Te. 181 for the Army alone: Rs. 81 for the Navy: and Rs. 13 crores for the |
Air Force. If we examine these fizures, we find that the Navy gets only
1/16th and the Air Force only 1/10th of the amount allotted for the Army. |
While T wholeheartedly agree with the previous speaker. Pandit Thakur Das |
Bhargava. that we have made excellent and ranid progress in developing our |
Defence Services, I feel that there is some lopsidedness because we concentrate
only on the Armv and take a sort of a complacent attitude towards the |
Navv and the Air Force. 1 would like the Hon. Minister of Defence tn en- |
lighten us as to the reasons why the Navy and the Air Force are not given |



THE GENERAL BUDGET—LIST OF DEMANDS 1413

much more facilities to expand and why more funds are not allotted for them.
They are also essential Services. If we look at the capital outlay, we will
tind that practically nothing is proposed to be done in the coming year so far
as the Navy is concerned, and only a very meagre sum is allotted to the Air
Force. The Explanatory Note says that the Demand is mainly for the purpose
of acquiring new machinery and plants, purchase of naval vessels, aircraft and
connected equipment. While the Demand for Defence Capital Outlay is for
the said purposes, we find that the provision in this respect is practically nil.
The attitude of Government is rather complacent. They have not been
taking adequate measures to strengthen the Navy and the Air Force in the
manner they should. We have a long coastline. Our trade is mainly by the
seas. Excepting the ‘trade with Pakistan, we do not have apy ofher tiade
across the land frontiers. Everything goes by sea and from that point of view,
we are. more or less, an island by ourselves. Therefore. the strengthening
of the Navy does not call for much argument. I hope Government will take
adequate steps to develop the Navy and strengthen it to the extent it is demand-
ed by circumstances. In other advanced countries like the U.K. and the U.S.A.,
the Budget allotment for the three Services is almost equal and in some
cases. the allotment in the case of the Navy and the Air Force is greater than
‘that of the Army. Here, in India, it is the other way -about. The Navy and
the Air Force are far behind the Army.

Now. coming to the Territorial Army, the provision made last year has
not been adequately utilised and the progress achieved does not deserve much
applause. [t is disheartening that the provision last year has not been spent
and in the coming year the provision made is very inadequate. Government's
enthusiasm is not appreciable in this direction. They do not propose to go
ahead wholeheartedly with the scheme. While the FExplanatory Note says
that the purpose of constituting the Territorial Army is to provide a second
line of defence, the action taken to implement that objective is very halting
and slow. T must say that it is rather discouraging that Government have
not taken proper action in this direction.

Next, T would like to mention 2 few points regarding economy. The first
reaction of every citizen of India about the Budget is that 50 per cent. of the
estimates are taken up by the Defence Services, and only the balance is left
for all the nation-building activities. While there are compelling reasons for
such a State of affairs and while our Defence Services must be provided
adequately it is possible to effect cconomy in a number of directions.

For example, take the question of transfers. I understand thst there are
frequent and incessant transfers of senior Officers. It is done, more or less,
in a whimsical manner.  Some senior officers take it into their heads to
transfer somebody to a certain place and he is transferred. Following that. a
chain of transfers take place. involving huge amounts of expenditure by wuy
of T. A. to those transferred. I would like the Defence Minister to investigate
into this matter and find out whether what I have said is trns and whether
a check could not be put upon too many and unnecessary transfers, thus
effecting substantial economy. . '

Next, T come to stores purchases. Tt is a big amount that is provided
here. Government say that they have got effective machinery to check the
expenditure in this behalf, but I think personally that there iz much room
for economy still, and Government would do well to tightan up their supervi-
sory staff.

Similar is the case in respect of purchase of foodgrains. I would like to
be corrected if I am wrong, when I say that as much as Rs. 11 crores worth
of foodstuffs were purchased for the Defence Services alone last year. In‘the
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note supplied by the Ministry of Food it is explained that—out of foreign
imports as much as Rs. 4 crores worth of foodgrains were supplied to the army
and from intérnal procurement about Rs. 6 crores worth of food-stuffs were
mﬂ to the army. Well, it would not be quite possible for the Defence

r to disclose to us the strength of the army as such, but knowing what
§t is, I should lke to tell him that therc is colossal waste in this direction
snd that there is every possibility of effecting drastic economy by which a
considerable amount could be saved. This is a question which should be taken
up for thorough enquiry and investigation.

Next I come to the item of rent. There too huge sums are allotted as
rents to buildings and lands requisitioned, particularly in the matter of lands
which are requisitioned for putting up defence installations. I understand
that huge trscts of land are requisitioned and never made use of and lakhs
and lakhs are being paid as rent every year. The defence services as 2 matter
of fact have no proper check over this and amounts running into lakhs are
being paid without any reason. I am sure if a thorough investigation is made,
sufficient economy can surely be effected.

Coming to the question of the capital expenditure on the defence services,
there is an item relating to the stores and fixed assets left by the United
Kingdom here in India and the possible receipts calculated for the year are
about Rs. 6 crores. It would be seen that there are no details relating to
this and no information is supplied to members as to what is the nature of
the stores and what is the basis for havmg cormputed this figure of Rs. 6 crores
We naturally expect that some details in this connection could as well be
furnished.

Thesa are the few points I wanted to lay stress on to point out the possible
means of effecting economy so far as the defence service expenditurc is con-
cerned. At the same time I wanted to impress upon the Government that
in so far as the Navy and the Air Iorce are concerned, we¢ should spare no
psins to make adequate provision for the speedy development and reorganisation
of these services and then bring them up to the standards which would ensure
first-rate security for this country.

Dr. B. U. 8ingh (Uttar Yradesh): Speaker after speaker has emphasised
the impcertance of the Army; yet it is surprising that the Defence Budget has
been roduced considerably.  The other day we were told that there is a reduc-
tion of only Rs. 2 crores and that Rs. 8 crores were going to be spent on the
modernisation of the States army. I think all of us do recollect the scrvices
that State regiments have rendered during the last two wars.  These State
regiments, though not part of the regular Indian army, have been very nearly
8o with the result that the reduction in the Army budget must be taken to be
Rs. 10 crores.

Then, Sir, a peculiar practice has come to my notice. 1T find that about
Ra, 2 crores out of the military budget are spent on customs on military stores.
This is really surprising. 1f it be argued that other stores purchased by
Government huve got to pay customs duty. I should thiuk that military stares
ought not to pay. This hus the effect of increasing our Budget to the extent
of ahbout Rs. 2 crores. The outside world naturally gets the impr:ession that
the Indian defence expenditure stands at about Re. 168 crores, but the truth
is that sbout Rs. @ crores goes for customs and only ‘about Re. 166 crores are
allosted for deteuce.  Thus, the actual reduction in the Defence Budget comes
to ebout Rs. 12 crores, really épsaking, whioh is about 1/15th of the actual
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It is hardly necessary for me to emphasise the utmost necessity of a strong
defence force. The picture of the world is before us. Peace treaties have
not been concluded; in ‘act, there is neither peace nor war. There is hardly
a country in the world which is not in fear of an armed conflict. An
atmosphere of uncertainty and insecurity prevails everywhere. In these
circumstances to find the defence expenditure being reduced by about 1/15th
is not very happy. Prices have gone up since the war and we find that the
present mwilitarv budget stands at about 1/8rd of the expenditure in the year
1944-45. TIn 1942-43 we spent about Rs. 268 crores; in 1943-44 about Rs. 396;
in 1944-45 about Rs. 45832 and in 1945-46 Rs. 39532 crores. Prices have
since gone up and it is not possible to purchase as much now as it was possible to
do in 1942-43 and yet we find that as against Rs. 267-14 crores of expenditure
in 1942-4:5 we arc this year going to spend only Rs. 168 crores. - This, is in my
view, quite unsatisfactory. It is, really speaking, poor consolation to be told
that, if need be, more expenditure will be incurred. The truth is that the need
is thers and personally I see no justification fo- this reduction by Rs. 12 crores
in the military budget. The present strength of the armed forces should cer-
tainlv have been maintained. T shall not emphasise the vulnerability of our
country froru all sides. Our Army is certainly good; but the Air Force and
the Navy are very poor and great improvements have to be made in them.
Mors equipments have to be purchased. For these reasons, the reduction of
about Rs. 12 crores made in the military budget cannot be supported.

I have some suggestions to make and one of these relates to the officers in
the Indian Army. I am not quite happy at the in-take of the boys in the
Defence National Academy. There is not the slightest doubt that a high
standard of recruitment has to be maintained and perhaps on that aceount a
large number of those who are willing to join the army are rejected. But all
the samz I have no doubt that efforts should be made so that the number of
officers required for the Army is made available.

Ore of the suggestions I want to make in this connection is that the present
aga limit of. 15-17 might be raised fo 16-18. I come from the rural areas my-
self. T feel that there is hardly a boy who is able to complete the matricula-
tion before his 17th year. This 15-17 rule therefore shuts qut many of the
boys who could be recruited to the army. In this connection I found in
Parliamentary Debates a questian put by an hon. Member on 8rd February. fo
the following effect: ‘Are the Government aware that boys from the usual
martial classes never matriculate before the age of 16?° The records show thal
no answer was given. I do hope that a nofe has been taken of the suggestion.
T strongly suggest that there might be a raising up of the age limib from 15-17
to 18-18. This will make it possible for persons from rural aress to be recruif-
ed to the Academy.

Another suggestion I want fo make is that the allowance that has heen -
stopped might be revived. Formerly an allowance of Rs. 75 was. paid to the
cadets. There are very few persons belonging to the middle classes who can
themselves afford to be at the Academy. A stipend is payable to deserving
men, bub the restriction is that whosoever has an income of more than Rs. 300
will not be paid a stipend. This stipend is not in any way liberal. I personally
think that young men belonging to the poor families may not be able to continue
in the Academy if the stipend is not revived. At leas® more stipends might

be given.

As a parent I have felf myself that one reason why yourig boys do no¥
succeed in the competition for entry into the Academy/is that they do net have
proper training to qualify them. If more schools of the type obtaining at
Dehra Dun could be opened, that would be a help in this direction. ' L
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Now, there is another matter to which I would like to draw the
attention of the hon. Minister. Sir, we have already a dearth of officers in
the army. A large number of officers are employed in the organisation known
as ‘Static Formations’ like the Army Service Depots, Ordnance Depots,
Engineering Service Depots and so on.  These officers have been wrained at
considerable expense. They are needed elsewhere and most of the work that
they uow do can very well be done by civilians who could be given an appropri-
ate scale of pay and who are not liable to be transferred in the manner in which
army officera are transferred. This step would have the advantage of releasing
these officers for more important duties elsewhere and would result in economy.

Then, another matter to which I would like to draw the attention of the
Defence Minister is that we do not know what is being done in the direction of
producing arms and equipment which are badly needed. Information in this
regard must be kept secret.  All the same I suggest that the need of arms and
equipment must be borne in mind. My suggestion in this regard is that when
we are starting or developing industrial concerns, we might consider their war
potertialitics also.  Experience of the last war shows that industrial cencerns
manufacturing certain articles were almost overnight turned into :nanufactories
of instruments of war.  We may draw a lesson from that.

ST L Y e S e i g pens il e - S R

ot ] o 2 WS e d by e gae aile) 0 agi gl gl B S Sl
S ¢yl g0 g 4 A g gt Al S S 2 K5 a2 S
axy amthy Sy o0 oS ol pan Bl J““'-**""S 2 e st yl B iy
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(defend) S5 45 HUS &5 2 &3y & US Syo 65 gy skemmne tyls £
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oy 5w S U0y Lpp Bl ek 28 gl (KK gRle a0 ool el
20 95 Uty e Ul gl LS pRle edguns Bl ¢le Sl KW yee
»l ke o (military man) gae  Rle (L «yled (il o o5 Killmgo
Wiy S 086wt S M U @l ol S Upkle 2 gy gKn yy
ot WUl @S p el e Dl 2 K b I8 Ay K Glaie L
- o bale WS
S S ln a3 @il S 2 xay 2 Uyl ol L Sy e
ol p IS S ooyl S Sy e sy WOT K W] 2 Jadf
= N i 2 852 q e oS8 B end S ] of & e S e
S Jaly Upp 505l g yae ) (Sllmas LSS ghle 32 o o2 ylan = €
ohamd (S8 gl B S s SIS Rle oK1 a0 e S gpee] 92
W - S P et gl Seila 9p S5 R (grulyeS 0 il (ul g0 &
-6 & R e ST Rle gpuliaS 2 fay 805 K Ko
O ayd 3yl Ja LS 295t sla e ala oS 543 (ol 5 0 L yae 134
- s KUgyd gyile oS
(English translation of the above speech)

Shri T. Husain: It was only very recently that we won our freedom. Since
then, we have been able to put in a good deal of work. It goes without saying
that we were faced with many a difficult issue then and there are some which
are still baffling us. We are, no doubt, quite hopeful and confident to provide
a solution to these problems in due course of time.
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Just now, we have to tackle the difficult problem of rehabilitation and a
gtill more uphill task is that of feeding every individual citizen of the country.
To me, however, the most important and paramount thing is to strengthen the
psountry and its Defence in such a way as to administer a standing and practical
warning to any other country entertaining any evil designs on us. No hasty
‘step, however, can belp us to realise this aim nor we possess adequate funds
to utilize in accomplishing most quickly all that we may desire. Had our
Defence been so strong and a dread to the whole world, I am sure, Pakistan
wouid not have dared to indulge in the mean gibes witnessed so often on the
part of thot country these days. I regard the provision for the compulsory
military training as a most vital thing for the proper defence of the country.
We have moved a cut motion i.e. No. 12, to this effect in this House. We
have certainly no wish to proceed with it just now but it is most desirable to
give effect to the suggestions within the course of next 4 or 5 years. Meanwhile
the Government must accept the principle of this policy of imparting
military training. The country stands to gain much thereby. This issue has
already been much debated and the hon. Babu Ramnarayan Singh has thrown
much light on it on a previous occasion. ’

What further point [ want to make is that we should pay special attention
and tak: step: to encourage our boys and girls and the youth to develop their
body and the mind in a most sound manner. You are well aware that our
vouth of today are deficient in a proper development of bhoth. The other
countries of the world have long since recognised in physical training & 1nost
helpful means to ‘the development of body and the mind. Education, no
doub#t, is another necessity towards the development of mind but, just now,
ths issue under discussion is not that of ‘education’. The matter under consi-
deration at the moment is that we should impart to our children a type of an
elementary education which should be conducive to the development of their
mind as slso to make them bodily strong. This will help the youth and en-
able them to make an effective contribution to any movement in war-times and
if need be, to do the actual fighting. They will, thus, prove useful in many
ways on all such occasions when the country is actually threatened by a foreign
invasion.  Once we possess a physical army of this type, it will make any
intending invader always to think many times before launching actual attack
on us.

Ours is a democratic country and the biggest one as far as the population is
concerned. Nepal being a foreign country, we have heard an objection raised
as to the reeruitment of ‘Gurkhas’ to our Army. In this connection I would
submit thet just now we have not manv men fit for the various services in the
Army, henen the recruitanent of ‘Gurkhas’.  But the momeni all our people
have undergone military training and every individual becomes a rilitaryman
in the real sense, we will proceed to dispense with this necessity of recraiting
foreiznes to our ‘Armv.  The issue having been already debated adequately,
I propose to say nothing further in this behalf.

1 have only one thing more to submit. We are spending almost half the
oountry’s revenues on our Army and other Defence purposes. The times, no
doubt, justify such a course of action. But the question is where to get all
this monev. Wa should, therefore, lay down as a rule that, as a mart of the
general scheme regarding the military training of the youth, the Government
shonld not be made linble to incur anvthing to impart military training to the
children of rich parents. Thus we shall be able to put the compulsory military
training into effect with much success. at the same time saving the eountry
much expenditure required otherwise to be spent on the compulsory military
training.
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I, thevefore, want a start to be made with this work at the earliest possible
moment  The youth of the country must receive military training.

ot Mftars fag . & amAg @t 50 N 97 F g F fod q
A% & GsT ¥ fod qurd AT g | & gumar g fF oA F sEw©
§ gard &1 M ot FEIEm @ § ek faw el & e
IF A TR qew ¥ AW F A F dww fRAT §, 99 ¥ gW oW
F X gT W0fEd 1 3§ F g gy /Y 7z quwdw § fF fegwm
# ET At A1 AR § R A frarfaat Y aqr FAfOS (College)
W gAafiE (University) ¥ frenfadi & @@ &k & Fwoad
fafeedr Zfa (Compulsory Military Training) fa® | & g 3t =mgar
g frawrd worana § A% ¢ar aredt W A fer R oAy
fe sreadr fafecd fr T faell Y, el ot faane &1, 9 qaoa
Tg § for a8 ag amdw (Arts) #1 fardf g, =€ A€ (science)
Fr faerel @), S@ #r FFEY 91T FT TYCAT (Graduation), R Ly
ATE AT (Bachelor of Science) 3T §99T ATH  ATEE (Bachelor
of Arts) # et (degree) ST aFa a& a4 & 9™, w7 aF fF T
Fead fafecd 3fanr F A T 9T TN 1 T aod A H
HEAAT AAAME | ToF F BAS * foF 78 v § fF Q@ gaw
g o Wifgd fF g@ gX sAWAT (Emergency) 3 o7 dag @
FE W Hpe AR T 99 (W, IV gH T AEHT & I9 FT qHIfaaT
FT &% | gW 13 119 FT a1 T ], S 7% dar vl Qar § fw
uF fagg =qift wgrgg AR &9 a1 € 1 afy & g A wgr &
g ag g7 AN A=amar § 5 forqeam sfgar &1 oz g &
WM gert M I, 3T gh 3@ am ¥ for dqre wr ifeg fr afe
g ¥ FTS A, QY dar T fF gw dae 7 7

@F qurary # 9z Y gwaar §.f5 w7 3evamme aafw
(International Gatherings) # gouAosto(U. N. 0.) faFaifidy & e
(Security Council) a1 917 @& & 3@ AF and &, T AT JaT T
dart Aw A § sarw W o, N F guwar § fr oA o
I Y FF A FAT AT A FTHT IZT FYTET qHT JEM | TG
Wt oF S 91 § AR I AT WAd § fF g A 9wk @ @
F3 @ &L M gfrar § 3§ e § e 29 § ddHew
€ N g A g1 FaiT AR FBT EF AN FT @ 1 A IwA
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ﬂmwm%fmraw q @t & fou a’rtavraﬁqgﬁaﬁ
%ﬁﬁfq:maraagmvww RN aw & g & 3@, @ =
# o7 a8 G E @A R awwE v aw I aw W
Ifer & ofaq #<& fF gu g a &, @ uafer afd &, s
STAE AT AT @ fad dAr § A 9IRS A gATd avw ai|
ST FT 3@, A TG FT AT ITF g fEeoT® QAT AT AT &
fe feqema & o& qu waraq & fF “fam o QA AR
TH ITH g@ ATd & Aq@T g% gvn fy gw qd ag & dwe §,
T q% g SW IR Toww AF @ § G FW A AT & 4
9 T FaEgR @ w6

gt mar § 5 ag ooF, O a0 qEgd & fod, a
g & fod, frewar & fod gAaT wamgx @1 &, A9 UST F T Y a9g
& 9T wE a1dl F FANT QAT AT E | g ¥ gha ad &, F N
FATT §, 313 T 1T A F Ay £ N d@d @ 9d & )

g ot W @I E fF e g ¥ wrfeEl (Communists)
F {To @Yo Yo (R.C. P.) 3T 7o THo Yo (R. S. P.) @i @ i<
T @ Afas gAEIT (Anti-social elements) A &3T@TE §
A2 &, N Fega & 70T figed WY FY @A FT F@T € | F@L
A feaa A A gar@T N7 AU N I GF FT A2 IO, T9 @R,
IM (trams) IS AT 92N @@ F Jwwfear Iwe A AR
T TFR a0 fgma {7 A9 S@ A Wk A9 ST qarg &7
T@ER W § AEarg FaTaed WA 3 qa@g T AT AR
W | g7 021 qifge oAEzg ) fAEET § Set JTRa sl araes
QAIed ¥ W AT FH (wild animals in human form ) 9&aT § 14 5%
# foF Ay sAar F1 4w e @ FT IAFET 93707 3R g
AT A ) 6@ qFEAS F foF da § awdt § 99 5 3@ F w3q@w R
fe N WM SEd I § wEE W0 I@ A I FY S7QAT BT {AT
¥ gRM ) AT A wN N ge feafy o w A o awT

o & ag Wﬁﬁfﬂﬁﬁ?m (government service) F foit
gAar fafeed S (military training) 99 §T AT § AW W
sty ay ¥@ § ¥Q 9@ A § fF A9 ) TAEHE FLEEH (government
servants) ® faoTe aawr g, WA § EH 19w AR F 37
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{discipline) # ¥ & § AR I;W F Far F A wWT g E,
M AT T &, T Ag AT qGHI FH F FW qAT AF AR
@ aw@ & T fam § gumar § 5 fafesd i am
F AR ITH TR T AT HSBT THAT G FV AT | Ay AT
TSt T amge €W, s A sfafwafeq (initiative) W sifesw gwm
AT I A7 FATAA AT IAWIAT - HT W@ AT IFT&T AT |

# 7g W wamar g fF s =% T, S W (long run) #, FT
Y 98 AT fFwEa ¥ qaHq @’ﬁ I IHATHF (nore economical)
W ER 1 it Mg &1 U ST (law and order) RAEH
(maintain) FW 9T f@aT @9 FWQ § a8 AUHT WA | AW IS
T TATAAT F Z(ZA (time) TT ATTH! SHX WIT F I F1 I&WQ
9 A ¥ §FS F HFET 9T AYF) UFIA I BT WG FA
ar Q" TS (Home Guard) Y IFST 77 &7 AEGAHAT 481 QT |
q gAAqT g fF ag Iea WY sIaFt 39 a7 § AF 3F (4 & Jradr |

|H G4 g AT & FE WA (cut motion) AT & 1 A AY
Tl & ¥ & gu & T F A =t F7.397 A0gAv £ | F g8 FAAA
g fF wai  gaer qad wiw 9T Al sad faqrfgal 9T 9w g,
gl oIt U F farg wowd, §B TR A NS @ fagmEa s of
| fzars qgdY § R ag ag fa o a3z ¥ & =BT &9 & a1 FE) AR
H oaratg d IFEr I4ET (duty) FME AT E @Y ATHICT qAQT ¥ F
SAAT g¥  FT A AL @A faqAr 6 3w w@Ar wfgd oosmran
T ZAAT A BT F1 Fqa7 § ST @OT | 3§ Aqq FT QTG
faxe f5 3 5T ¥ g wsaTewAER A Fi 0 F @wAmarg & v
F 4agIT § TUIET A5 qUP JH F IEW & | UF F€ MaT AT #r
g1 7 ux fare ¥ IaF fas FTIar § | FTHE 59 (Cantonment
Boards) &7 fom ad& & wagm & awaar g f5 ag 3w a8 &)
FATE M9 F M2 (administration) & Fa1aT feardzzdaa
(democratisation) 1T JTT AT AT®H ARIATHT (greater measure of
autonomy) F' I€IF & | ¥T FElA9z AEW { q1 a1 ¥ Afafafy g7
FLAM §, I 9T ATH AR AAGT FAT 0fgd | F e aigq &
ST AT qF A aQFT @ § fF nfieaT wHifew (Officer Commanding)
& agi 97X [arET (preside) FF X UF WS AW § THFAHfET
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FFA (Executive Officer) &1 #1T ST &t 3t a1 %ﬁm iraa'{ir?rm.
% 9 aeaTs AT & AY aT ¥ AT TR (Arimy  Headquarters)

A for s B O o AP, § wwmar § oA
Ny o 75 AN TRD 1 AT A @ FAAHT AT F TAIH A AT
9T wAQT FIAT AMEA | Agi ART feqmam foF aw afgd, a9
#rfefaas (Non-official) @Y (President) 31T I1fgd X 37 *Y
g sfeagrum & fF 9T S aEl & ag Inil Eewere F 9
T Q¥ ag @ aFar § fr ot FE Afed (policy) F MAST &, AT
1 G T g AN sy fafeed mfedr ¥ qeafew @) = @ @
Y aar F A ©

(English translation of the above speech)

8hri Gopinath 8ingh (Uttar Pradesh): 1 congratulate the hon. Minister of
Defance for his able leadership and excellent organisation of the defence forces.
I think that for the excellent achievements shown by our army during his
term of office and the way in which our army has made the country famous
thronghout the world, all of us must feel proud. Besides this I like to suggest
that the entire population of Ind'a in general and the urban population and
the college and university students in particular should be givea compulsory
military training. I also wish that no such person should be taken into Gov-
ernment service who may not have received compulsory military training, and
no student, may he be an arts student or science one, should be admitted to
any graduate degree either Bachelor of Science or Bachelor of Arts unless he has
completed the compulsory military training course. I think these suggestions
alsn to be of a far reaching nature. It is essential for the benefit of the
country that such arrangements should be made whereby we may always keep
ourselves prepared for every sort of emergency, and if any danger were To
threaten our country then we may be able to face that danger very confidently.
We may believe it or not but I feel that another world war is going to take
place. Though I do not atl all wish that a world war may take place and I
wigh that India may teach her principle of non-violence to the other ccuntries
of the world, but in spite of all this we must always be prepared so that if such
a danger actually comes to pass then we may not be caught napping and in &
perfectly unprepared condition.

Besides this T also feel thaf when in the International gatherings, liRe
V.N.0. or Security Couneil, and on such other occasions if a proper and true
estimation of our army would be known then T think that our opinions
would earry weight and our importance and prosﬁge would be far more en-
hanced in comparision to what it is today. Tt is no doubt a fact and as we well
know it that today we aere putting into effect a great deal of approbation and
tolerance and yet still there are some certain persons, countries and nations,
in this world that are not behaving properly with us. In order to feach them
» lesson. to keep them at their proper places and to warn them that if they
would look upon us with enmity and defiance then an evil time awnits them,
# in essential for us to prove from the military point of view that we are always
fullv nrepared to get our legntxmste demands accepted by all possible means
ani it thev would stand against us in defiance then the result would be dis-
astrous for them. Perhaps you know that in our country there goes an old
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proverb, “Wiihout dread there is no affection’”.  Till the time they would not :
realize it to their cost that we also are fully prepared to meet any emergency
they would not pay us proper respect and would not behave squarely with us.

This also I see, that this country of ours, which has always been famous
for its bravery, chivalry and fearlessness, has become somewhat a milksop in
some respects as a result of the curse of the British rule in India. "Dacoits
attack villages, they loot, burn and pillage, they persecute the people, the
goondas harass the poor defenceless women and the neighbourers simply look on.
We. also see how the Communists, R.C.P. and R.S.P. volunteers and other
anti-social elements have been persecuting poor defenceless people in Hyder-
abad, Madras and Calcutta. A lot of people they have persecuted and killed,
thrown bombs, set fire to motor cars, buses and trams and have caused derail-
ments of passenger frains by removing rails and thus a number of poor pea-
sants and labourers have been killed, ravaged and plundéred. I request you
to pay attention towards this pitiable condition of our country. Tn order to
subjugate these anti-social elements, whom I consider to be wild animals in
human form, you will have to train the public by giving it military training
and only then the public would be prepared to face this trouble when it would
be confident that whosoever would try to disturb public peace would be given

immediat: punishment. Otherwise you would never be able to have the
situatiorn under control.

When 1 say that for Government service only military trained persons
showd always be employed then by this I mean that the present hostile
attitude téwards the Government servants should soon come to an end. It is
generally thought that they have less sense of responsibility, they lack
discipline. and they do not carefully and properly carry out the wishes and
intentions of the leaders of our country while discharging their official duties.
I think that after receiving military training we would see a better and efficient
dischar;ge of responsibility. They would be braver, more well-formed and
graceful, would have more initiative and would have a better sense of discipline
and responsibility.

This much also I know that in the long run you would find this thing to be
more eccnomical.  The expenditure that you are incurring at present on the
maintenance of law and order will surely go down. At any time of emergency
in future if you would feel the necessity of increasing the army then you would
not be constrained to make spontaneous recruitment or enrol home guards. I
think thas such difficulties also would be resolved in this way.

I have, besides this, two cut motions also. Though the time at my dispos-
al is very short yet I wish to make a slight mention of them also. I know
that though we feel proud of our army and our soldiers yet as a blessing of the
British rule in India there do exist some certain defects in the army cven today,
such as whenever the army personnel travel by trains or are posted on duty in
villages or towns then they do not try to cultivate so much friendly relations
. with the public as they ought to have done. The British always kept the
army perfectly aloof from the public in general. The British encouraged the

military to misbehave with the public. I think that it is. essential to improve
their conduct and behavior.

i have one more cut motiou. I will finish it within a minute, The
present method of administration of the Cantonment Boards is, I think, not
what it ought to have been. A great deal of democratisation and a grester
measare of autonomy is wanted in the administration of the Cantonment
Board:. Now the members of the Cantonment Boards are elected by the
public and so you should have more confidence in them. I think that suchk
old customs, as only the Officer Commanding must/ be the President of the
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Board or some military officer only must be the Executive Officer or for very:
small matters of administration just as for an increase of Rs. five in the pay of
a sweepcr the sanction of the Army Hebdquarters must invariably be taken.
befor: doing so, should now go. For the efficient management of the Canton-
ment Boards you must have confidence in the public. More powers should
be delcgatad to the Boards. Some non-official should be the President and he.
should have powers to dispose of minor matters of administration hiwself
instead of approaching the Army Headquarters for all matters of however
minor importance they may be. A provision should, however, be made that in
matters of policy or when some such situation arise that may be opposed to
the established military policy then these Boards should aet in uccordance
with youar orders.

Mr. Deputy-Speaker: Before proceeding further, I would like to know the
wish of tho Touse. T have ten more Members who want to speak on this
motion.  This is an important subject.  Pandit Kunzru wants to speak; Shri
Avadehswar Prasad Sinha, Mr. Das. and all others. T shall call the hon.
members in due comrse.  Unless we sit till six o’clock it may not be possible’
to give an epportunity to all of them.  The hon. Minister for Defence wants
at least 45 iinutes to answer. He only circulated a note; he has not made
hig specels Therefore it is only right that he should have sufficient time to
exphin the  various points  that have been raised during the course of the
debate. Tf the TTonse is likely to become thin as we proceed at  six o’clock,
I would hnmediately request the hwn, Minister to reply without giving a chance
to other members. T am willing that the ITouse should 2o on till six o’clock
bacause this i an important subjeet.

The Minister of State for Parliamentary Aflairs (Shri Satya Narayan Sinha):
I think we should sit till six o’clock.

An Hon. Member: 5-30, Sir.

Mr. Deputy-Speaker: [x [t the wizh of the Touse that we may sit till six
o’clock?

Several Hon. Members: Yes.

Mr. Deputy-Speaker: I may also say at the outset that before we began
the proccedings, T suggested that fifteen minutes may be taken by the speakers
and 20 minutes by the movers of cut motions.  Tn view of the large number
of Members who want to speak, T wounld request hon. Members to  confine
their remarks to ten minutes if possible.

The Minister of State for Transport and Raijlways (Shri Santhanam): Mav
I just draw vour attention. Sir. to Rule 10?2 [ do not want to sayv anvthing
about it.  The Rule seems to sav that unless the Speaker otherwise directs,
the meeting of the Parliament on any day shall conclude at 5 P.M. A specific
direction of the Speaker scems to be required by the Rules.

Mr. Deputy-Speaker: I helieve I act for the Speaker so long as I sit in the
Chair. I direct the House should go on till six o’clock today.

#T To fo fag: 99 ¥ @S F o7 Y g@ae ImMAgA § 5
AT F FUW H A ST T | ag A AT Fawa § 0 F
} qga & v qwg 0 F s Far § ) wafed @ fEw swwan
t e v faww § droR ¥ fod AT F=ET T gAT § 1 A AT
faeg o Tar freg & 9 &7 ff 3T AR IR IRAY § | T A
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AT axeasfer wfaay | weXT TAQ e, areA fawar waddn gew
faan = faaweit ¥ Ares § #1 f ex faan § a0 1 @ e g A
T qrex faar wifE o< sara faar o g § 1 @fed aex faar
qged aFF AT | A aga sfad @ Aar g

geFamazanasn dar § 99 fF g0 s ¥ A7
AT e FLAFA ¢ | A9 I e oo & 5 9w gw @wr SR,
gaar ¥ AT S T I AFA T | AT AGT AMCAIE & SA@T 03
aY g gwaT S oA 5 ag oY aga ast W g S« # fae wit §
fegenfrdl #1 @ F F foF ¢F AREUT WA (Viceroy's
Commission) g AT o7 MR & ¥ g W FT 0T HT9 FW §
FQ QT J1 FAAT FIIT 94T |

3T & 41, 49T A, S 2 Fearaa & Ja1 OF 37 A gfyamw ]|
& fyfexr wadde  (British Government) &Fv= fm F<eft ot 1 7R
£ATOT & 9 UGS W g AW § UF WA & 5T w1 A & agi
qe F1 Ifad A8 qaAQr| ST AT CF I §7 o1 | fafew qaHe gt
Y fF 99 FT 4T 7SS H T | WEIAAT § #99 TF orqd @y 47 HT
78 TF #g 41 foF w9 >3ré @< g g a9 A gfoare 37 A Jav 990U
F¢ 37 A # @A F fou 3T A §9T A st ¥ fear s o
< ag Ta fafew wadde F @FR T A | IT A Y1 & FAT Wy
&R et 7 frg F o= QIS sAf (Territorial Army) &I
fesry wrmdl (Reserve Army) Y 9T | AWT I7gi9 UF I1aHY #¥ ggraar
fafesr Tawde P AG & | M ITF 9W & 7 98 a0 faa< fa@d<
FT A5 99 I 7 wy AR AR 9 I@ F TqrA § ffey waaAwe
F ¥4 Soo AT @A fXAT | FEA FT oA a2 & fr ag o & w&fF
g S #T T9 A BT FHEATAT T AT FTAT 93T 47 | 9 A
g d & #Y ST A faed @ o) gurd ¥ A gEd = A
A | T WRaay w1 afger gfgre dar s & arew gar ¢ i ast
qT G FHT B T AR | F2uT (Natesan) § gArd Ja1 & @
& uw fea@ ‘Warfare in Ancient India’ fodt § 9g # w@ 7
ag FaoTT & 5 g WIEAY § 98 ) (navy) ff @i g wEl
T gE} a®@ # ¥ar Ao Wgwu%q&ﬁa%mag%ﬁwaﬁ
AR T a’g’T @ wFaa ( mllltary organisation in ancient
India) ¥ aR # 7% & fomr M Egar fmafaen i
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sifiares faTeeY (Orientel Society) & &rrt & & 9 9gr a1 | 9%
9 % ¥ §T N o AN I A e U g §

| A I TEI AT S FF gATQ A WS A HW qeatg Ao
F 1 9T 79 wafoT AEy A g fF ow g @A E fF g ango
Hro q@e (LCS.) arai # F1H! qaearg faedt § Al ag +1Hr oA
T ® &1 3g twifiew (Red-tapism) & faarm alx AE a0 a&
FAE foama 5@ ¥ 5 99 F @@ § gw F37w (Corruption)
WIMEI WATFH NN F FAg I s @ & 1 §
NG wgd N AR E f5 sw § N g9 W $T=W gor & ag
Ao o THo T & THH A a9g ¥ gaT § | forg aw@ 1 Fw
Ao o THo AT FW &, AN FW &, I g FT FIH W FHE
NF N FET 98 @NE | 9T g7 W AG FQ & q A ATSES
FEFRANA § 1 ATREH 9 F TARAG I € @ g7 N A
d9a¥ (anti-national) 31 war § | I s@fean § fomw A avg
¥ ®i%g TSt F FIT AT ST ATAT § | T g G 9 Aido o
qdo ATel F7 & i 30 A #T I b1 fRar € 1 a7 91w W gy
& fis A qrEf (party) 1A (power) ¥ N &, ¥ F gw § wEA
A Qar § AT AN T IARN F1 HTH IqH A9 A AT § 5 9 I
[AY FY TATHE T FI AFTATAT & | g S0 qUEA § AF qOT 09T
I 9o o THo M F & ga & w1 o v fafew maide
(British Government) ¥ g ®1 303w (heritage) fAsT & | Faa®
gH I ¥ QI AG 9@ AT aF A I fF wuw § zEw
fRWRR & Tod T GO | FNE @ oF 9Ef qET § WR SER
TOH A R T@ F Ao T AT A A I A ¥ agAw G
WA | ¥ qE W ged I9we g ) A wRewr g B gl A
BN I AN Q@ § TR T qea@ & o1 @ § w@iE e
o w¥o (LAS) #R amdo Mo THo @ M FTH awwarg & o
Tﬁgﬁ&ﬁﬁﬂamélﬁﬂoiﬂo@om%mﬁ
T A TE AT WifE AR @ AT |AANT ) IR T F
%‘mm,m%mmﬂoﬁo@oaﬁmmm.fw
® A @ g ad Wew §, @ AT ag AT wwg o 39 X fod ww
& F o g 6 a1 F strdo e wWo AN 7 frw avg A Frdand
& & | T aAg g FAETA W @ 8, Fwawy Fl gEd sEww 9w
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v« awy ST g g mmﬁaaq(ﬁouse)%amw TR
wft o qF W & w1 § f5 w9 g fafaw (civil) Tt R
savﬂaﬂ'rargg g wror A 3R AT Al oA sEr e
FYITEAR T AT | AL A ITETE F I A FgaT § |

@ aAN s §az 7 § F a1 Re¢ F awT §¥
FqF 55 & ¢F @ (Scheme) g i @ 5@ & @7 w73 a1 5
FWaTd gadaa (Compulsory education) & &ra @rsr Fer g
frfe=d 3fqw (Compulsory military training) oY safrma
(conscription) Y ag s FAfT AFY g5 | FESAIY TR FT 4TS
Fﬁ N> 7 ff Fg7 A7 TG W W AAT @ AT § T gH qE 9T

ﬁrgmﬁmv i fsraTr FI‘E'T W”T | ag 99 3nﬁ a@@'
i TG W S @ avar 3 T a8 § 5 wfesl (colleges) F 3T
Ferear fafead fam 51:6 T & a@ A Tgq & W=y gam |

Te A qF AIFA g § 5 o FIDT F I F 0 gAK
TFAT @5 4 F AGT I B IR A AT FH ' v & gy
97+ g I B ATG (arms) 7 fred A I98 ¥ v Sufeaq @Y @ 1
§ fsoeq fafseet @iga ¥ 371 % 98 T4 F $38 NI T ghrare g4
wrg 2fn & fom femar frar w3 | art 17 waw fsnr www (Muzzle
loading guns) & 9% @FaT 2 | ¥4 ¥ =¥ framT senfz 1 w13 wweit
gE A MEgra 2 1 W qw@ ¥ gmwa =fgg 5 oz fofesar
;f'«rrrsr(a'{qg?ﬂ AR a9 f v Ax qig ¥ A3 AT A
W FT g7 TG A IWH qgT FEAE 93W 1 AR gW FA@
¥ F P FAT g I @”faa 9 7z qusH f$g=mtﬁzﬁ g ar
Fg A Agr g oawdr g1

# fehrm fufrer qga & qF a@ I Fgm I@TE 3§ &
fafe=d (military) & TOF A9 1 33 T4 a187 “qwrzid’, “qiad”,
gm&aﬁsﬁraﬁ%:n in‘ﬁﬂ | 7 =8 ara aft &1 qfew &
W@ a@F AW Y § AR A F foq ag a9 @A g=e1
T wrew Par § 1 FuS rrq' a3t 97 F = I 9 A
AT g SN F @y @ ¥ fou e ar e geld aga St
¥ fegdea (Captain) A FxfEA< (Licutenants) &g are
W d | T qq @G 9 W §, a1 EHd e (army)
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¥ AQ AT FT AWFION AT %nfzzr sﬁ% #:8 gm§ 3, faa aw@
¥ fr fafex ooff d g s 3

uF A N H AR arwgagqgé%gq Faq IS
9170 § f& adt & S 3@ (dress) WY § ag wmET W FAI
wifgd faa & gl aF § FAT N FrN 41T T g7t (Cottage
Industry) FVAEAAT At fAN | 39 ¥ @ET H NcART W fwawwm o
;i A AFY fAasd § M Agam 9 1 A4F @ faw af wEA
g F FRT AT FET BN e FTRH N @w @@ A A
faa #1 F19% WH  (martial races) Fg wrar g1 I MW fawn
F | TR T gAg o T g AT A FT FgAT AU
fear S 1 TW 97 d AW 7 N FT & 3@ ¥ FIR A
g9 qr ft sz FJ[r =ifgx o

@Y y@ET § UF a4 AT FgAT AAAT § | § AV F qAT
97 s AAT Az F ATfE AN T a9 07 @ g fF 9 auA
& arelt § 1 3afed F Fas ag wgw A@ar g fedsw fafaex
grza A 5 arfes foem ot 57 F A wg sz A w8 I AN
Fqifs gark =gl a9 ¥ i famfgal A 31 (duty) # aga
ys@Y ATZ { FAGTAT AAT § AT AP F NI gHha AR §
Fq f& wragdar 9

A A1 qareafy wad foear ar sy qdg
renrzfacs s¥g agm gafes=g

yq¥7 B oA4A, AW F IH AT F cAiA T@Ar Arfgd fF amw
wTf § WY AW A T FoATd Q@A AT A AT v ey
F ITAR FOT | IW SFRX F oifed aTEy A wiERAar zarfy
qgag st 37 A F fawwr & w3 @ 1+ A7IT 2z (Secular
State) 17 F gz AW Af & & gwaw ¥ @Fw WA @ g
g 1wk At gw owAaN §, ¥3% ag & f5 qE o aval wY o fwdr
# ¥ A7 AXE TOU 1 IR N WA (freedom) W 1 ¥g foit
R T GAF A AT & fod omamms & A famy F7
qugfa; @ IT A A7 9ff ) wq fF A AN ST @ oar
g IE T IT IR & e e § 1 R e § 5 Eq
tRoy-% ¥ I fiF TIfewrT ™% TS (partition of Bengal) T 4T,
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3Iq a7 7 N ynfwer qiff (anarchist party) #Y Iq & SgraTa<
Mar F INF B QAT @1 AQT 9T TF ‘FAO fawaar !m

IGFT I (slogan) AT :—

wfy |affor saifr geaemeara Jgar |

fagsffadar 1@r ggaea fanqsat:
Fq1] ¥ a9A fA@F ) FT IR IZ A FU | IHW qE  FHAAW
¥, T # JUIL TF@ YHR F S fo@ W a3 o, gH A
faT & sl amm @wa 3 @il § | W gg # wafa Swi F e
¢ Faifs s sfear & fem adl @ 1 @t @ W wE € fF el
W gw sfzar w1 gfimza s@ § 2w wa @ afgEr @
gTE oq 99 qfed A1 w9 At A faa sraq § w9 5 &
MIF F oA T A FIA F AR TIA FE § AT wd W
F A FE g Al g F TN qUA AT FFHFT gRoy-g H
W § gREA g off, FE@T 21 I FFT AT F @ AN
933 gT, MAT H JFY, FWT GET T FEHA 9, GEd T AG QA
d4, TF F@ FT FEHIAT FLF W AWM TAT AT |

9 fefafeod 5 ama amot arzd § 5@ BT o ft qarg s §

(Englisl translation of the above speech)

Capt. A. P. Singh (Vindhyu Pradesh): At the very outset T wish to thank
vou. Sir, for your kindly giving me an opportunity of speaking in this
House.  The subject under discusxion relates to army. L have passed a major
rart of my life in the army, and so 1 am highly pleased that I got an opportunity
tolay of speaking on this subject. Army is such a thing the importance of
which all our «ld and sacred Shastras have acknowledged.  Shastra vidygd
svabharena sarvabhyoasti gareeyasee ; shastréna rokshaté rashiré, shastra chinta
pravartaté—meaning thereby that tiie science of arns is most superior to all
other kinds of learning because hy this science of arms the well-being and
independence of a rashira or country is maintained and only under such con-
ditions more attention can be paid towards other forms of learning. . It is for
this veryv reason that our dharma shastras (Sacred texts) have highly eulogised
the importance of this science of arms.

It is highly gratifving to note that today a time has come when we can
control the destinies of our army ourselves. I remember those days when
we could never get ranks higher than those of Jemadars and Subedars. If
anvhody happened to get the rank of Subedar Major then it was generally
thought that he had risen to a prize post. Just to deceive the Indian soldiers
a new cadre of Viceroy’'s Commission was constituted and we Indians generally
finished our careers in that very cadre. Not only this but the British Govern-
ment always hesitated to give arms to that part of the Indian army which

was called the States Forces. T well remember that during the
4 pM. First World War there was a Maharaja, I do not want to disclose

his name, who had a very big State . ‘\rmy "The British Govern-
ment wanted to send this army to help the Allies in the War. The Nfﬁg'uajs
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put forward only oné condition, and it was that on the successful termination
of the war his forces may be allowed to retain those weapons that they were
0 use in the battle-field. But the British Government did not accept this
eondition. This State l'orce consisted of 45,000 strong and this number in-
cluded the Territorial and Reserve Armies as well. But the said Maharaja did
not lend the services of a single soldier to the British Government. and so
after his death the said army was totally disbanded. After his death the
British Government allowed the State to have an armny of only 600 instead of
45,000 strong as was in the past. What T wish to allude is that’ those days
weére of such a nature that we had to come face to face with such difficulties.
At that time our army was not well equipped and the condition aJso was far
from satisfactory. If a study of the ancient History of India be made then
we come to know that all kinds of weapons for offence and defence were
present in our country. Shri Natesan has written a book, ‘“Warfare in Ancient
India’"," sbout our armies in the past and therein he has mentioned that in the
past we had our own Navy and besides that we had other units of the army
as well, but as a result of the changed circumstances these things have faded
into oblivion. T had also written a monograph on the ‘‘Military Organisation
in Ancient India’’ and had read it in a meeting of the Oriental Society of the
Allrhabad University. But in spite of all that | feel highly proud of our army
today.

Today it is alleged that our military personnel get meagre pay. But this
pay appears meagre only when we see that the members of the I.C.S. draw
far higher salaries and have other sources of income as well and except for

- red-tapisin they do not do any work, and as a result of their contact with us
the amount of corruption has highly increased. Tt is generally said that the
Congressmen have becomne corrupt. T am prepared to go to such an extent to
eay thut whatever corruption bhas infiltrated in the Congressmen it is due to
their coming in contact with the I.C.S. personnel. We the Congressmen have
been conatrained to run the administration in the manner the 1.C.S. people

nerally ran it or have been running it in the past. 1f we do not fall in line
with thein and act as they wish us to do then we are branded as nincompoops.
If wo do not work on the lines suggested by them then we arve considered to
be anti-national. 1t is for this reason only that accusations are levelled against
the Congressmen. But in fact the entire fault lies with the 1.C.S. people
who are solely responsible for the spread of this sort of contamination. Tt is
generally the case that the party, which is in power, the party which runs the ad-
ministration, is always held responsible for any misxdeeds and irregularities that
are committed in the terin of its office. Though we came in power yet the
administration rested with the T.C.S. people whom we have received as heritage
from the British Government. Till the time we are not out of their clutches
it would be wrong to say that Congress is solely responsible for all this muddle.
The Congress is a party organisation and if that party would not have the
entire administration under her control then she would go on being the target
of ‘all sorts of caluiny and slander. Such is the state of affairs today. This
is the reason why our men in the army are thinking that they are being paid
meagre salaries because they are not getting the same fat salaries as are being
paid to the 1.A.8S. and 1.C.S. people. T do not want to say much about the
1.C.8. peonle becanne the time at my djsposal is very short. If 1T were to
disclose, one after the other the life histories of those 1.C.S. people, about
whom T know quite a good deal. then I think the time at my disposal will
fall far short. I know how the 1.C.S. people managed the affairs in Rewa.
but this is not, the proper time to make a mention of this thing. On some
other occasion I will place the correct facts before this House. For the present
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1 have to say only 80 much that when our ecivil officers get so high salanea
then there is po reason why the military personnel should not be paid the same
salaries: I have to submit only so much about the question of salaries.

The second thing that I have to submit is that in the year 1948 I had sub-
mitted a scheme to my own State -wherein it was mentioned -that along
with compulsory education compulsory military training and conscription
should also be introduced. The scheme was however not approved.
Late Mr. Gokhle had also advocated the cause of compulsory education but it
gives us utmost pain when we see that our own Government is not making
education compulsory. This thing has not yet been introduced even. But one
thing could be done. It would be far better if compulqorv military train-
ing be introduced in the colleges. .

Quite recently I came ‘to know that in Agra College some persons and
students were given military training at a cost of Rs. 20,000. But as arms
are not available now so the students do not turn up. I would request the
hon. Minister of Defence kindly to allot some arms to such training centres.
For other, things muzzle loading guns can well serve the purpose. With these
muzzle loaders the students can very ecasily have practice of target shooting.
Ir: this way we should try to make military training reach each and every
house in our country and then only we would be able to defend our country;
otherwise we would have to face a lot of difficulties. If we would entrust this
work entirely to the military and think that we are safe and secure then our
purpose would not be served.

I wish to submit one more thing for the kind consideration of our hon.,
Minister of Defence and that pertains to the old nomenclature of the various
ranks. Such old names as ‘“‘Jamadar’’, ‘‘Subedar’’, ete. should now be changed.
These names do not sound nice. The police force also has got these very
names and so it does not appear proper to have the same names for the miilitary
aiso. When the British were here they had introduced these names just to
have a clear differentiation between the Indians and the Europeans. They had
‘chosen such names as “‘Captain’’, ‘‘Licutenant’’, ete. for themselves. = Now
when the Britishers have gone then we should have altogether new names
which may be pleasing to hear and should be on the pattern that we find in
the British Army.

One thing more I wish to submit. We the congressmen wish that the
military uniform should be made of Khaddar. The result would he that our
exependiture on this head would be reduced and the cottage industry would
get eacouragement also. The Khaddar itself would also get encouragement.

In the past a lot of differentiation was made in making recruitment to the
aray. 1 got employment for my _being a Rajput by birth. Others used to
oot employment for various other reasons.  Only such persons were given
employment who belonged to the martial races. But now the time has come
when the differentiation between the martial and non-martial races should be
abolished. Some other hon. Members also have spoken on this subject and
so the Government should take this matter into consideration.

Besides this I have to submit one more thing. T wish to finish my speech
within the stipulated time, I think that the bell is about to go. So I have
to submit only this thing to the hon. Minister of Defence that religious instruc-
tion should also be given to the military personnel. In our dharma shastras
the duties of a soldier have very clearly been laid down and definite ‘allusions
bave been made for bravery and chivalry. For example in Bhagwadgita
it is said; .

Hato va prapsyass swargam jitwa va bhokshyasé m(zkeem. .
Tas-niduthistha Kaunteyayuddhaya krit niahchayafﬁ. -
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[Capt. A. P. Singh]

mesning thereby that ‘O Arjun, you must bear this fact in mind that if you
would be kifled in ‘this war then you would attain Swarga with all its blessings
-and in case you would win then you would enjoy the blessings of this earth’.
We should try to inculeate such religious principles and doctrines, that are
snuncinted in Bhagwadgita and other religious books, in the minds
of ‘our soldiers. Being a secular state it uoes not mean that- we have ceased
to have any connection, whatsoever, with religion. \We do profess some
religion or the other but what secularism means is that we would not persecute
or harass persons professing other religions. They also would have complete
religious freedom. So such inspiring slogans are absolutely essential for the
army and Bhagwadgita specially abounds in such slogans. When Arjun was
not finding enough courage to enter in ‘war then in that context we find many
such inspiring slogans. [ remember that when in 1905-6 the Partition of Bengal
took place then at that time the Anarchist Party mostly took inspiration fremn
Gita.  There was a newspaper *Karmajogi', its slogan was:

Mayi sarvini karmani sinyasyidhyatma chélasa.

Nirashcernirmamo bhootra yuddhyasva vigatajrarah.

meaning thereby that "O Arjun, you enter this war without the ieast iota of
doubt’.  Such slogans used e appear regularly in *Keqmayoqi® ond *Yugantar’.
We have to re-orientate those very ideals hefore the people. We have to cultivate
the spirit of militarisin in the people because those days of ahimsa are gone. In
other words we can still sayv that even now we are advocating the cause of
ahimsa.  We are strictly following the principles of Satya (Truth) and Ahimsa
(non-violence), but to be frink those very days have returned when we have
to imnbibe in the hearts of the Tndian people the spirit of militarism, and when
we have got to do so then we should better adopt the very same methods
as wore used in 19056, In those davs omr martyes mounted the scaifoldings
und courted death with Gita in their” hands and the shlokas of gita on  their
lips.  Wa should proceed further on the hasis of these very inets.

1 am a firnn believer in discipline and =o T close my speech now.

it Mam - fydt oRF7 arfza, 473 <1 w7 § /Y Nw TF

st fro Trg . d-ar Gmagr g oA, a3 Fw A 7 few §

st Maw © AW TH 1A X FGY AT fzar war &
fs faan @@ as zaar @9 fedm  (defence) 7T 3 3@
s @At wfedr g8 At F @ T oaw wm §
W § ryrer Aar wifer 1 awE gl @ oS gew g

W afeAN F A7 A w5 W@ g a9 fF g qw ey
WY #1 A7 QAT 2 qI@ F q F9LT @ § AR F A
2 q@ g1 e 1 AT F FAT AT AT I, IR A A
FEguagarg 1 aws ag fe gafsem fea g safs gfmai @

I q g7 e i gfai @A dled sIRat & auw
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Tt F1 g & fod @9 gl e AdlaT ag & fr a8 fruT &
€ &), T TR Y& H—ifn S Fred §, FIHE g &, TeTAw
Fi%d (international conferences) g1 & & gfqare w7 g sd, B
FH F O, fE IEFT F1E adrn qg fasear | wgH gfat
# wgrd ¥F a1 fai uw wsd ¥ av AN, e ﬁfa:ﬁ 3T
g JE & A IIR mqa’raﬁsﬁm"r atarmaﬁm"r
sgrs Ag! wrew gy gfaai AT od aw @ Gardr F G EN
ANT gaAT W o9 | At A @AT § AR A F oA™Y
R oOd 9% AR § SEw frwar § a9 gd W weE}
ZET HIAT AT d9€ '3W IFR F AT TN @F F@ T G
g1 e wdigqd a3 g B g7 @ w4 A F7T %A, @d #}
ger agl waa aAify gnaﬁr W gfi tr fazr TgaT §, AR
wAr g 3fFT fET W & 3z wigw § fF g@ @@ ax Ak frar
g 5 arfer gl 59 o wiEw (armed forces) FT wawT
;T E | AT AW &, TUY FAT HTH AT AT AR & | A TP AqAT
T A A FH F A A, Uk ag fF WM oaAgT F gAS
gl SAST AFEST fFar @ s gER ag & O aEAr ATHe
gl, agi W PR FB wgAT 1 a1 IEw W ww fear S
A7 w@e § AR K A A9 AT wEgar g 5 oigh aw
FIEAT HWA KT I & AT g w9 # ARG I@¥ Fer
1 s saF fed qfew @\ fafeqm (citizens) ¥ svdaTISIOIaE
(organisations) 3% g1 I1fed fF T @lT T w3z ¥ gq ™
TF F IR Wi FEF FT &%, i eafaq a1 z@s foF
29 F$ FMW BIE N | A AT HAE NYGH WS A w7 fF ArgdAe
qg agq @Sl Y A€ & oA F agd & Wi @ @ A
g (Home (xuards) AT 3 fren A NS qaT g Tg g A
a:raﬁ IRid gravg xt mfeat & 91 & awmar § 5 SFE ™
AT F A=L AL FERT MW F 1 W grET T T
a7 F 3a% fed ot wegarg Iar wifgd #ifE sw &N
7 W@l AT W I AW §, FREA AW AT F d@A
FAT W P AR A F AR a4 ¥ T iy W F
g 94 Fex wita eofad $79  fod weg A =gq | gEfew
ag & sdfead 9@ B (Auxiliary Police Force) & 38 ®IS
N W AT g1 Anif AT wWE AL S Ig F=@r & oar |
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Y e A @ @ ww afeg fem & g7 gat «
quifepare & Wga § N sl Tt 7S waw fe @
mﬁﬁ A wad e w9 @ §, wad @d 1 F9 fer

g @ wed 397 3@ fdad A ¥R qmw Fgfewm agard
alar?ta?‘rqvﬁﬁamgf*mtmmé’ra@
wan g & sga @t wwg fast 7 s smowt gwfew fEar g
R gd 7 ur fyor qafay & sgf S F o9 srow wafsa
fgm a1 AR zEET AT a@ g & & o AEd ¥ saEr
wHfegt g 9% & F9 @Y 7 | 3@ a7z ' A H A9 e
( discourage) 7&l FT FFY | AT I+ fawrs gl NS ag qafaa
gl m zafeq v oov geoedt miffa enfie @d & feder@
¥ oI A wa T Rrerr 3@ R0 I9 qHF gHET qg AvAT
gurr fF WY few A ox enw Aafsa A wa 1 wEifE o O
JF AR T & q2 A AAA T A A g, I g BT 1%
g ag 3 U fog a9 a3 9T § RN uF qEhwe frar @ 4,
Axfue @i qard 41 3@ amg S Far AN WF @A
F%aT garfee f&mew (United Kingdom ) ¥ s #, fasd agi gy
@, fqn @i gAY 4, Azt fas zmR el sEW wEar w@
T FTH qT, ITH! AQ0T A7 2 ZATT FI0 AT L AN F 95 79 T Q0
FAR @A @gT § aare 431 & ™ &1 9 A% § AR OF
WA R FFEA N oAl £ 1 gl aw # Sfew, g
qe fegeart gad wwae A & fF gy @ 33 N o
qg I3 qF | AR NG IFf9%% q995 (technical personnel) THAT
& F o2v go R St w9, fad w1 F1w gEra frow
g & Il w1 Fw fegyr gon § @ f5R g 9m oamer A
B @ v g IO AF FET IR0 A 0F WE AT qIed
1 g wer fw fmar &9 Ad 9T @ wax WA (Air Forces)
9t fFaT ST § | WW g1 A I WWEF  FET g,
qgAT g |

afew oF I mgéaﬁtazngaﬁsfﬁwmﬁza
™ A g §, Wﬁﬁlﬁmmaﬁmé
\qm%mmwﬁwrmw wgfﬂ
mswtmm@mqﬁ%iﬁ g

314

4



THE GENERAL BUDGET-—TLIST OF DEMANDS ‘K38

@ AT § A fAFeA QN ) qEd g F oA Y awX
FF AR T AL FAI 57 AT g ='T&Tar=r@3,gmifm=r'
foer ¥ fod, @ 3 BY agg &7 sar & @ R aw
g ez F@T fF A wrr foar smam d feo FAT X
AT FT I gH W * foq I oag qafay af gvmo sefen
& ag woaw g fF gard B # qpw w7 ar ggdyt 3§ M
FFAT g A IXF AT A WA fF ST AT FIEm @ qed
g1 3z 97 A Qoo FIT H ¥ FFrz o arfgd 1 ¥ wumar
Il qg <@ afed o -

g EIT IW FFT TZT AT WA &1 AN I RT gAY
ag 7T q5F AWERA A K a7 | 3fFT 9 77 FgF F foF
qarT 7 § f5 ag s7 FT 4 wg 1 #HfE goT gF & #
A& wrAar Fas TT ¥ M § AN W FAT FJAT a‘nﬁl >fFq ag
& § fF gr N7 F 57 37 qow A FAC Qar =nlgd  F =¥
FAar fe ®1E oo & fra 1 7 guR FAT 99T SrEer o F

A Smar AT T AEA ) A Aanarg 5 ag wew s R A
fswr:n ZT TR IAAT Y s5T ) @IS F AT ¥ atg AG wT AT
aFar B #¥ fawer o @FAr 2 vE9 ®FF F AR aga @ IR
TR & ¥ angw & g @i 7 zafed sad § AT @A g
AT %531 § | S N AsA g F ayd s swT Aegw
AT q1F ) wT QAT F A IAE fE A re,:r F TEIT é I
T H FX oF Aw@ F  f7 A v@ar g1 a7 =4 gl
safsa & oo 39 Ij@d A AN 3 f$m3rar’ ag & ®rw
F IT |

ofe sw U 33 fo ¥ A=A F g wawm, J7 qgfera
FT aFT FAM I 737 IO 200 FF BT F1 GweT fFa T X
A 57 o fawre fear w0 A a9 Wa aga FeAl aw A
aﬂimwa“rnswﬁwwwmmmsﬂrw 7
FAT QI 1 AR TT AW AR FF FGG AT FEA qTg A w4 AR
fraft &7 &% 9% AR d v a@m @ F gew Al awaar i
3fa & 73 swaqar § 5 @ T® e W0 o@dw, AN & ew
s«nnmﬁwmﬁma@rﬂww AT Ig=T
w4 A D R ¥ PR T AN TR
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[ faw] , _
aifeT o B & TG I E 5 ag a1z ¥ S I
T @ 9 3w B fwem w A wmF for g7 gg AT e
fogma gwa § #31, f59 ¥ 2% waw @ awar 4 frad oW
ST 8 A FEW Z1 GHATE | T FH IWT A AAL A
@ ZWHT oform § &Y guR AqdE A€ qrmd A wrew gy o
B A o3 337 ¥ fou dwe @1 @i aF wifsam w1 awes
g 83 217 TR A &Y, soedt @ w9y faadr #F, 3T
¥ TH a7 9T ANT F7AT § fF A = avz § oW § fF
W qTAC A A1 A I @€ w\e gww fad A o) s faarg
Yo 3T fAs ft 1 SRIA feAdt & s A ay A D a
feadt & Sad avadr F §l, IfFT Zw wH a7 ¥ AW
qiffea g7 &fqaa 4 A3 f5 3z ew A =T =% 99 FEA
g AT @ IAF a9 A5 9rIF9 KA (ordnance factory) aTEY
A W A W wrdFm Gredry off 3z oz fEEy A ardr Y
A& 9 FAT AW WA § IAF0 W FF A-TA gHEY & |
ferar 7z adx 9% g, A% N AR F3 wRrAM g foaAr
IF AAZT F AT FF o4 FAT 0 FAZ E | vo FAT F grEr AN
47 3@ FTH TC @9 Ag SFA 1 A A F F @0T FA, R Y
AR AT @A 37 AF F @A zq & vfEE T w1 @@ oAwT
T8 ara fF5 oag zwd owz o= wfed g3 o # IR W@
gNTH A\ gawdr AL AN AwT Frand aff 2 fqad geEar
LT F AMNT ¥ IHA F AN A7 W7 ad | zAfed s
WA B HSF AT A quag 757 2o oft g0 AR AU AATEEIET
(re-organiso) FTA F % A AfFA |
'L AT I dFT@ IT AYLE 3 f G‘f*'
FrEA GFAR 90 Ag FH :P‘r F7 VA AT
3 amfwa Tadr g 9 WY WE KB TH 4 A7 H a@ AR
wFal § fF 38 @A A7 dar EEEA g frowmar i &
®T AT § AT 21 4 FL w7 MEAT FFEAT H ST FE
q N wmaT @A A oqa A1 gAY A g ofF fom At Wy
I &7 FIF TO gATS 7 o §Fd §, OEF AR JEIT
‘ag & uww fewma { 5 31 feelr ag A w@ A @ s
e ag g avar & f& 8 aNF 0@ @ o fr ss@ g

-
|

AUs
e X 3

ECEE I T IR L]
IR |
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aFd 0 AT | A TG gHE! ALHN UX & S ¥ O§
Fifs g7 39 a & T @ | a8 Fg I F AT PO
Fq A FT W § AT U0 § | W AE L AN gU I
at ¥ feals (remarks) Ta 99 ® 4 & AT €Tw § FF g@d w18
HIRT A Frav |
T Fo Ao FIT: ag g9 |l A wwrd W1 W E, A7
A Agq: fraft wdim ddy § 98 9 @ & | 9w
FI FT W 4 AT S 997 7 39 Y TRFT AW A S W
§1 % H =9 g3 &1 o) v$T A1gT T WihT Fgar Tgar § 5
Iy M wa Af 5@ @ g A ag sufed fF I g€ @ T
A8Y 2 | g walT 5T 3T T4} A=Y, 9g SAHY a7 § fF gL OF w=
3T 5T I agl QAT 9% I UF AT F gHA SAT Ivled

fet F us atg ag FEAT wrgar g f& smAT & Qewwi-
ATET FE 3 fod 28 Ux I@ 9T G&7 =49 397 I1fgT T a3 ag &
FgmorNosd g @ I°W ¥ R A Ty W § 1 AR
T OF N gF ¥ A 3aq ag 4§ AR fggEaa # gr s
TEA I WH F WRA QT N, W ag @ f& faaer gw
feag  (research) #3d, ag 93 99 #ew F @ ARA S, I
qeF ¥ 79 474 gatA carg (plans) Erdw @t # ag  FEAT
Trzar g fF feT =@ wew &1 Wt o Frwam@ & 9@y oW R
®raEr gsAT AfEr | A9 e ag § O oF. 9w A gars
gl A% aFaF ¢ a8 @ gA 79 gu g Ifmm R wmar 9w
FYT ¥ oAq49 q A wfyy Az A g wr )\ AW g} 33
g f& sv g9t F AT T JAGAT GAAT AR §, AT A
499t q Y s Aqrw gfaaT qdEar 2y &, T oAl ¥ 3w
TG qEIT T WS ATWA AT ABY §, I § 9T IS
w3 FAT FEA F, I F AFAL HT A T@AT AEA Y I9FHT q@q
wx ag Wi & 5 odaA 7 faadr fad w1 § wmwr W g faw
w1t At arfgd | gardr afiww ag § 5 osA aeg @ gw aFuA
% 3T & AfFw wgw g fadt fafecd A fedn & faees

faas Y & Sa%1 gl QT WEE, agif'amﬁ‘crmé,g?r’

4 o
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[=ft avem] - |
TR WE AR T AN § F TR § W AW A qTE
war, fs v ag 37 & 5 fyaq @99 3 g fad qum

WA F g § wat o F X #, ghwd F a1 d, &«
AT AR gifew § ag A1 A5 &) S s Az @
feod agi @ s7 @ & 9127 A f ST 9FTq @@ S FQA X
WAV 7g F3AT & & Wi W) q9A § I UF AW § AW
IEH gn F JSA AT TIWM AT IR qigAT g0 | zafed &
gaRar g f5 37 aww F€7 sAm fom s

% A 7 g A FoABT qdqF 1 FAEH (criticism)
T Ty H fear g1 9gt aF qAEmg # AIT SHEqA A
IFWT BT AGIF g W F4AA g & I€q § fFag o= ads
q vE, I gAEaE AT g, dfew & 37 N ay ¥ § &
T g7 fad saA ax Y, I ¥ gw woA gafaer F@
g! W A gz gear § S WOl B9 F ARKad &
e @ @ N, I AE H ATT AGATT F7 o4 fgrar argAr
g | AF® Fphdsz  (second lientenant) 1 9A% a@l ¢ &F
fad e 3 slv Q@ wave W e3¢ wOY fiF osm 9

(PANDI® THAKV R Das BUARGAVA in the chair)

I WE FF ATAT & fF AWM F FH ATEAZ TH ST ARG
ghrar & 5y wpmT & 79 formm o ww wifar ar afes =g
E (BT A1) I« @ d gF 3 N, @ Srw 7 oqRdEr F
JU% AT qqz @i froxqdEr F 2wq fsam om0 wfEr oA
qga1 w1z § fs faw Adears & Al § frmd w7 oRfemeAy
(efficiency) At 3, dafeqifzsw (patriotism) sret 3, Afea & gad
IXS WA AN A A4l FIW A FEgW AEA g fF oA W
oF qgﬂqf‘g;fx? (atmosphere) Qm O F IAF FAT W 2T T[S,
AT FA IAY T GFq ¢ f& oW Aew  qAT § qW Iq¥ AT
®F ATETZ N T IAY N I FF A | ST T q@awT
oz g f& gw A faar N e @ AT ST A N A
resolution) o fwqr a1 f& giwal &1F ¥ AT AARAIg AR
&, I FFH AUl TqN &7 qgEE T N, WA qES
AT ag e & & AT B w1 A1 BT FHAL §, I @Y
T WT , A IEY qE AKAL § AT AT q% gL AR F 99

d 3
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w%aﬁmag’t T TF qg T A8 N Twaw &) W
Wﬁa\z’rmqa@@wwrg,ﬁ%ﬁﬁretmmm
A FC A AN A aFA §, ARG TG ST & W T qEAr &
AN mfearde & F@d 7 A @€ (standard) T2 ¥ T3 ™ &,
SHA qA FgH A AE feguw Al g zafod qew@ W AaA W §
fF gewlafRdx (atmosphere) #Y sgar 9@, a¥ BT gw @
FHAN F g aF § AR F w9 W g feorar § e
ag W @R A A S

TH FHT AT A FgAT FT@AT AT | TF qlgd A o qRE} 9T
wfoavT smar-ar, Sewt W § NS § AT [0 Agar g | A qAAAE
& =i ag7 Toq 0P & ag AbwE ST 99 SEN @ F@ fE
78 778 wFGTAT (mercenaries) § | AT GF qTgT 7 ww A FE OF
o w14 TIF AU F WIS F. (FAE & ST §, 9 FEW agd
TS a0F & ¥z fFdc ) 7 auAar g [F R A @ goF w1 Ral
FAR A9 F AN Fi YheAT waT FW@T A0, AR g A
arfzd f& I=2iH 3@ q0F q§ W3 @@ iHT gaR fewlge 9x
Tl ) glaar n7 R ARan, AT, WeRAMiEd Ste &) 99
g1 TR ASE A wenAdgg 3@ AT A f& ag gwd QEaEn
qeTFH WA g AN gAR @ g T 5 ag g@d Fawqg F 4 oarw
qaIK ITH WL FW F fod da 0 afed § sg wwar g v
T A5 A F farge g awearg & oaw AT A9 F AgRem
F1 frrgn 2 d, ar gw I v aw@ F1 AR Sieee
(mercenary soldier) ¥ 1% 97 faw gg &1 W7 TS T @GN FV
aefaaft TEy v Al A w3 7 au S F gat S A Ay
FH ) T Az wfFAQ &, A1 g7 I A wfaF7 § fFaggw A oA
qfEAd F2 | ZATA 9§ AR ST AR qoA AT A @,
A ATy 7 a1 AgAY JArT 9T HT q9H AT TT TS F @A
Naem Wt 2 e & graeq@ F aX § Fgr Arar g fr
SE ARl gmﬁzﬂ TOF ¥ ueg A S ATO% F FfAS T

az =1gAT # fF on w9 FATE AT | 99 0F g (suggestion )
%r(waqraw?x:mmmmaﬁ ﬁﬁsﬁmwﬁﬂ?g,aﬁm
A M 3G &7 sﬂtaﬁx‘ﬁ;mm@# ¥ fou oF +9EY
R o AT A aodT ag & 5 Efen fadar . a3 (Standing
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[t o)
¢ Defence Committee) Y a%% & qaﬁ FHE IAE AT, I T aWA
i 9 T AT, 3 IR W M A Rew 5o gw
qFATE, ag 4 @ & AW Qqar
(English translation of the above speech)

8hri Gautam (Uttar Pradesh): Most of the persons who have spoken before
me have......

Shri B. Das (Orissa): I cannot follow as all persons speak in Hindi.

Shri Gautam: Adequate emphasis has been laid on the aspect that the
Defence expenditure should be reduced. Many of my friends have even gone
to the extent of saying that this should be further increased. Tt is rather
unfortunate that the world is passing through the throes of very bad days when
we can neither supply food nor cloth and nor provide education to the people
dependent upon us.  Even then nearly half of our revenues ure wasted under
this head. Tt would really be a red letter day when the world throws off the
shackles of barbarism and such a huge wealth will be saved from being wasted
on wars and ulilized for the betternent of the humanity. But the trouble is
who should take the initiative in the matter and from what side should it be
moved, because people meet, hold conferences and discuss  the question  of
disarmament and deniilitarization in the international Conferences. TEven then
all these attempts do not *produce any tangible results. After the First Great
War, the world felt sick of a war. hut to-day the third war does not seem so
remote  as  the second appeared  remote  from  the  First.  The world
ix-again busy making preparations in -the same manner. And when we have
nlm to live in this world and fulfil the responsiblities that have devolved upon
us consequent on the attainment of independence. we are forced to spend
about half of this Budget under this useless head. But the difficulty is that
we ceannot reduce this and dispense with this expenditure, because we have
also got to survive in this world and preserve our independence. But even
then 1 would urge that we shoulld consider as to what is ultimately the use
of these Armed Forces. What is its objeet and utilitv?  Uptil now, the British
Government was using it for two-fold purposes, firstly, to encounter the foreign
invasions and, secondlv, to maintain law and order if there is any commotion
or disturbunce in the eountrv. T think and T would suggest that so far as
the nuintenance of internal peace is concerned, the Army should be relieved
of this responsibility.  This should be left to the police and ‘organizations of
the citizens' which should he set up in a sufficient number so that they may be
able to preserve law and order in the country without the assistance of the
military.  We shall have to do a  lot towards this direction. Even to-day
morning one of my hon. friends observed that a large numbher of private armies
have \wcn set up.  In the States a large number of Prantiya Raksha Dal and
Home Guards and other such organizationa have been set up and he had
hiirled all sorts of abuses on them. T think he has not properly followed the impli-
oations of this thing. You should rather express vour gratitude to the States
who have orvganised Prantiya Raksha Dals beeause they have tak=1 the respor.si-
bility for the maintenance of law and order in their respective siates anl they
would no longer need the assistance of your Army for the preservation of trangui-
lity within their territories. Therefore, it is a sort of an Anxiliarv Pclice Force,
and it does not take the place of a regular or private army. That may be good

*or bad—I do not want to enber into a discussion on this point—but I would
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like to congratulate those States who have sei up the Prantiya Fahsha Da}
because they have lessened your responsibilite reduced your expenditure and
facilitated your task by undertaking this oblixtion upon themselves. I may
venture to say that not only have they set up Praniiya Rakshae Dyl bLut at
many places the districts have organised themselves. In my Province, there is
a district named Deoria where people had organised themselves and its result
was that the number of dacoities was reducea by more than 90 per cent. in
that District. You cannot discourage such organisations. 1t will not be pro-
per if you speak against them in this House Therefore, if the responsibility
for the maintenance of internal law .and order is taken, the Army shall have
to be given different training. In that case we shall have to think how the
Army should be organised. because our present Army is the heritage of the
British regime, it is the legacy which they have left. During the time of
British rule, they had imparted eomplete military training and thus drawn a
complete picture. During their time a large number of officers were recruited
to the Army from the United Kingdom, the research was carried on there and
training was also given there. Tere we had snly to supply the youngmen.
Aftcr the Britishers had left, we have heen faced with many problems. It is
true that we have got a large number of posts in the officers’ ranks lying vacant.
Take the Navy. We have not got an adequate number of Tndian officers who
can hold the charge of the Naval Fleet. We also lack in technical personnel by
means of which we may fulfil our obligat'ons. We lag behind in the research
work. We are backward in the training work. Therefore, we have to properly
organize the Army which is left under our charge. We shall have to set.it right.
T fully agree with what my hon. friend Mr. Poonacha has said that
less expenditure is incurred by us on Navy and Air Force. But one thing is
quite clear and that is that under the present conditions India cannot afford
ty spend more than * 50 per cent. of her ievenues on the Defence
Forces. 1f the Air Force is to he strengthened, if the naval fleet is to be
developed—all these obligations shall have to be met within the limitations
of this Budget. Finances cannot be appropriated from other sources because
there is already a shortage of funds for looking after other items. We have
cot very little for education and health. Therefore it will not be advisable to
expect fhat more money will be forthcoming and we shall allot more than
Rs. 170 crores for the Defence Budget. Thus it would be absurd to think of
eithe strengthening the Air Force or expanding the Navy. on the one hand,
and to demand an increase in the Defence Expenditure on the other. All this
expenditure should be met out of this sum of Rs. 170 crores. We should not
«xpect anvthing more.

Ours is a very huge army at present.  Owr poor country cannot aiford to
maintain sueh a big army.  But T aim not prepared to sav this that it should be
reduced. because these are critical days. 1 cannot say what would be the con-
ditions «ix months hence.  But it is essential that this country should keep itself
in readiness to meet, any eventuality. T do know whether any such thing like the
war will he thrust upon us. I do not know this and nor do T. want this. T think
that more this country keeps itself away from war, the better shall it be, Tt can-
nnt he said as to what would be the consequences arising ont of this war. After
we plunge into the war, a lot of things go out of our hands. Therefore it is much
better to remain aloof from war. But it may be that war may be foreibly
thrust upon you. Tf this is so. you should be prepared for this. You should keep
in readiness to meet any contingency. This is most essential. Therefore,
T am not in a position today to suggest any reduction in the strength of the
Avmiv. Bt when the tiven aon e to eoneides this‘a Fttle ealmlv and when
normally  is restored. some method shall have then 4o bhe devised as
to how the Army should he organised. Such a big Armay cannot continue for
long. " Therefore some improvement shall have to he made and its strenegth
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euwi-down. And when vou effect the reduction—how will you do this, how
much will you reduce-~I need not go inte the details of all this at this stage.
But I think that attention shall have to be devoted towards this aspect other-

wise we shall not be able to sustain such a huge army in this country and the
burden of such an expenditure will bring many other difficulties on our head.

If at all this is the only function of the Ariny that it should encounter any
foreign aggression and thus protect the country, then we shall have to find
out where is our enemy; who will prove formidable, whom should we fear, and
with whom we may have to fight? If we cast our look at, the four sides, we
do not find any power in our neighbourhood in Asia at least which may be
prepured to wage with us. So far as Pakistan is concerned, rotwithstand-
ing all their acts of provocation and the excesses indulged in by them, I am
sure they know very well that at the time of Partition we got two-third of the
army and one-third fell under their share. Whatever training they might have
given to their men, whatever improvement they might have effected, but we
ail kuow very well that Pakistan is not in a position to fight with us. When
the partition was made, no Ordnance Factory was left with them. All the
Ordnance Factories came to our share. We have also some idea about the
particulars of the stores which they have got. Their entire Budget amounts
to Rs. 75 crores. They cannot afford to spend more than Rs. 70 crores on
this account. Wherefrom shall thev purchase and wherefrom shall the stores
come? 8o, keeping this in view, [ do not think DPakistan is so powerful as
to tight' with us. Therefore, there is no need of having any fear and at present
we do not see any Power with whoin we shull have to fight in the near future.
Therefore, while maiutaining our Army in a well-organized manner, we should
alko taky steps to re-organize it for the sceond time.

Ro far as this question is concerned, just as some of my hon. friends has
remarked, that the Ordnance Factories are not working to their full capacity,
1 may say that 1 amn also somewhat aequainted with this. I have also got
some knowledge of this and 1 can say that at this juncture nobody would be
foolish cnough to produce less when he can produce more. If there is any
advantage in closing the Ordnance Pactories, then that is quite a separate
thing. Bug  can assure you that no reduction will be made in the production
of goods which we can use and which we need. But it may be that
there might be  some  mach'nes  which  are  not  frequently  reauived
to be used. We must leave this to the Departicent, Lieause we do not know
much about this, Tt is quite absurd to say that the Ovdnance Factories are not
working. 1, therefore, think that in my opinion no useful purpose is served
by making such remarks in this House without knowing the facts.

8hri J. R, Kapoor: Why all of them are not being run? Why are thev
closed? )

Shri Gautam: All the Ordnance Fuactories are working to their full capacity
and we are getting waximum output frotn them. Through you, Sir, T should
now like to invite the attention of this House to the fact that if any machine
in not working, it is only dne to the reason that there is no necessity for it at
the moment. Everv machine is not employed every’ time. It is an admitted
fact that every machine is not required to be used. every time and every hon.
membese should know this. But T should like to say one thing- more that
while re-organizing the Arinv we should keep this thing in view that we are
rot tied down with one country alone more than it may be necessary. If we
are tied down with a \ ain commtry to such an extent that India’s every need
will be met through that count:y alone, or if this be the case that all of our
resenrch work is to be conduc d through that country.or we shall have all
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our plans formulated by that country, then I would like to say that we should
take advantage from the obligation that that country owes to. us. My com-
plaint is this that on the one hand, so far as we are concerned, we are tied
down, but on the other we are not deriving full benefit from that link. What
I am bhinting at is this that if we desire to maintain cpnnections with the
Britishers, if we want to purchase all our arms and ammunition from them,
if we are to buy all the military stores from the factories owned by them,
if we are to take all possible help from them and are to employ their officers
the other aspect. of it is that we should derive the maximum possible
benefit out of the research made by the British. One difficulty is this
that while we are shattered in this manner, so far as my knowledge goes, we
are not getting full advantage from the research carried out by the English
in the spheres of military and defence matters. I would like to have this
thing clarified whether this is correct that full benefit of the entire research
work done by the English in all spheres viz., Air Force, arms and ammunition
is available to us. If this is so, it is well and good. But if this is the case
that we are carrying on research work in those matters which the British dealt
with fifty years ago, then I would like to say that our ties are only one-sided
and we shall have to part ways and sever our connections. Therefore, I feel
that atfention should be devoted towards this aspect.

Some of my friends have levelled cheap and wrong criticism in this connee-
tion. 8o far as pay and the amenities to officers are concerned, I think they
must have a nice living, they should be paid handsome salaries, but I may
also mention that we look towards the British only and compare ourselves with
them alone. I have got before me the figures of pay drawn by the Japanese
Military Officers and I should like to draw your attention towards them, There
the Second Lieutenant and the full-fledged General were paid Rs. 88 and Rs. 626
respectively.

[PanpiT THARUR DAs BHARGAVA in the Chair]

Can anybody say that the low-paid Japanese officer was in any way inferior
to any officer in the world in ability and courage? Rather, he was quite
capable. In the early phases of the outbreak of war, Japan gave such
‘a blow to America that it came to its senses. It is, therefors, that I would
like to know whether pay is the only factor that constitutes to the efficiency
-of the Army and imbibes patriotism? But I would enquire this from British
officers alone. What I mean to say is that if we create such an atmosphere
which may also influence them, then we can tell them that ours is & poor
country and exhort them to aecept even lower salaries and comparatively. put
in more work. But our difficulty is that we have forgotten our old teachings.
By passing the Karachi Resolution that we shall not accept more than Rs. 500.
as pay, we had realized our poverty. But today our condition is that if
there is a small car there is a small offieer; and if there is a big car there is
even a bigger officer, and so long as every officer has not got a big car he
cannot rise. No Secretary can be found in a small car, no Minister can trave)
in 8 ten H. P. Car-even if he has to go alone. I have not the least hesitation
in saying this that even the standard of the members of the Parliament has
been raised as compared with the past. Therefore, all that is' required is that
the atmosphere should be renovated and then alone we.can take up this matter
with the Military Officers, and I can assure you that they will agree- to it.
I would like to add a word more. I would also like to reply in' a few words
to one of the hon. Members who had made some allegations a;'ainst the Gurkhas.
T think he was utterly wrong in alleging that the Gurkhag are mercenaries.
Another member said that the Maharaja of Nepal is paid Rs. 20 lakhs as a
bribe which it was not proper to say incorrect version. I think that we in this
wauntry should express our gratitude to the Gurkhas and ‘people of N'epa.l_ that
they have placed at our disposal such & first-class Army. Their ;bruh'y
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bravery and nobility has become known to the world. Their goodness and
gentlemanliness lies in the fact that they have maintained friendly relations
wth us and are with us rather than siding with others. Today the world is
prepared to employ them. Therefore, I would like to say that it is quite absurd
%0 think that we are bribing the Maharaja of Nepal or that we are employing
- these brave Gurkhas as ‘‘mercenary soldiers””. If you to-day call the Gurkhas
as “mercenaries’, you will also treat the Sikhs alike and will you not call the
other people in the Army as such ? If they are ‘mercenaries’ those people have
got the right to call us also as ‘‘mercenaries’’. If we have the freedom to speak,
it is necessary that we should exercise some restraint in our thoughts and
utterances. I would once again refer to the meritorious services rendered by the
Qurkhas and eulogize the manner in which they helped us.

I would urge that a Committee should be set up. A suggestion more and
I will conclude. All that is required is that a Committee should be set up
to consider the various suggestions made by me and to devise a way-out and
I would submit that a Committee should be constituted on behalf of the
Standing Committee attached to the Ministry of Defence which should consider
and look to all these aspects and assure the House that whatever is possible
is being done and shall be done.

8yed Nausherali: Sir, I have only a few points to submit to you and to the
House. I begin with my hon. friend Mr. Gautam. I entirely agree with him
when he says that the mode in which the payment of a sum of money, if any,
to the Government of Nepal was placed before the House is highly objectionabla.
At the saine time 1 think he has not quite appreciated the remarks............

8hri Jajoo (Madhya Bharat): On a point of order, Sir, there is no Minister on
the Treasury Benches. They are all empty.

8hri Mallayya (Madras): The hon. Defence Minister has just gone out and
will be hack presently. .

PARLIAMENTARY DEBATES {11Ta Maz. 1950

Mr. Chairman: | understand he will come just now. He is only absent
temporarily,

An Hon. Member: There is the Deputy Whip, Mr. Mallayya.

8hri Kamath: He has no ministerial status. The Government «hief Whip
must be here. :

8yed Nausherali: Everyone who is appointed to a political otfice. even if ne
be e DParliameutary Under Secretary, as we have heard the other day, is to be
includod in the category of ‘Minister’.

8hri Kamath: The Deputy Whip is only a Party Whip.

Syed Nausherali: Sir, when you have ruled that it is only a tcmporary
absence, the House may not mind and T shall resume my observations.

I was submitting that my hon. friend, Mr. Gautam, had failed 1 anpreciate
the real spirit of the remark made by the hon. Member, I believe, Mr. Man.
His chse was that there is no roow in Republican India for any soldier, or any
army consisting of anybody but Indian nationals.

Shri Gautam: The Britishers are recruiting them.

Syed Wausherali: The Britishers might recruit anybody from any part of the
world. That does not matter to us in the least.

If T understood the hon. Member, Mr. Man, aright, his point was that Gurkha
non-nutionals should find no place in the Indian Ariny specially as suitable
Indian Gurkhas sre available in abundance. TIndia in pre-Independence davs
was not Indian Indis, it was British India, and the Indian Army in those days
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wag not Indian Army but British Army, manned principally by Indiang who
were mere mercenaries of the British imperialists employed for keeping this
country under subjugation. It was a misnomer to call the army in the pre-.
Independence days. as the Indian Army. Put after the attainment of Indian
Independence, the Indian Army has become really Indian. It is Indian in the
true sense of the term. And 1 am really proud that Indians have ceased to be
mercenaries and every soldier in Indig has become an Indian in the true sense.
of the word. .

4n Hon. Member: They are patriots.

" Syed Nausherali: Some hon. Member says that they are patriots. ~Well, no
question of anybody being unpatriotic can possibly arise. The Indian Army is.
shere now to defend the honour, prestige and position of India as g State and
they have proved that by their action. We know how, in spite of what has been
going in the country for a pretty long time, in spite of the ugly, hydraheaded
aemon of communalism, we know how the Hindus and Muslims and Christians.
have all fought together and shed their blood together in the Kashmir campaign.
‘That is well-known. Therefore, the question that we have now got to consider
is not whether or not the Indian Army is patriotic; that has already been proved:
and it goes without saying. No question about their patriotism can possibly
arise. I say that es Indians we are proud to have an Army -which is really
Indian today. We must see that the Army really remains Indian, not anly in
its capacity for fighting but in other respects also, namely, that it should acquire
in the fullest sense and to the fullest extent all the noble qualities, truditions,
manners and customs of India. That is what is really needed. Complaints
have been made—I do not know whether justly or unjustly—that even now there-
are men in the Army who do not behave properly with civilian citizens. Certain-
Iy, there are men in the society who are bad and similarly there may be men in
the Army who are bad. If there are anv bad men in the Army they should
be properly punished and I am sure the heads of the Army wi'l only be too glad
to get those people punished who are un-Indian in their manners, in their
customs or in their mode of living or in sentiments. T do not want to dilate-
on this point any longer.

The next poirt that T want to submit for the consideration of the House again:
arises from a remark of my hon. friend. Mr., Gautam. Tt appears to me tha¥
my hon. friend is thinking that Pakistan iz an isolated country living in isolation
from the rest of the world and that we are also a country living in isvlation from.
the rest of the world. He made a remark to the effect that Pakistan ean never
dare attack India nor can Pakistan have any designs against India. I respect-
fully beg to differ from him, not because Pakistan is capable or incapable of it,.
but because there appears to be a misconception about the very status and posi-
tion of Pakistan. Pakistan, to my mind, is the offspring of Anglo-Muslim intri-
gue. We all know that the British ruled us by dividing us into different groups.
As Tndia grew from strength to strength, the Britishers tried that principle of’
division in varioug ways. They gave shape to their policy in one wav or other
as th2 circumstancea and the times suited them. When some so-called reform
was being introduced, they began dividing the ‘country and the people into various.
gronps. They divided the people into Muslims and non-Muslims—nrot Hindus
and Muslims. Under non-Muslims. came various groups like Indian Christians,
Anclo.Tndians. Sikhs and anv number of other groups like Scheduled Castes,
bhill trihes. apd <o on. T do not know how manv grouns and how manv divisions
there were. Now, they went on for some time like that. Then they found that
this game also was not likelv to prove effective for long. 8o, what they con--
trived wac that there must be some other mode of dividing the peonle: and
that mode of division was the nartition of India. India has heen partitioned’
but now agnin we are looking—both India and Pakistan—towards the West.
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In spite of our tall-talks about a resurgent Orient, in spite of our tall-talks
gbout ‘Asia rising, waking up, in spite of our tall-talks about India being the
leader of Asia the fact remaing that even today for a very small matter like the
séttlement of a boundary dispute created by a fellow who knew nothing about
India but who partitioned India—I mean Radcliffe,—a Lord Justice from

snother country was brought over here. So, in every sphere we are running
$o the West. ‘

Sir. I will conclude soon.

) However, the position is this. We brought him in. Now an award has been
given, and to give effect to that award perhaps another man has to be brought

in. and so on ad infinitum. Similarly, we are, for the settlement of another
matter, running to the U.N.O.

I have got very little time, so I can not develop my point, buf what I in-
tend to say here is that there are only two courses open. If you really want
1o be out of war, there are only two courses open to you. The first: one is that

you' forget that Indis has been divided. Forget for the time being that
Pakistan veople are not your own

An Hon. Member: You cannot do that.

Byed Nausherali: You cannot do that, I know. That is what 1 am going to
say. This is one alternative, and take this first. Forget that tehy are not our
own kith and kin. In that case, settle all outstanding disputes, if you can,
yourselves. But that you cannot and your experience shows that no trust can
be reposed-—they do not repose trust in you and you do not repose trust in them,
there is mistrust and distrust to an extent which cannot be liquidated. That
appears to be the situation. Tt that is so, what is the other alternative course of
action? I do not think there is a via media; there is no via media. I have heard
she Prime Minieter making some sort of a suggestion in some other place, but T
feel that the more you delay yvour decision the more complicated your problem
will be. Whatever that decision may be. 1 personally feel that whatever
desision you take, take a quick decision and take prompt action. Quick
decision and prompt action are absolutely necessary to end this most un-
satisfactory and dangerous condition.

Well, I have to sit down. I cannot develop my point. I had also some other
suggestions to make.

8hri B. K. Das (West Pengal): T confess that I have not much experience
of our Artny. I had occasion to visit Kashmir a few months ago and from the
" litdle exverience that I gathered there, I can testify to the fitness and the
satisfaction of our Army there. I had intimate talks with Commanders as
weil ar ordinary soldiers, and T was gratified to find a feeling of satisfaction
-amongst them. I had occasion to talk to some heroes of Shellatong, Baramula,
‘Zo Jila Pass and other places who had fought with bravery and courage. The
impression that | gathered was that these officers are very much concerned over
the edueation of their children. In the position in which they find themselves.
thev feel that they do not have enough facilities for giving proper education to
their childien. I dn not think there is any question of much money involved.
The situation of such officers is a little different from that of the civilian officers,
I do not know how far it would be feasible to make some arrangements for
. stating ‘educational institutions near about the important military centres for
the education of the children of these officers, but I wish to place this suggestiom
bafore the hon. Minister for his oconsideration.
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“The second peint about which I wish to desl is the present sitwtion in’our
country. My hon. friend Mr. Nausherali, who hails from the same provinoe.
a8 I do, impressed upon us the necessity of prompt action at this moment. I
do not know what that action should be. Our Prime Minister has said more
than oncz that the situation brooks no delay, and imimediately sfter his return’
from Bengal, he impressed on us the necessity for a short-term aund s long-
term action. I do not know what that long-term action will be. - Probably,
it must be left to the Government. But ouiside the Governmental machin-
ery, outside the Members of Governments, what should people in general do?
That is the point I am about to consider. The present position is one which
requires readiness on our part to meey every contingency. i do nos Enow
whether that centingency will arise, but judging from the opinions nf werv tea-
"vonsinle people, I think that we should have no sense of complacencv. Orn
hig return from Calcutta, the Chief Minister of Orissa remarked that the sitna-
tion is ‘'very, very bad’”. He also hinted that a crisis might Jdevelop. The
Chief Minister of Bengal the other day, in reply to a Muslim Member, express~
ed his disappointment at the situation and said that he was unot in a position
to hope for any results through concihatory metsods. I do not say that he
was hinting at immediate armed conflict, but I do say that the situation may
develop into a crisis, for which we ought to keep our powder dry. All that baa
wappened in Pengol is so shocking that jt is verv difficult to iudee the situation
with equanimity, and coming as I do from that province, it is very difficuit for
we to speak with a sense of equanimity. While we are not 5 news-mongering
people, it is true that we hear the rattling of the sword on the other, side. ¥4
s true that we hear so much talk of war in the Fakistan Press and Radio. I$
& true that some of the Pakistani leaders have already clamourad for a portion
of our territory on the imaginary plea that we have been driving Muslims from
¢his country in thousands and they require space for their rehabilitation. All
these things point towards the development of a crisis and symptoms arve not
wanting to show that Pakistan is not sensible enough yet to consider the
situation in a conciliatory way. It may be difficult to predict whether Pakistan
wants war today, but judging from events, we can very well say that Pakistan
has already been an aggressor—not in the sense that she was an aggressor in
Kashmir, but in the sense of what has been done in East Bengal. From that
point of view, it will not be far from the truth if I say that Pakistan has already
been an aggressor.

I am sorry that my time is up. I would only say this, that in this crisis,
although we are holding our patience, although we are sticking to our traditions,
although we know that our great leader in this country went on bended kuees
to the British Government before he declared a war—a non-violent war, of
course,—against them, although in this country there is g tradition et wp by
our great Lord who wanted only five villages before ‘he declared a rightecus war
against the aggressors,—although all these are true, it is not very wnlikely thab
we may be driven to take a final plunge, and T would request the hon. Minister
0 ke stzps from now on, so that we may be ready for that final plunge.

Pandit Kunzru (Uttar Pradesh): I have alreadv referred once to the

grievances and the discontent that exist among Indian officers on account of

5 the lnadequacy of their salaries. But I chould like to re fgr to thab

* matter again, particularly as my hon. friend Mr. Anthony has been

token to task for his temerity for drnwmg the a,ttentlon of the Govemment to
this very important matter.

should not like to say anything that would create unnecessarv dxfﬁcultles,
but T think that our duty to our country requires that we should make the House
aware of the fact that the present situation is not such as to be regarded. satis-
facto-y either from the point of view of the country/or of the officers. There is
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20 doubt that the officers of the Defence Forces, and not merely of the Army,
view their future with great anxiety. Many of them have run into debt and
they do nmot know how they are to be in & position to educate their children
properly. 1 made some suggestions on this subject last year. 1 chall not
repeat them, but I shall only express the hope that they and such other sugges-
_tions as might be made by the Defence authorities and by hon. Members will
Teceive the careful consideration of Government so that the unhealthy state
of things that exists a$ present migh soon be brought to an end.

Whenever the Army budget is discussed its size forms the subject of
criticism here. It seems to me that the Budget for 1950-51 has been reduced
by about Rs. 10 crores as compared with the budget for the current vear.'
{The total sum is Rs. 168 crores, while that for the current year is Rs. 170
erores. Dut as next year's budget includes a sum of about Rs. 8 cvores for
the Iudian State Forces, it is obvious that the Defence Budget has heen
reduced by about Rs. 10 crores as compared with the current year. Now, if
_this reduction has been brought about by elimination of wastefu! cxpenditure,
or by the 1eduction of those branches that have very little bearing on the
efficiency of the armny, it is to be welcomed. But if it indicates a move on
the part of the Government to reduce the army to a size that would be suitable
in peace-time, T should like to sound a note of warning. My hon. friend the
Defenze Minister cannot but be aware of the circumstances in which we find
ourselves today and T am sure that he wil' not lightheartedly embark on any
schemn > for the reduction of the defence forces at the present time. But, in
view of the pressure that is being brought to bear on the defence authorities
to cut dowa their expenditure, it is necessery to consider what the policy of
Goverument at present should be. We should all like the expenditure on
defence to 20 down. Nobody wants that it should remain at an unnecessarily
high figure But we have at the same time to see what efforts we have to make
in order to ensure the security of the country. I do not think that the time
has come when our forces can be safely reduced. But apart from that before
Government think of reducing the defence forces it is necessary for them to
take steps to make the Territorial Armyv fit to discharge some of those duties
that now fall on the regular army. They should also take steps to increase
the efticiency of this army, so that in an emergency it may, after going through
a shoet perind of training, be in a position to take the fie'd. When this is done
and the position is easier than it is today, we may safely reduce our defence
force. But at the present time while regretting the high level at which our
defence expenditure stands today I cannot support the demand for its
reduction.

1 referred to the policy of the Government with regard to the State forces
the other day. T shall therefore =say nothing about it. but only repeat my
request for enlightenment on this subject. '

There are just two or three more questions that 1 should like to deal with
very briefly. T have already referred to the discontent that pevails among the
officers of the various services in connection with their salary.

Mav T draw the attention of the Defence Minister to a special grievance of
the officers of the Indian Air ¥orce? As he knows, the Indian Air Forece is
divided inta two branches—the General Duty Branch and the Ground Duty
Branch. The initial sala~v of officers in the General Duty Branch has had
to be incrensed. Of course it was not possible to induce young men to become
pilots on the salarv that Government was offering them. "I do not think that
"$his 1~d to anv erievance in the Tndian Air Force. But what has created dis-
oontent is that the periods laid down for promotion from the ranks of Flight
Tleutensnts to that of Squadron Leader and from Squadron Leader to Wing
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Commander are different in the two Branches. While in the General Duty
#Branch an officer—a Flight Lieutenant may become a Squadron Leader in:
sbout 8 years and a Wing Commander in about eleven years, in the Ground
Duty Branch he will take about 1U years to become a Squadron Leader and 16
years t) become a Wing Commander. I do not know why this differentiation
ghould be made. = Whatever the difference between the qualifications of the
officers inethe two Branches may be, is it necessary that it should be reflected
not merely in their salaries, but also in the periods required for promotion
from one rank to another?

Now, I shall refer to two questions of a general character which have a vital
bearing on the efficiency of the army. Just as in civil administration, it is not
considered desirable to keep officers too long at the headquarters, so in the
Defence Forces too, I think it is undesirable to keep officers, particularly
eombatant officers for unduly long periods at the headquarters. Officers with
special qualifications may for some reason have to be kept in Delhi for a fairly
long time; but it should be the policy of the Government to send combatant
officers, after a prescribed period of time, back to their Units or Formations as
the case may be. It is, T think, not desirable that, in the interests of efficiency
of the Defence Forces, the officers should be kept too long at the headquarters
which may be compared with the Secretariat of the Civil Government.

Lastly, I would like to draw the attention of my hon. friend the Defence
Minister to the feeling that prevails among the junior officers with regard to the
maintenance of discipline. Discipline should be maintained with a firm hand:
An army without discipline is a rabble and a danger to the country. But
officers should be made to feel that the same stress will be laid on discipline in
dhe case of senior officers as in that of junior officers. Unfortunately, it is felt
at the present time that while the junior officers are strictly treated, undue
leniency is shown to the senior ofticers. This is a feeling that ought to be
checked as soon as possible. We should all have been happy if it had not
arisen. But the next best thing that we can do is to remove all those causes
+hat have given birth to it as quickly as possible.

Sardar Baldev Singh: I have listened with great attention to the speeches
that the hon. Members have made today. They have naturally expressed the
view some of them at least, that the Defence expenditure is very heavy.
They said that it is beyond the capacity of this country to bear an expenditure
of this nature that we have today. '

The Defence Department has got a great responsibility. We spend nearly
50 per cent. of the total revenues of this country and therefore we have a great
responsibility on our shoulders to see that the money that is made available
for the Defence Forces of this country is properly utilised. During the last
Y-ar it was continuously pointed out to us that in the near future we will have
¥ cui down our expenditure and that it was immaterial how it was dore.
We were continuously told that the expenditure will have to be raduced. We
in the Defence Department fully realised this need. I want to inform the
Housa that during last year we have done everything that we possibly could
0 cut down wasteful expenditure. We have achieved certain results. Cer-
tain savings have been made but, in the ultimate analvsis; as you must have
noticed from the figures which the hon. the Finance Minister gave, we have
not heen able to reduce the expenditure substantially. §ir, the point that I
want to make is that it is our continuous effort to avoid  wastéful expenditure.
T want to assure the House that any suggestions that are made to cut down
westeful expenditure or economise wherever possible will be welcome and
evervthing possib'e will be done to carry them ovt ;
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8ir, before I reply to the criticism on the different points that have been
raised by the hén. Members, I just want to say a word or two ~about the
Defence Organisation. Some of the hon. Members are under the impression
thet perhaps the Defence Minister is all in all so far as Defence expenditure is
concerneéd. Sir, this Organisation is, as you know, the responsibility of the
Cabinet-as a whole. There is a Defence Committee of the Cabinet which deals
with all important matters of policy. Then, Sir, as I have explained, all
important matters of policy are adopted by the Defence Department. Then
there is the Defence Minister who deals with the Department generally.

1 may point out that there is not a single important item which is not
brought to the notice of the Defence Committee and through the Defence
Committee to the notice of the Cabinet. If any hon. Mewmber thinks that I
have failed in my duty to look after the intcrest of certain officers and that I
have not brought it to the notice of my collearues, I have notv the slightest
hesitation to say that he is greatly mistaken. Sir, this is the set up as far
a8 the Defence is concerned.

‘'he next question that I would like to deal with is about the Armed Forces
generally. One or two hon. Members pointed out that we are not spending
enongh money on the Navy and the Air Force. There is not the least doubt
that we are spending comparatively a small amount on our Air Force and on
our Navy. As the House knows, as far as Defence Forces of this country are
concerned, the Army is our main fighting force, it has remained the main
fighting Force for the last century or so and the Air Force and the Navy are
young Services and have been developed during the last fifteen or seventeen
years. We have been examining a proposal to halance our Forces.  That
proposal has been before the three Commanders-in-Chief.  They have been
working on it for the last year and they have not yet come to a definite
decirion a8 to what our balanced Force should be. By halance what is really
meant is that the Army, Navy and the Air Force should be of such a size that
in case of emergency they are able to co-operate and work in such a way, that
the strength of each of these Forces is of such a level that they can work
efficiently. Now when we balance our Forces, when a final decision is taken,
I have not the least doubt that the expenditure on the Army will have to be
reduced. At present a greater part of our Defence budget goes to the Army.
There are special circumstances. As the House knows, we have got long land
frontiers and after Independence. the situation has alsc changed greatly. The
Western Frontier, ever since the creation of Pakistan, has added to our diffi-
culties. But 1 want to assure thé House that as far as Government is con-
oerned, we are definitely of the opinion and we are convinced that this country
ultimately should have a balanced Force and it is not our desire to maintain
the present position of the three Services.

Now, I want {o come straight to the criticism that was raised bv some of
my hon. friends but before I proceed to that I want to make one or two points
olear. The first one is about the States Forces. My hon. [riend Pandit
Kungru wanted to know as to what the exact position. of the States Forces is.
He also raised this point the other day while he was speaking on the General
Budget. Sir, I explained this position to some axtent in reply to a question
but fhat perhaps was not clear enough. For the information of the hon.
Member and the House, I should like to state that the position of the States
Forces has undergone a complete change and from 1st April 1950 we are going
to take over the entire States Forces.
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The S.tat_aee Forces from 1st April this year will be entirely under the cofitrol
of the President and under the control of this House. This House will have.
authority to do whatever it likes as far as the States Forces are concerned. - ‘

Pandit Kunzru: Will they be under the control of the Defence Mlmstaz?‘

Sardar Baldev Singh: That is a minor question. If the Forces are under the=
President, I am quite satisfied with that. The position of the States Forces
which Pandit Kunzru wanted to know is like this. Broadly speaking, the politi-
cal transformation has been of four different types as far as the States are con-
cerned. Some States have merged with the Provinces now called States, some:
States have formed into Centrally Administered Areas, the third group consiste:-
of States which have forged into Unions where by virtue of certain agreements,.
the Rajpramukhs directly retain some rights in regard to the Control of Forces..
The last group comprises of the remaining States of Mysore, Hyderabad,
Travancore-Cochin Union and Jammu and Kashmir. The Forces which used tos
be maintained by the States falling in the first two categories have been merged.
and completely integrated with the Indian Army. So far as the third category -
is concerned, under the Agreement entered into by the Rajpramukhs, they retain.
certain rights of administrative control over the Union Forces subject however:
to the general control of the Central Government. It is important to emphasise
here that although these Union Forces retain their separate entity, they are part’
and parcel of the Armed Forces of the Union and as such subject to the full
control of the Parliament and the Central Government. The Forces of Mysore,
Travancore and Cochin and Hyderabad which fall in the last group of States
are being and will be completely integrated with the Indian Army. All the rules-
and regulations of the Indian Army relating to discipline, recruitment etc. have:
become applicable to these Forces as well. In particular regarding recruitment,
may I say that it will be done by one common organisation and not separately-
by each State. The integration both of officers and other men is to be carried
out in accordance with a very carefully worked out scheme which will ensure thas:
only such of the officers and men are eventually retained as are found to be "1p to-
the required standard. Consequent on the acceptance by Government of the-
scheme of financial integration recommended by the Krishnamachari Committee,.
the entire financial liability in respect of the State Forces will be taken over by:
the Central Government from 1st April 1950 and a separate provision of about 8
crores has been made in the Budget on this account. The financial integration
scheme however does not cover Jammu and Kashmir where the reorganization:
of the Forces must await the final political evolution of the State.

Now, this is the position as far as the States are concerned. The House will.
remember that we entered into a special Agreement with certain States. Under
that Agreement there are certain provisions by which the Rajpramukhs are im.
administrative control of the Forces but as far as the general control is coneerned,
as far as their training is concerned, as far as their pay is concerned, and their
equipment and everything else is concerned. it will be on the same level as tha:
of the Indian Army. .

Pandit Kunzru: On whom will the promotion of Officers from one rank to-
another depend and what is the exact extent of the administrative control to be '
exercised by the Rajzramukh? ;

Sardar Baldev Singh: Perhaps my hon. friend has not clearly followed the,
question. As far as promotion is concerned. we have g direct hand in it also:
and I may point out to him that the officers who are now in the State Forces. .
will be very closely examined by our Selction Boards. , Those who are not upto-
the standard will be trained in our Staff College and our training institutions se
that when they are posted to the State Forces or later cn to the Indian Army,
their standard will be the same as that of the officers of the Indian Army to-day.

I hope my hon. friend is satisfied with what I have said.
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Shri Joachim Alva: May 1 ask one question. Will these officers and men of
etates forces in Hyderabad and Travancore, after due promotion, remain in
‘Hyderabad or go into the regular units of the army elsewhere?

Sarder Baldev 8ingh: It is provided—I cannot say offhand—it is one «f the
‘barms of the agreement that the forces are inter-changeable. I do not think the
House need have any apprehension as far as the States forces are concerned. I
‘4m perfectly satisfied that there is nothing to be afraid; we have got to gan
“from the arrangements we have arrived at with the Rajpramukhs.

Next, 1 want to reply to some of the criticisms that were made by some of the
‘hon, Members. I was rather surprised and shocked to hear the remarks that
fell from the lips of my hon. friend Mr. Anthony. I do not think personally
‘he meant what he said. But, all the same, his remarks are likely to create a
1ok of misunderstanding if I did not remove them at present. In the first instance,
‘he said that the Minister for Defence has not taken the House into his confidence
and that further, he has deliberately withheld some information from the House.
Then Sir, he referred to the Ordnance Factories and lastly he raised the question
-of the Indian Commissioned officers.

I would like, first of all, 10 deal with the puy of Indian Commissioned
-Officers.  Lust year, when 1 was speaking on the Defence Budget, the House
will remember, 1 mentioned a number of concessions that were given to the
Indian Conuanissioned Officers  Those concessions were given in consultation
‘with the three Commanders-in-chief and they fully approved of them. T have
not the least hesitation in saying that at that time they were satisfied with the
-concessions that were given.  During the last year. this question of hard<hips
to Indian Commissioned Officers has been mentioned to me on several ocea-
-gions.  But. what surprised me most was when Mr. Anthony stated that the
Commander-in-chief has stated in one of his public statements or in one of his
public speeches that the Indian Commissioned Officers are not adequately paid.
I have made thorough enquiries and T will be very glad if my hon. friend will
.8ive me a copy of the speech of the Commander-in-chief concerned in which he
thas referred publicly to the question of the pay of the Tndian Commissioned

cers.

Shri Frank Anthony: On a point of explanation, Sir, T did not say he reade
it publiély; my information was that this was his definite opinion.

) Sardar Baldev Singh: As regards the definite opinion of the Commander-in-
chief concerned, may I point out to the House that these are routine matters
shd T believe they are the same with every Ministry.  These questions and
the gricvances of officers are raised from time to time. But, it is not entirely
correct to sav that the Indian Commissioned Officers ave living out of their
pockat, or they are cooking their food themselves or that they have withdrawn
4heir children from the schools on account of their low salary. Tt is a gross
exaggeration.

8hri Sidhva: Mr. Anthony raised the same point last year also.

8ardar Baldev Singh: T must say this is most unfortunate. You are not
serving the cause either of the Tndian Army or of the Indian Commissioned
Officers.  This only creates misunderstanding; it does not help anybody. On
‘this occasion T must assure the House that I am fully conscious of the difficul-
ties of our officers. They have worked under very hard conditions; some of
them have lived under canvas for a number of years. There are also several
other hardships. 1 want to assure the House that to look after the interests
«f the Officers and men is the primary duty of the Government and we are wnot
going to shirk it.
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. The other question which Mr, Anthony raised was about the Ordnanes
Factories. He wanted to know the number of Ordnance Factories that exist-
&d io the country during the war. I suid in reply to & question put by cne of
the hon. Members, if I correctly remember, that the total number of Ordnance
Factories during the war was in the neighbourhood of 86 or so. Aftér that a
Ccn rittee was appointed and as a resuit of the deliberations of that Com-
mittee, a certain number of Ordnance Factories were disbanded. At present
we have a number of Ordnance Factories in different parts of the country; I
have not got information here in detaii. = Most of the hon. Members of this
House fully know where thesec Factories are and what they are manu.facturmg
It is not necessary for me to give this information now.

Then, the point that Mr. Anthony wanted to know was, the total quantity
of ammunition produr*ed in these factories, whether rifles were produced and
what other equipment is being produced and the quantity produced. @ With
due respect tc the hon. Members of this House, I want to point out that it is
riot at all my desire to keep any information from the House. I want to give
as much information to the House as I possibly can.

8hri Frank Anthony: On a point of explanation, I never asked for that. I
asked breadly whether production was lower than during the war.

Sardar Baidev Singh: The note that I have made goes to show that he
wauted to know whether production is lower than or the same as what it was
in the war days. There is not the least doubt and I have no hesitation in
saying that P“)dll(.tlon today is definitely lower than what it used to be during
wartimz. It is commonsense, because at that time the number of factories
was 36 and we have now a much lower number and naturally the production
is lower. May I point out that it is not possible for me to give the total pro-
ductioen or the different articles of production in the Factories,

Shri Frank Anthony: I do not want that.

Sardar Baldev Singh: I may perhaps point out that the Prime Minister of
Pakistan. Some days ago. in one Press Conference, made an allega-
tion or made a point that the Indian Ordnance Factories were busy 24 hours.
We have got these Ordnance Factories; we do not keep them idle. We work
them fo the best of their capacity because, unless they are worked to the best
of their capacity, we cannot have this lower cost of production. In the
interests of efficiency. we have to work them as best as we possibly can. I
do not think my hon. friend has any grievance as far as production of these
Factories is concerned. I would like to point out that I am prepared to take
the blame that the House ‘mayv put on my shoulders; but I think it is my duty
to see that nothing is disclosed on the floor of the House which goes against
the interests of this country.

Then, another point was made about the Territorial Army. The House may
rememiver that when T ecame before the House with the Territorial Army Bill,
I made it clear that as far as possible we will try to proceed with this measure
8s soon as possible.  But, generally speaking, this is a post-trouble measure.
It is not possible for us to go ahead ‘with this scheme immediately. We have,
as I indicated in reply to a “certain question by an hon. Member. raised certain
units of the Territorial Army, units which we were urgently in need of. As
far 1s respoinse to the anmeermg units is concerned. it was quite satisfactory.
8o far as the general response is concerned. it has not been so satisfactory as
we expected it to be. But. Sir, may I point out that as far as the Territorial
Armv is concerned. it’s entire success depends on the officers: that we can make
available, to them. As the House knows. we are passing through a verv
eritical period and it is not at all possible for me to spare anv officers from the
Army to work in the Territorial Armv. i
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. A number of other points were raised. I would like first to deal with the

points that were made by my hon. friend Sardar B. S. Man.

Shri Prank Anthony: May 1 ask the hon. Minister to tell us whether in his
opinion, the Prantiya Rakshe Dal would be discontinued?

. Sardar Baldev 8ingh.As fur as the Pranmtiya Raksha Dal is concerned. I
#hink I made it clear last year also. The information-that I have been able
to give as far as the policy of the Government is concerned is that we are not
in favour of encouraging private armies. We want to. have only one official
armv and that armv will be under the Government of India alone.

Shri Tyagi (Uttar Pradcsh): May I know, Sir, if it is not your policy as far
as possible not to keep the army reserved for internal security and that in that
matter you want the provinces to be self sufficient in themselvesy

Sardar Baldev 8ingh: If the hon. Member had waited for a few minutes, I
was myself going to take up that point. As regards the Prantiya Raksha Dal
i8 concerned, ‘I have seen the criticism and T am told that that Dal is under
the U.P. Police Act. 1 think the hon. Member is referring to the Prantiya
Raksha Dal in U.1'. as long as these I’rantiya Raksha Dal or home guards’.
a8 they are cailed in other Provinces. are under the strict control of the Pro-
vincial (iovernments and 23 long as they are controlled by the Provincial Police
Aots, ¢ have nothing to fear. But as the armies are concerned or uofficial
srmies are concerned, the Government of India is definitely not in their favour
aad we will certainly check any growth of these un-official armies.

My hon. Friend, Sardar Man referred to another very, very ticklish
queation and that was about the employment of Gurkhas in the Indian Army.
Most probably he has made his remarks in complete ignorance of the facts.
1f T understood him correctly, he went to the extent ot saying that the Gov-
ernment of Indie is bribing the Nepal Government or some such people and
that bribes to the value of Rs. 20 Jakhs 13 paid to get the recruits in the Indian
Army. May T correct him and tell him that not a single pie is paid to the
Nepal Government or to any of the Ranas of Nepal for recruiting Gurkhas to
the Indian Army. The Gurkhas in the Indian Army have got a brilliant
higtory.  Their deeds are such that they have earned a name not only for
thamselves but for the Indian Army as a whole. As the House knows—I be-
fieve I stated this sometime last year—as far as the Government of India is
oconcerned, we have decided that the Gurkhas will form part of the Indian
Army. and as long as they are in the Indian Army, they will be treated on the
eame basis a3 members of this country.

Sardar B. 8. Man: Do we pav any subsidy to the Nepal Government for
the sake of these soldiers?

Bardar Baldev Singh: If my hon. friend will wait, I will clear up all the
points that he raised during his speech. The other point that he made was
thut perhaps & certain portion of the pay of these Gurkha soldiers is deducted
by us and that is paid to the Ranas or somebody in the Nepal Government.
That again is entirely wrong. Every pie that is paid to the Gurkha troops and
the officers in this country is  paid to the officers and men serving with our
forees snd not to any outside agency. Then he made a point that about Rs. 20
Aakhs are paid for these men.  As far as the Defence forces are concerned. we
are not at nll responsible and we do not pay a single pie. Some time ago
there was an agreement entered into by the External Affairs Department, and
[ believe they paid a certain amount for other considerations, but that has got
nothing to do as far as the Defence forces are concerned.

8hrl A. B. Gurung: Was that out of the Post-war Reconstruction Fund?
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Sardar Baldev 8ingh: No, Sir. Another question was raised again by my
bon. friend, Sardar Man and he pleaded with the House and asked: *Why not
stop the recruitment of Gurkhas in the Indian Army”’? As I said before,
I have no hesitation in saying that the Gurkhas who are serving with vs have
made a name for themselves and it is the intention of the Government cf India
to continue their employment and they- will form part of the Indian Army.
They have done their duty very well; they have shown their patriotism and
fove for the country and there should be no doubt in the mind of anybody about
the future of Gurkhas in the Indian Army. .

May I take this opportunity to inform the House that during the British
regime, they did not allow the posting of Indian officers in the Gurkha
battalions; they had kept these offices as a close preserve for the British peo-~
ple, and ever since we have taken charge of the reins of this country, we have
made it a policy that the Gurkha battalions will be officered by Indian-officers
and Indian battalions will be officered by Gurkha officers wherever they are
available.  In other words, we have given them absolute equality as far'as
the Indian forces are concerned. -

Shri A. B. Gurung: How many Gurkha Commanding Officers are there at
the moment?

Sardar Baldev Singh: I think the hon. Member has himself forgotten that
he put a question about it four days ago and T gave a reply to that question
and T believe ihe number of Gurkha officers is 61, I say off-hand; I am not
definite about it.

Shri A. B. Gurung: How many Commanding Officers are now in charge?

Sardar Baldev Singh: It is very difficult for me to say at this stage what
the number of Commanding Officers are. As soon as some officers are given
commission, they do not become commanding officers, but those officers who
have beea given commissions, in due course of time, they are bound to become
Commanding Officers.

There is another point which my hon. friend, Mr. Gautam meade in his
speech about the production of war equipment or other material required. by
us. I have made it quite clear on several occasions, and this is a fact which
we cannot nide, that as far as this country is concerned to a great extend, we
depend on foreign imports. The equipment that is used in the Army is of &
special type and it is not possible for us at this stage to manufacture all our
requirements in our ordnance factories but I would like to point out to the
Hous= that it is the set policy of the Government of India to do our best to
marvufacture all that we possibly can in this country. We fully realize thas
no army however strong or however much in numbers ‘they may be is of any
use unless we can meet their requirements of arms, ammunition and equip-
meat from the indigenous manufacture. In this conmection, there are a lot
of difficulties and I do not want to go into the details, but the House fully
knows that we have appointed a Planning Commission and when this Planning
‘Cemmission starts its work and when we establish heavy industries in this.
<country. we will gradually meet the requirements of our forces. = When we
have established those industries and started production of the equipment that
we need for the Armed forces then alone we will be in a position to say that
we are really an independent country and then we will be able to mest any-
aggression frum outside even if supply from outside is pot available.  That
is a long term policy. but as far as the present is concerned, we have to inipork
and there is nc other alternative. Some hon. Members have pointed cut that
it is abeolutelv useless to have such a big army, if we cannot proauce the
equipment. I am in entire agreement with this view, but the situation at
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preseat is such that we have to be careful. 1t 1s only about 2} years ago we
have won the freedom and if at this stage we take any risk, then I think we
will be undergoing a great risk, which, I am sure the House will agree with
me, we should not be prepared to take at this stage.

1 general y welcome the constructive criticistus hon. Members have made.
. Now, I forget who it was, probably it was Mr. Gurung, who quoted the remarks
of Gen. Stilwell. May I Sir, point out that it is not possible for me to take
notice of the unofficial opinions expressed, and I may also inform the House
that other officers, very senior British Officers who have visited this country
since the attainment of our independence, they have also expressed the opinion
in  private conv-rsations that the armed forces of India to-day are definitely in
a better condition than what they used to be during the time of the British.

There is a great danger if this kind of criticisms are allowed to go in the
publiz uncontridicted.  We have got to be very careful. As the IHouse
know.. our army officers are young, they are inexperienced, and as you know
thev hav: not had long experience of the high jobs of responsibility that they
are holding. They have to be encouraged, and they have to be backed, and
unless we enconrage them and back them, they are likely to feel dejected.
They arz after all human beings.  They have done their duty well and we want
them to increise the efficiency of the armed forces still further. We want
thas the discipline in the army should be maintained and that can only be
done by meany of constructive criticisms, by pointing out the defects, if any,
in o fricndly wanner and we should not treat themn as people who have failed
to do their job.  On the whole T am very greatly satisfied and T am thankful
to the House for the encouraging words which hon. Members have used with
regard to the defence forces of this country

As T said at the verv beginning, it has been our constant desire to reduce
the expenditure.  This year the total expenditure is about Rs. 170 cores and
next yea: we have budgeted for Rs. 168 crores which includes Rs. 8 crores for
the State Forces. My friend Pandit Kunzru wanted to know how the reduc-
tion ths: we have shown in the Defence Budget has been arrived at. He was
particular to know whether we have decided to reduce the number of the
forcea. May T point out that it is our desire as T said at the beginning of my
speach, it is our constant desire to reduce the number of our forces.  Tndia
eannot afford such a bhig armv.  But T want to assure the House and Pandit
Kunzru hivcelf that as far ag we are concerned at present. there is no desire
to reduce the number of anr army, navy or air  force.  'The expenditurs is
high. but we are passing throuzh verv eritical times. . My hon. colleagne the
Firnnee Minister in hie speech mentioned that although we are passing thraugh
finnncial diffieulties, the situntion before us is such that as responsible men
we cannot ufford to take risks and in spite of the great financial diffisulties, he
mve the asenrance to the Hounse that if it is necessary to provide snme meore:
funds for the armed forces or for the defence of this country and to defend the
independenes of thin country. he will have no hesitation to provide as  much
money as is needed for that purpose.

With these words and with this assurance coming from the Finance Min-
jster and with the excellent work thas our armed forces have done and with
the great sense of patriotism and responsibility that our forces have shown T
have not the slighteat doubt that as far as the defences of this country are
roncerned thev are on sound footing and T have not the slightest hesitation
to sav that T have nothing to fear from anybody however strong he mav be.

Tn the end. T want to thank the hon. Members for the support that they
hava given to the armed forces and T am sure it will go a long wav to encourage
them to do their duty patriotically and even more conscientiously.
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Mr. Chairman: May I enquire from Mr. Anthony whether he wishes fox
press his motion? )

Shri Frank Anthony: No, Sir. I beg for leave to withdraw my cut motion.

The cut motion was, by leave, withdrawn.

Mr. Chairman: I will now put the Demands to the House. The question:
is:

“That a sum not exceeding Rs. 31,85, 000 be granted to the President to defray the-
charges which will come in course of payment during the year ending the 31st day of =~ Mareh-
1951, in respect of ‘Ministry of Defence’.”

The motion was adopted.

Mr. Chairman: The question is:

“That a sum not exceeding Rs. 1,000 be granted to the President to defray the' charge-
which will come in course of payment during the year ending the 31st day of March, 1951.
in respect of ‘Ecclesiastical’.”’

The motion was adopled.

Mr. Chairman: The question is:

“Thet a s1m not exceeding Rs. 1,41,33,37,000 be granted to the President to defray the-
charges which will come in course of payment during the year ending the 31st day of March
1951, in respect of ‘Defence Services, Effective — Army’.’

The motion was adopted.

Mr. Chairman: The question is:

“That & sum not exceeding Rs. 8,47,64, 000 be granted to the President to defray the.
charges which will come in course of payment during the year ending the 31st day of March.
1951, in respect of ‘Defence Se:vices, Effective — Navy’.’

The motion was adopted.

Mr. Chairman: The question is:

““That a sum not exceeding Rs. 14,91,37,000 be granted to the President to defray the-
charges which will come in course of payment during the year ending the 31st day of March,.
1951, in respect of ‘Defence Services, Effective]j— Air Force’.’

The motion was adopted.
Mr. Chairman: The question is:

“That a sum not exceeding Rs. 15,03,50, 0CO be granted to the Prerident to defray the-
charges which will come in course of payment during the year ending the 31st day of March
1951, in respeet of ‘Defence Seryices, Non-effective charges' »

The motion was adopted.
Mr. Chairman: The question is:

*“That & sum not exceeding Rs. 2,15,00,000 be "granted to the President to defray the-
charges which will come in «ourse of payment during the year ending the 31st doy of March
1971, in respect of ‘Defence Capital Qutley’.”

The motion was adopted.

The House then adjourned till a Quarter to Eleven of the Clock on Monday,
the 13th  March, 1950. )

GIPD—LAD





